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LOK SABHA

Wednesday, January 23, 1963/Magha
3, 1884 (Saka).

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKER in the Chair].
ORAL ANSWERS TO QUESTIONS

‘uperannuation age of Government
v Employees
. +
Shri Harish Chandra
Mathur:

1\ Shri Mantri:
LShri Ram Ratan Gupta:

Will the Minister of Home Affairy
be pleased to state:

2 (a) what would be the practical
2ffect of raising superannuation age
Trom 55 to 58; and

A

"~ (b) what will be the impact on em-
loyment and what are the financial
Pnplications?

‘ The Deputy Minister in the Minis-
"‘ry of Home Affairs (Shrimati
Chandrasekhar): (a) The raised age
9t superannuation would partly meet
‘the acute shortage and large gaps in
‘the trained manpower in general
fervices and administrative cadres.

*430.

‘l (by It would have an insignificant
'eﬂ"ect on employment  opportunities
though an accurate assessment of the
fmal effect would involve much time.
't is estimated that the raising of the
‘age of superannuation would not add
significantly to the cost of retirement
benefits.

Shri Harish Chandra Mathur: May
I know if it is a fact that a unilateral
decision by the Central Government

2535 (Ai)L.S.D.—1.
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without examining the impact of it
on the State services and finances has
created certain difficulties and argu-
ments between the States and the
Centre; and. if so; may I know what
are the difficulties raised by the States
and how they are going to be re-
solved?

The Minister of Home Affairs (Shri
Lal Bahadur Shastri): Well, Sir, ge-
mnerally the State Governments were
consulted and this thing has been in
the air for some time past. It is true
that only two or three State Govern-
ments have not been able to make up
their mind yet. But I believe that
we will receive the general support
of almost all the States. In so far as
the State employees are oconcerned,
of course, the State Governments are
free to adopt any policy they think
proper.

Shri Harish Chandra Mathur: It is
true, the hon. Home Minister stated
even earlier that the State Govern-
ments are free to adopt any policy
they like regarding the State servants.
But I would like to know whether the
State Governments have explained to
the hon. Home Minister that with the
superennuation age raised in the
Centre and also of the IAS it would
be almost impossible for the State
Governments not to take a similar
action and, if they take that action
what would be the implications both
on their services as well as their
finances?

Shri Lal Bahadur Shastri: The de-
tails have not been discussed. But
eight State Governments have already
completely supported this proposal,
two have said that they are stil' re-
thinking over it and in the case of
three we have not received any reply.
So the hon. Member will find that a
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majority of the States have already
lent their full support to it. As to
what would be the financial effect if
the State Governments adopt it, the
matter will have to be gone into in
future.

ot qY : Fqr mAAy w7
QT B TN F F 10 g A=
wfal &t A ¥ @ gAT 7 w8
Meez-Atz wmr § AR afz wmr
N ITEF FIET MG |

it o R A ;. F 3 0F
wO a1 ¥@T &, AfFT agt 9% qF
aaw & #r fadef= add o,
sfaf+fra & 37 &, F1§ Tar 97 g
o g |

A w¥E A g A S 3
T g fF sfysir et § #gawm-
TS F1 A B AT FT §w4T w0
153 F g wd & FF T AT At
® FAAT 9T @ A AR FAT
Ay § 7 afz g, @ #4097 oAl §
%W T B UF R ANT 9oq= $57
sy fwar e § ar gam faar
T 7

St A AT T ¢ AT
g g at ad & v framgadz +
o g =ifge, Sfer Sar fe ® |
w8, T AN 7 A F F15 FaSeAy
adl FTW@E | &W AW T 72 7 Fay
3 T qw g9 T g fawg
9 oyAT g &Y § | AAA qIer #7
qg 1 FT TEL @A F oI w0
w2 o« fewfad F g 9w oA e
)

Shri Tridib Kumar Chaucdhuri: The
hon. Minister indicated that several
States had not made  their opinions
known and that some are yet to make

up their mind. Has il come to the
notice of the Government that the
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spokesmen of some State Govern-
ments have expressed their opposition,
at least in the press, to this proposal
of raising the superannuation age and
have any of them indicated their out-
right opposition to it?

Shri Lal Bahadur Shastri: Yes; one
of the State Governments had oppos-
ed it completely. They felt that in-
stead of extension of service there
should be re-employment of those who
are in fit health ang efficient. But
recently I had a discussion with the
Chief Ministers and all of them have
said that they will reconsider the mat-
ter.

Shri Priva Gupta: Since it is a
question of extension of the retire-
ment age and the general service
conditions prevailing upto the age of
55, can the Government impose any
unilateral restriction in respect of the
three conditions, namely, integrity,
efficicncy and fitness, which is a nor-
mal course and there are procedures
to protect the staff? Is it a grace or
i3 it an automatic increasce in the re-
tirement age?

Shri Lal Bahadur Shastri: It wil
not be an automatic thing and T am
glad that the hon. Member has raised
that point. Before the offlicer com-
pletes the age of 55, under the rules
it will be provided that each and
every ¢ase will be examined on merits
specia'ly in regard to the integrity,
health and efliciency of the  officer
concerned. If he is not founqd fit, the
age of retirement in his case will not
be increased.

Shri 5. M. Banerjee: May I know
whether it is a fact that the Govern-
ment of India has accepted this re-
commendation of the Pay Commission?
1f so, how and why was the date Ist
December 1962 selected and why was
it not from 1959 when they accepted
it in principle?

Shri ‘Lal Bahadur Shastri: The
principle was accepted recenily. As
to what the date should be, any date
which is fixed may not be acceptable
to all. However, the matter w=as
placed before the Cabinet and the
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Government as a whole decided this
date.

Shri Ramanathan Chettiar: May I
know whether one or two of the States
have suggested to the Central Gov-
ernment that in regard to the IAS and
IPS cadre of services superannuation
can be considered year by year, that
is, after the age of 55 they would
consider whether to extend it by one
year and by that they might consider
the question of raising it to 58?

Shri Lal Bahadur Shastri: No, Sir;
it would not be advisable for the
officers to be kept in suspense. Year
by year extension, to my mind, will
have a demoralising effect,

Prohibition

+
" Shri Maheswar Naik:

Shri A. K, Gopalan:

Shri P. Kunhan:

Shri Hari Vishnu Kamath:
Shri Bhakt Darshan:

Shri P. Venkatasubbaiah:
*481. J Shri P. C. Borooah:

Shri Ram Ratan Gupta:
Shri D. J. Anik:

Shri Mantri:

S“ri Yashpal Singh:

[ Shri Rameshwar Tantia:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that as many
ag nine State Governments have re-
quested the Union Government to
bear the cxpenses of extension of
prohibition in their States as also
the loss of revenue arising therefrom;
and

(b) if so, what is the attitude of
Government of India in that regard?

The Deputy Minister in the Minis-
try of Home Affairs (Shrimati
Chandrasekhar): (a) Yes.

(b) The whole question was con-
aidered at an informal meeting of the
Chief Ministers held at New Delhi
on the 18th and 19th January, 1963.
A copy of the press note indicating
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the conclusion reached is laid on the
Table of the House.

Prohibition  Policy.—The Chief
Ministers of States met informally
yesterday (18th January, 1963) and
today to discuss various aspects of
prohibition as affecting  different
States. It was agreed that the various
suggestions made for the purpose of
securing more effective  implemen-
tation of prohibition and dealing with
the defects that have arisen should be
further explored. In view of this, the
unanimous conclusion was that no
change or relaxation should be made
in the existing system and policy of
prohibition in the States.

Shri Maheswar Naik: May I know
whether Government have any idea
as to the extent of the loss of revenue
and the cost of extension of prohibi-
tion in the various States?

The Minister of Home Affairs (Shrl
Lal Bahadur Shastri): I cannot give
the exact figure, but what has ap-
peared in the press about the loss is
rather on the high side. Some papers
have even said that the loss amounts
to Rs. 200 crores to Rs. 300 crores.
That figure seems to be rather very
much on the high side, as I said. The
Planning Commission, I am told, is
looking into the matter. They are
still verifying it, but they have said
that the loss is not more than or is
between Rs. 35 crores to Rs. 45 crores
on excise.

Shri Maheswar Naik: May I know
whether in the conference which the
Home Minister had with the Chief
Ministers recently any final decision
has been taken as to the scrapping
up of the prohibition policy or its re-
vision?

Shri Lal Bahadur Shastri: No, Sir.
In fact, it has been agreed that the
policy of prohibition cannot be aban-
doned. But greater stress was laid on
the fact that the scheme should be
implemented in a way which does not
lead to corruption or harassment to
the people. So, we are considering as
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to how better to implement it and
what steps should be taken in that
regard.

Shri A. K. Gopalan: Is it not a fact
that a number of States where partial
prohibition is in force have suggested
the lifting of prohibition?

Shri Lal Bahadur Shastri: There is
difference of opinion on that matter
between States and States. There
are States, like the one near to the
State of my hon. friend, Madras,
which strongly believes that prohibi-
tion must continue and otherwise it
would very much economically affect
the people of that area.

st WoF T 9 qF AR A
2@ dF v ag  Fror e wm ar
f adwm feafa #1 39 faal aF o
THGT A | A [T E § R Fg T
FETA T FHT I T F qwRT
&g a1 @igfa fag soq o9 77 F9-
™ e 7 27 g 1 T fF I R
7 ¢¢ foel & 79 fA9y &) quI %
fem T 1 W F IR | FY @R
s @ ?

s A qEPT wedr: F1 A
# AFAIT TS FT 93T ANT QAT &,
W@y § 39 & A PR AqA
frar &

Shri Surendranath Dwivedy: Is it
not a fact that it was gencrally agreed
that the prohibition policy and pro-
gramme should not be extended dur-
ing the period of the emergency?

Shri Lal Bahadur: Shastri: Yes,
that is so far sometime.

it Tt fag - #T g A
7z & fan § 5 afer &1 9w @
g/ ¥ WX W Awe & SET g,
R g & A g HAT oY Fram §,
FBT T ITFL A § w2l ToEET,
s gRER # AU 9= FH N

JANUARY 23, 1963

Oral Answers 5892

S &Y o W 7 @ Ed AR
7 R TG FRA 7

weqH WA : WG AT gHAT
qra st

ot amame Fag : A si) Ay oY
FT g3 a1 TF & B

Shri P. Venkatasubbaiah: May 1
know whether it is not a fact that
the unsuccessful working of prohibi-
tion in some States is not due to lack
of public response but due to some
of the administrative lapses and the
policies of the State Governments? I
so, in the conference that has been
held recently has any discussion been
held over the correct and right im-
plementation of this policy?

Shri Lal Bahadur Shastri: Yes, Sir.
As I said before, in fact most of the
time we talked how better to  im-
plement the programme. I agree that
there are administrative faults. We
have to look into every aspect of this
problem.

Fair Price Shops for Kerosene

+
«432, J Shri D. C. Sharma:
* 7\ Shri Rameshwar Tantia:

Will the Minister of Mines and Fuel
be pleased to state:

(a) whether fair price chops ensur-
ing a regular supply of kerosene oil
to consumers which were proposed to
be opened in the important cities of
the country have been opened; and

(b) if so, how far they have succe-
eded in their purpose?

The Deputy Minister in the Minis-
try of Mines and Fuel (Shri
Hajarnavis): (a) Fair price shops for
the sale of Kcrosene have been opened
in the State of Maharashtra and Union
Territory Administrations of Himachal
Pradesh, Manipur and Tripura. Most
of the remaining States and Union
Territories have reported that fair
price  shops for  distribution of
Kerosene have not been opened, be-
cause of the fact that normal sup-,
plies are being maintained.
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(b) Wherever such shops have been
opened they have assured regular
supplies.

Shri D, C. Sharma: What has pre-
vented the Central Government from
opening these shops in the other
States of India when the normal sup-
plies according to press reports and
elose observation are not very regu-
lar?

Shri Hajarnavis: First of all, it is
not the responsibility of the Central
Government to regulate the distribu-
tion of commodities in the States. Se-
condly, wherever there has been
shortage, the State Governments have
taken action.

Shri D. C. Sharma: In the last ses-
sion of the Lok Sabha it was stated
that there have been some kind of
blackmarketing in kerosene. Has any
action been taken against those who
indulged in blackmarketing?

Shri Hajarnavis: This does not fairly
fall within the scope of this question.
But I believe some penple were ar-
rested for offences connected with the
maldistribution of kerosene.

Y AT qOIT ¢ FT AT TR
Mt 73 avaEa fF 9w 93 ¥ gw
fadl 7 fqzY & &= 7 29 frewa
2, cHr wY8 RewaT FAT TFR A
fasY & a1 A8Y, AR W faely @ A
ST qT JAT FLEATE FT o7 WY ?

it garcrara « oft 7Y, &8 fasraa
gy fasit 2 4

Shrimati Renu Chakravartty: In
view of the facy that the question of
the contrel of the prices of essential
goods is a matted of national policy,
may 1 know whether Government
comsider that the distribution of kero-
senc should be made well ahead
through the fair price shops instead
of waiting till again we have the
profiteers at our throats?

Shri Hajarnavis: The situation is
oenstantly under review, and Govern-
ment have not noticed that-there has
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been any undue rise in the prices.
The moment such an apprehension is
felt, action will be taken without
delay.

Shri Sham Lal Saraf: May I know
whether adequate supplies of kero-
sene oil have been placed at the dis-
posal of all the States, and more
particularly of those States where
fair price shops have not been opened
yet?

Shri Hajarnavis: As I said earlier,
the responsibility for regulating the
commodities is with the States, and
adequate powers under the Defence of
India Act have also been devolved
upon the State Governments. If they
approach ug for any additional powers
that also would be very sympatheti-
cally considered.

Shrimati Savitri Nigam: The hon.
Minister has stated in his reply that
fair price shops have been opened in
the Union Territories. May 1 know
whether he is aware that even now
kerosene oil is being sold at a very
high price in the colonies of New
Delhi?

Shri Hajarnavis: I am not awar@" of
any such complaint. On the contr-
arv. I met 2 few people two days
back, who told me that there  was
more than enough supply of kcrosenc
and that the prices were going down.

i2e-orientation of Educational System
due to Emergency

+
Shri P. Kunhan:
Shri Rameshwar Tantia:
*435 < Shri Sidheshwar Prasad:
Shri S. B. Patil:
1 Shri Bade:

Will the Minister of Education be
pleased to state:

‘) whether the question of re-
«rientating the educational svstzm to
meet the emergency has been con-
sidered by Government; and

(b) if so, the steps proposcd to be
tuken by Government in this con-
nection?
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The Minister of Education (Dr. K.
L. Shrimali): (a) Yes, Sir.

(b) A statement is laid on the table
of the House. [Placed in Library.
See No. LT-708/63].

ot qF: ot Ta9 Q¥ L T
T ¢, 9g W faar € ¢

“Facilities for science education
at all stages are being expanded”.

® A Sga § R s e
€2 A I 9 & A e w3
R ? wr Ffgaw 7w &6 fRar
T} A1 99 & areq wed J faaer
SqrET A (@ g ?

3o Fo o HMTA : MAAG
s F1 75 AT € v St aw fawe
N FH L ST F WY VFT U
R F F7AT q991 § 1 AfFT I
F AT 9g IRETE 2@ @
g 5 o § o wEsaw FW g
I7% fg F samar @ & oAy Afz
¥ darfr gers &1 I 2 99 A
gifsa faar s w@r &

s qE < KO garw g8 & fF w
% far @ &)

e WERE : § AOE R O
7Y 3 g

Shri Rameshwar Tantia: From the
statement I find that with the pre-
sent need for a steady supply of man-
power, physical training and NCC
training in schools and colleges are
being introduced. May I know

Mr. Speaker: I do not want supple-
mentary questions to be read out.

Shri Rameshwar Tantia: I was only
referring to the -‘ntement. In the
statement, in paragraph 2 it has been
stated that p'ans are bring drawn up
for NCC and physical training in col-
leges and schools. May I know the
number of students that are going to

JANUARY 23, 1963
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be covered, and whether Government

are thinking of compulsory military
training in the colleges?

Dr. K. L. Shrimali: The response
is very good as far as the schools are
concerned. We have written to all
the State Governments asking them
to introduce compulsory National
Discipline Scheme for all stages from
the sixth standard up to the eleventh
standard wherever other programmes
of physical education do not exist. As
for the NCC, as the House is aware,
it is being introduced in all the uni-
versities, and the universities have
agreed to introduce it and have agreed
to allot four periods every day.

s AETER e o aq & 9
gral g fF oW awe. ..

St @ ® A JH gFAE ..

oA WHIA: T AT AEA I
AR I GET T T F TEA 9 A
ST g !

H AFTER MEY 2 F g AT
T g fF AT g F ogadm
faady foream Heard g 39w ATTHTT
FY &1 § T&T gq favr & w4 7 a0
fais e &1 i § )

o FTo ATo =W : TF frqa
WEHT qA RV A7 9T 1 fegrmar g o
AT |EEq I9HT [T v IqHT
qar w fF oA @ T e @

g2

Shri Sham Lal Saraf: We have not
heard the statement.

Dr. K. L. Shrimali: It is a very long
statement. If you permit me, I Will
read it. But it will take at least five
to six minutes.

Shri Hem Barua: Is it not a fact
that the Education Committee of the
National Integration Council as also
the 37th session of the All India Edu-
=~gtion Conference that was held i»
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Lucknow recently suggested certain
measures to give education a national
bias as also an emergency bias? If so,
have Government considered these
suggestions by these two bodies?

r. K. L. Shrimali: Our education,
as far as I am aware, has already a
national bias and necesary steps have
been taken to oricnt the educational
system to meet the present emergency.

st & : TweAw WERT..

weqe WRIEA : T AT Wed W
@ TaS WA Al I 9y @y
ST |

MEF: AQ TGS IFE |

WA WERA @ W19 ATg A1X A%
g? & ¥fFT d wEgm ot g |

Shrimati Renu Chakravartty: The
statement says that laboratories and
workshops and other facilities in edu-
cational institutions are being inten-
sively used for the training of person-
nel in different occupational and vo-
cational skills. In view of the fact
that we are very short of scientific
personnel, in what particular way
have we decided to increase the num-
ber of such personnel in this emer-
gency beyond what we were doing for
the general higher secondary courses?

Dr. K. L. Shrimali: It will be very
difficult for me to give dctails with
regard to each State. This is a gene-
ral directive which has been sent to
the State Governments. If the hon.
Member wants information about any
particular State or about any parti-
cular institution, I shall be very glad
to supply it, but it is very difficult for
me to give the picture for the whole
of India about workshops, laborator-
jes etc. I can only give a general
statement which I have given.

st &3 & g5 we g fF feda
% fig afefeafy &1 emrw & TIX 2Q
¥7 7 g qREIT TR FA FT
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freag feam &, WX wsAl B w@w
Frgifaey qar & 7

Mo FTo Ao NN : TG TF
frforrr gedaT & S AR AT
fefafcas oo &1 o779 &, 3% 7
T R T i forad @ § 3w
T A 9 FAT AT @5 ghm,
A 3% A TG 1 TES WAy Sy
Y g@8 FIAT & A AT & AATfaE
AT FH T FGEEAT ¥ AT

National Discipline Stheme in
Secondary Schools

+
Shri Sidheshwar Prasad:
*436. { Shri Hari Vishnu Kamath:
| Shri D. C. Sharma:

Wil] the Minister of E£ducation be
pleased to state:

(a) whether Governnient have con-
sidered the question of e<=tension os
the National Discipline Scheme to all
Secondary Schools in the country; and

(b) if so, with what result?

The Parliamentary Secretary to the
Minister of Education (Shri M. R.
Krishna): (a) Yes, Sir.

(b) An Emergency Scheme of Physi-
cal Education and National Discipline
has been formulated whirh sceks to
coordinate the existing National Dis-
cipline Scheme with the gcod points
from the existing programmes of
Physical Education and A.C.C, About
6450 fresh N.D.S. Instructorg are to
be employed and trained by the
N.D.S. Directorate under this Scheme.
Besides, arrangements ale being made
to reorient existing Vhysical Fcu-
cation Teachers and National Disci-
pline Scheme Instructors to the  re-
quiremonts of the Integrated Emer-
gency Programme. When tne tioining
of all these personnel is completad the
programme is expected to cover all
students from Classez VI to X1 num-
being about 1.02 crores,



5899 Oral Answers

ot friveT o : 78 S AT
AL T T FAT § IF 9 FRIAT AR
a9 g3 ?

Mr. Speaker; What is the expendi-
ture involved?

Shri M. R. Krishna: It is proposed to
spend about Rs. 6 crores on this
scheme.

Shri D. C. Sharma: It js stated that
teachers are to be trained in physical
Education and National Discipline.
May I know what will be the dura-
tion of this training, what it is going
to cost the Government of India and
whether the money wil] be spent
over all the States ang Union Ter-
ritories of India?

Shri M. R. Krishna: There are 15,000
physical education teachers in the
various schools in the country. In ad-
dition to that, we have got 3,200 ins-
truclors under the National Discipline
Scheme. All these people will be
made tp undergo an orientation course
for 6 to 12 wecks. As I said, we will
spend about Rs. 6 crores on this
scheme.

=t s fag fegmit - wroreRTe
;N WA gT FAT R N FA
wqax 7 S Wi & fadeor 7
I @I &, IgHT AT AL QX Y
A FE F faa #T @Y

Shri M. R. Krishna: Yes, Sir, Under
this scheme we will be starting very
'many centres to cover the entire
country.

Shri Heda: In view of the fact that
‘the scheme costs only about 15 nP. per
student per year, is not Government
contemplating to make it compulsory
in all the States?

Shri M. R. Krishna; Just as we are
thinking of having the NCC compul-
sory in the colleges, this scheme also
will become compulsory in the high
schools
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Shri M. R. Krishna: Under this
scheme, we will be laying more stress
on the physical efficiency side.

Shri Yesh Pal Singh: Without rifles?

Mr. Speaker: Order, order.

=Y ®YA : FT A A TFA
feF ag @t @l oAl F F qF Q@
A & au g ST o

Shri M. R, Krishna: By the end
of June, 1963 we are hopeful of
training all these people. After that,
we may be able to take up the others.

S FETAR AR FF A
Al g fF @ ww wAawa
TITAT FT FAFREAT FT AT F @A
gq faasi & afus aragaar 30 ?
F1 I9% g Awaw & afafa
G { AR AN FE fAAT I @
#1 fraag fear mr § 7

s> Fro @io =AY : qar fF
it WX widr § qIEn, % ¥ g
T § HAER F Henar #K &) @ awt
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T W swfEad ® F @ g
FY At 7 a far srgar
0il and Natural Gas Commission

+
Shri Rameshwar Tanmtia:

Shri D. C. Sharma: N
Shri A. K. Gopalan:
 Shri P. Kunhan:

Will the Minister of Minzs and Fuel
be pleased to state:

*4317.

(a) whether any plans have Leen
devised at the two-day meeting of Oil
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and Natural Gas Comtaissior, hejd at
Dehra Dun on 5th and 6th December,
1962 on the intensive oil exploration
in the country;

(b) if so, what are the areas tihat
z/ill be explored for oil; and

(c) what measures have been taken
by Government to increase tlie  pro-
duction from the present available
sources?

The Minister of Mines and Fuel
(Shri K, D. Malaviya): (a) A pro-
gramme for the intensive expleration
for oil in the country has already
been included in the Wil and Natural
Gas Commission’ Third Five - Year
Plan. At its meeting on the 4 h and
5th December, 1962, ihe Commission
decided to intensify drilling operations
in some of the areas.

(b) Structurdl drilling operations
will be started in the  Pattukkottai
arca, Madrag State, and deep drilling
operations will be starteq in the
Purnea and Raxaul zrcag in  Bihar.
Also, certain measures will be taken
for expediting the drilling cperations
in the Ahmedebad region ¢f Gujarat.

(c) A decision was taken in the
aforesaid mecting of  the Oi' and
Natural Gas Commission to add more
oil field installations to the Anklesh-
war field in Gujarat so &s to increase
the production from tuat field from
the present figure of 1500 tons per
day to about 2,000 tons per day of
March, 1363 and more later. It was
also decided to expedite the testing
of hitherto untested rock layers in the
Kalol area (near Ahgmedabad), Guja-
rat to enable the commencement of
trial production from that area of
July, 1983.

Shri Rameshwar Tantia: May I
know whether our refineries will be
ready by the time the new oilfields go
into production?

Shri K, D. Malaviya: The new oil is
already being produced and supplied
to the Bombay refineries—ESSO and
and Burmah-Shell. With regard to the
other production fields the production
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programme is being matched to the
time when the refineries will be ready.

Shri Rameshwar Tantia: Is it a fact
that the Guhati refinery’s working in
1962 was not satisfactory owing to
closure from time to time, and if so,
may I know whether it was on account
of the machinery being defective or
other reasons?

Shri K. D. Malaviya: Sometimes the
refinery had to be slowed down or
closed because in the first year of the
refinery, there is always to be expect-
ed some sort of teething trouble, and
so it was all in the normal way of
things that at times the production had
to be slowed down.

Shri P. C. Borooah: May I know if it
is a fact that quite a number of equip-
ments and plants for exploration and
production of crude oil was taken out
of Assam recentily, and il so whether
those have been sent back?

Shri K. D. Malaviya: Sir, another
question is coming on that.

Shri D, C. Sharma: May I know
if this intensive oil exploration is going
to be dcne with our own resources
or whelher we are going to gect some
know-how and funds from other coun-
tries of the world?

Shri K. D. Malaviya: I have many
times stated in the House that intensi-
fication of the oil exploration pro-
gramme is being substantially carried
out by our own boys and that the
know-how is with us, Sometimes we
have to obtain drilling equipment,
and for that credit has to be arranged.
This intensification of the programme
is also organised for the reason that we
are getting some credit for contract
drillings.

Shri AKX, Gopalan: May I know
whether any suggestion has come from
the Kerala Government . pointing out
certain areas where such exploration
can be made?

Shri K. D. Malaviya: Yes, Sir. From
time to time some suggestions do come
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from people who are nterested in oil
exploration and from Kerala also. We
know that there arc areas where one
may undertake oil exploration. We
are just watching the whole situation
and in due course of time we shall take
up the search for oil in that part of
the country also.

Shri Hem Barua: In view of the
faci that it has been reported recently
that Pakistan has attained a position
of being able to export 10,000 tons of
finished oil, may I know  whether
Government have any idea of the time
by which we may be able to attain a
similar position?

Shri K. D. Malaviya: Our surplus
in petrol was alrcady achieved, per-
haps two years before or even earlier.
We are exporting five or even ten
times more petrolem products from
our country.

Shri Hem Barua: We are not self-
sufficient

Shri K D Malaviya: The ncws that
emnated in newspaper was with regard
too one specific product Petrol is the
product that we use in our motor cars.
We are also surplus in petrol but not
im kerosene or furnace oil.

Shri Narendra Singh Mahida: May
I know whether the Government have
explored the possibility of getting
petrol or oil from the Gulf of Cambay
and if so what are the results?

Shri K. D, Malaviya: The search
programme in the Gulf commenced
about 4-5 days back. We do not know
how long it will take to know some-
thing about it.

Shri Man Singh Patel: In view of
the decision of the Government to in-
crease the capacity of the oil refinery
at Koyali may I know when the re-
finery is likely to function?

Shri K. D. Malaviya: According to
present schedule the initial stage of
running the refinery at Koyali will
commence from September or Octo-
ber 1964,
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Fourth oil Refinery in Public sector

+
Shri A. K. Gopalan:
Shri P. Kunhan:
Shri Yashpal Singh:
Shri Bishanchander Seth:
Shri D. C. Sharma-
Shri Ram Ratan Gupta:
Shri Mantri:
Shri A, V. Raghavan:

Wi}] the Minister of Mines and Fuel
be pleased to state:

“438,

._"\-——ﬁ

(a) whether any decision has been
taken as to the location of the fourth
oil refinery to be established in the
public sector; and

(b) if not, the reasons for the delay?

The Minister ¢f Mines and Fuel
(Shri K. D. Malaviya): (a) and
(b). A decision has been taken
to establish the fourth oil refinery at
a suitable place in the South India
region. The actual! location, however,
has yet to be decided.

Shri A. K. Gopalan: May I know
whether the experts of ENI who visi-
ted these areag have submitted any
report and if so whether they have
suid that Cochin is the most suitable
place for the oil refinery?

Shri K. D. Malaviya: Yes Sir, one
¢r two committees of experts were
asked to survey the southern region
of our country for locating the refinery
and they gave us a report saying that
from several points of view they
viewed this area or that area with
favour. Cochin is one of them.

Shri Kunhan: May I know whether
the Govermment have received any
representation from Kerala Govern-
ment and also the Develecpment Coun-
cil to establish the oil refinery there?

Shri K. D. Malaviya: There has
been strong representations from the
Kerala Government to set up a
refinery in Kerala.

Shri Mohsin: Have the Mysore Gov-
ernment made a repsentation......

Mr. Speakel:: Every Govemm'ent
wust have made that representatiom
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Shrimati Savitri Nigam: May I
flnow which are the other places re-
commended by this Experts Committee
as suitable for starting a refinery?

Shri K. D, Malaviva: The three
States that are very eager to have a
refinery in the south are Madras,
Mysore and Kerala; and all of them
are suggesting place like Mangalore,
Cochin, Tuticorin, Madras and one or
two more.

Shri Shivamanjappa: May I know
when the Government is likely to take
a final decision so far as location is
concerned?

Shri K, D, Malaviya:
next two or three weeks.

Within the

Russian Exports at sibsagar project

+
[ Shri Maheswar Naik:
39 J Shri Kapur Singh:
") Shri Mantri:
[ Shri Ram Ratan Gupta:

Will the Minister of Mines and Fuel
be pleased {o state:

(a) whether it is a fact that the
Russian experis helping the Oil and
Natural Gas Commission on its Sib-
sagar Project have been withdrawn
from Assam recently and repatriated
to Rus¥a; and

(b) if so, the reasons therefor?
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The Minister of Mines and Fenl
(Shri K. D. Malaviva): (a) and
(b): In view of the military
situation that was prevailing in Assam
during November, 1962 and it; rffect
on the drilling operations being carri-
ed out by the Oil and Natural Gas
Commissicn in that area, the Commis-
sion decided to post the Russian Ex-
perts for duty in various projects in
Gujarat for the time being for proper
utilisation of their services.

Shri Maheswar Naik: May I know
whether before the Russian experts
were repatriated the Indian experts
have been able to imbibe any of the
techniques that the Russian experts
could give to them?

Shri K. D. Malaviya: Noboday was
repatriated, The Oil and Natural Gas
Commission itself decided to tem-
porarily request those Russian experts
to go to other areas where work was
allocaled to them because at the time
the situation in Assam was somewhat
uncertain.

Shri Maheswar Naik: My guestion
was whether the Indian engineers
have been able to imbibe any of the
techniqueg which the Russian experts
could give.

Shri K. D. Malaviya: Yes, more
than 90 per cent of the s«ill has been
acquired by the Indians. There are
only few Russians in the country and
they advise us from time to time;
that is all.

Shrimati Renu Chakravartty: May
1 know whether the work on Sibsagar
Project has again been revived ard
the Russian experts are back there
to do their job?

Shrl K. D, Malaviva: Yos, only two
weeks back we decided in the Qil and
Natural Gas Commission’s meeting to
start the work immediately, Work on
civil construction has started and some
of the Russians have been back theve.

Shri Narendrasingh Mahida: May I
know whether the  Government is
satisfied with the work of Russian ex-
perts in this oil field?
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Shri K. D. Malaviya: Yes, Sir, we
are very much satisfied with the work
they are doing. *

Shri Hem Barua: Is it not a fact
that the Russian experts were sent
back and at the same time the oil in-
stallations were dismantled particularly
in Sibsagar by the Oil and Natural Gas
Commission after the unilateral cease-
fire was declared by China and that
has contributed to panic and dissatis-
faction there?

Shri K. D. Malaviya: No, Sir, it is
not correct to say hat any instailation
was dismantled. The work went on
as usually. Only for g week or so it
was suspended with a view to re-
assessing the priority of work, That
is all that was done. During that
time some of the Russians were re-
quested to go somewhere else.

Shri Abdul Ghani Goni: 1 under-
stand that the Russian experts carried
out certain drilling operations in the
State of Jammu and Kashmir and the
result was satisfactory. May I know
what action has been taken by the
Government in the light of that with
regard to the State of Jammu and
Kashmir?

Shri K. D. Malaviya: There is no
proposal for undertaking any pro-
gramme of oil exploration in the State
of Jammu and Kashmir just now.

Shri P. C. Borooah: May I know
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by the Russian experts ‘have been ly-
ing idle on account of the withdrawal
of the Russians from the Sibsagar Pro-
ject?

Shri K. D. Malaviya: Yes, Sir, for a
couple of weeks it is correct to say that
some of the equipmentis were lying
idle there because there was certain
uncertainty with regard to our work.
Now it is not like $hat, civil construe-
tions agre going on and drilling opera-
tions will start only when the roads are
completed and the foundations are
built.

Defence of India Act

+
Shri Mohsin:
Shri Maheswar Naik:
440 J Shri Hari Vishnu Kamath:
'\ Shri Bhakt Darshan:
| Shri Balmiki:
 Shri Brij Raj Singh:
Will the Minister of Home Affairs be
pleased to state:

(a) how many persons are detained
under the Defence of India Act; and

(b) what is their number, Statewise?

The Deputy Minister in the Minis-
try of Home Affairs (Shrimati Chan-
drasekhar): (a) and (b). A statement
is laid on the table of the House
showing the number of persons de- '
tained (State wise) under rule 30 of
the Defence of India Rules, 1962,
made under the Defence of India

whether plants and equipment handled Act. 1962,
STATEMENT
S.No. Name of the State Number of persons in
detention,

T 3
1 Assam 160
2 AndhraPradesh . 24
3 Bihar 26
4 Gujarat 16
s Kerala 38
6 Madras 46
7 Maharashtra m
8 Mysore

23
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1 2 3
9 Madhya Pradesh . . . 12
10 Orissa . . . . 27
11 Punjab . . . . . 47
12 Rajasthan ., . . . . 5
13 Uttar Pradesh . . . . . 24
14 West Bengal . . . . . . . . 108
15 Delhi . . . . . . . . ..
16 Goa, Damanand Diu . . . 4
17 Himachal Pradesh . . . . 2
18 Manipur . . . . . . 9
19 Pondicherry . ..
20 Tripura . . . . . . . . 67
21 Nagaland® . . B . . . .

22 Andaman and Nicobar Islanda . .

23 Laccadive, Minicoy and Amindivi Islands . . . .
' ToTAL . . . 749

Shri Mohsin: From the statement
that has been laid now it is seen that
749 personsgare being detained. Is it
a fact that most of them are from
the Communist Party?

Shrimati Chandrasekhar; Even per-
sons not belonging to Communist
Party have been arrested.

Shri Mohsin: May I know how
mang belong to the communist party
and how many to other parties?

The Minister of Home Affairs (Shri
La] Bahadur Shastri): A large num-
ber of them belong to the communist
party and a few to other parties.
There are a few who belong to no
party. We have taken action against
anti-social  elements also. I think
more than 60 people have been arres-
ted on account of anti-social activities.

Shri Maheswar Naik: Apart from
anti-social elements, may I know how
many persons have been arrested on
account of anti-nationa] activities, act-
ing as the enemy’s agents?

Shri Lal Bahadur Shastry: Some
people were arrested who were found
to be indulging in some kind of spy-
ing activity, but their number is very
few.

sft W W e @ faER
¥ A grar € fF o¥e safw @ v
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Y W g9 : frad g2 § 7

it AT AFIGT AT L FOT (LS )
ag it g g & froie g 1w freg
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= 7 g2 gl
Shri Narasimha Reddy: May I know
if any member of the Congress Party

has been arrested under the Defence
of India Act?

Mr. Speaker: Shri Indrajit Gupta.

Some HoOn, Members: What about
the answer to Mr. Reddy’s question?
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Mr. Speaker: Is that answer forth-
coming?

Shri Lal Bahadur Shastri: We have
been strictly fair and I might say that
unfortunately we had to detain one of
the Congressmen also.

snri Indrajit Gupta: I want to know
whether the decisions to detain certain
persons according to this big list given,
as also the decisions to review their
cases subsequently or to release them
are left entirely to the State Govern-
ments or does the Central Govern-
ment also have a hand in it and give
any directions to the State Govern-
ments?

Shri Lal Bahadur Shastri: No, Sir;
we do not give any directions, because
it is entirely the responsibility of the
State Governments. But we do meet
and discuss these things and if neces-
sary, give our own suggestions.

Shri Basumatari: May I know
whether it has been brought to the
notice of the Home Minister that a
few days ago members of the Assam
P.C.C. have been arrested for anti-
national activities and if so, what were
the activities actually carried on by
them?

Mr. Speaker: We cannot go into
the details of the activities,

Shri Surendranath Dwivedy: Is
it a fact that Shri Rup Narain and
two others in Delhi were arrested
merely because they addressed a
private letter to the Members of
Parliament criticising. ...

Mr. Speaker: Order, order. ' We
cannot go into the reasons.

Shri Surendranath Dwivedy: Is it
a fact or not?

Mr. Speaker: If we go into the
reasons of every detention of every
person who has been arrested, that
would be too much for the Question
Hour.

Shri Surendranath Dwivedy: They
had written letters only to the Mem-
‘bers of Parliament; they were not
wssociated with any other activity.

JANUARY 23, 1963

Oral Answers 5912

Mr. Speaker: He has given that in-
formation.

Shri Surendranath Dwivedy: I want
to know whether the information—
(Interruption).

Shri Priya Gupta: It is not a
question of an individual It is a
matter of principle,

Mr, Speaker: Order, order. Would
he resume his seat?

Shri Priya Gupta: Should we not
be taken into confidence?

Mr. Speaker: I am going to take
him into confidence: that he should
kindly resume hig seat. Shrimati
Renu Chakravartty.

Shrimati Rene Chakravartty: May
I know whether reviews have been
carried out by all the State Govern-
ments and whether there are many
cases in which arrests have taken
place on very flimsy grounds I would
like to know whether rewiews have
been carried out in all States, especi-
ally in the State of West Bengal.

Mr. Speaker: Whether reviews
have been made: that part could be
answered.

Shri Lal Bahadur Shastri: Yes, Sir.
Reviews have taken place in al] these
States. Just now before me there are
particulars about three States. In
Madras, 61 pcople have been released;
in Gujarat, 32, and in Punjab, 2L
This is after the review.

Shri Jaipal Singh: I am not putting
any question, but I want to know
one thing. I do not know
whether it is a point of order or not.
It is for you to entighten us. Shri
Surendranath Dwivedy was not able
to finish his sentence. It seems to
me that a very serious principle is
involved. Every citizen in this
country has a right to address himself
to Members of Parliament. It was
not a question of asking for informa-
tion about the specific individual who
may have done other things also.
But I would like to know whether
this privilege which we enjoy, which
we have always enjoyed, is being
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abrogated by the Defence of India
Act.

Mr, Speaker: The question that
was put was about a particular indi-
vidual and reasons were asked:
whether there was no other ground
except this one. I disallowed that,
on the ground that we cannot go into
the reasong in respect of individuals
at this moment. That was the only
objection that I took.

Shri Surendranath Dwivedy: I said
merely because of the privileges
given to Members of Parliagnent..

Mr, Speaker: That also is going
into the merits of the case: if it be
mercly of one individual, whether it
would be stated here. That was my
objection, 14}

Shri Ranga: We have come to take
90 much interest in this case: it is not
as if one secks for some favour from
Government. If that is the case,
your rulimg would be sustainable.
But here, fundamental rights are
being abrogated and the person is
put under detention under this ordi-
nance. Therefore, it is pruper for
us to ask the Minister concerned to
give us #he information if he thought
it fit to give it and public inlerest
does not come in the way.

Mr. Speaker: I am sorry that I have
to intervene again and again and make
this observation. My only objection
was that it can be raised in any other
way but that during the Question
Hour I cannot permit individual cases
to be taken up.

An Hon. Member: Quite right.

Mr. Speaker: If I am quite right,
then let us not proceed further with
the same point. Dr. Singhvi.

Shrimati Renu Chakravartty: rose—

Shri U. M. Trivedi: One question
(Interruption).

Mr. Speaker: Order, order. If some
debate is required, a different proce-
dure can be adopted. -

Shrimati Remu Chakravartty: It has
been set aside. That is the difficulty.
You promissed to consider it,
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Mr. Speaker: order. Dr.
Singhvi.

Dr. L. M. Singhvi: Would the Gov-
ernment be prepared to lay on the
Table of the House a statement of
the names of those detained under the
Defence of India Act by any authority
in this country and give the circum-
stances and #he reasons leading to
such detention?

Mr. Speaker: Order, order.

Dr. L, M. Singhvi: I am still awai-
ting the answer.

Shri Lal Bahadur 5hastri: I can
certainly give the names and put the
whole list, but I cannot give the
reasons for the detention or arrest.

Shri U. M. Trivedi: Will the hon.
Minister be pleased to state whether it
has been brought to his notice that on
account of personal quarrels, family
quarrels and such other quarrels, the
district magistrate has utilised this
power for detaining persons?

Dr. L, M. Singhvi: Sir, on a point
of order. I asked a question whe-
ther Government would be willing
to place the names of those detained,
the reasons and circumstances on
the Table of the House. The hon.
Minister has stateq that he is not
In a position to lay on the Table
the reasons for detention. I would
like to know whether he would be
willing to give the names of th~
persons and the circumstances lead-
ing to the detention.

Order,

Mr. Speaker: About the names he
has stated that he is willing to give
it (Interruptions). Order, order. We
should proceed in an orderly man-
ner. Every hon. Member standing
up and putting questions without
getting my permission is not correct.

Shri Bade: But he wants to have
a ruling from the Chair.
Mr. Speaker: Ruling on what?

Shri Bade: What is:-the objection to
the reasons being given? Is it
against the public interest? The rea-
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sons are given to the accused person.
If they can be given to the accused
person. Why can they not be given
to us? If not the reasons, at least
the circumstances can be given. He
has put a question and he wants a
ruling from the Chair whether it will
or will not be in the public interest
to give the information.

Mr. Speaker: There is no question
of giving any ruling on this point. He
only wanted to put another supple-
mentary and he adopted another
method to achieve that object. If
there is any objection, that has
also to be answered by the Minister,
not by me. What is the ruling that
he wants? Shri Nath Pai.

Shri U. M. Trivedi: My question
has not been answered,

Shri Lal Bahadur Shastri: Which
question.

Mr. Speaker: A question was put,
rather a general question, whether
most of them have been detained or
arrested for personal reasons.

Shri U. M. Trivedi: Has it been
brought to the notice of the hon. Min-
ister that some detentions have been
made on account of personal grudge
or vendetta of the Districts Magis-
trate concerned?

Shri Lal Bahadur Shastri: I have
no information, but if the hon, Mem-
ber has got any case in his mind he
might communicate it to us. But I
may inform the House that generally
these cases are looked into by the
highest authority in the State. In
some States the Chief Ministers have
written to me, they themselves go
into ecach and every case before final
orders are passed.

Shri Nath Pai: I would like to know
from the Minister whether some per=
sons arrested under the Defence of
India Act were released within a few
days of their arrests and, if the ans-
wer is “yes” whether the original
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arrests were carried out hastily or the
releases were effected under some
pressures?

Shri Lal Bahadur Shastri: No, Sir.
Government have ful] powers to re-
lease any one the next day, third day
or the fourth day. Parliament was
very particular that we should re-
view all cases, and review them fre-
quently. We dig so and we found
that in the circumstances it was ad-
visable to release some persons imme-
diately o: in a few days’ time.

Shri Priya Gupta: Does it mean....

Mr. Speaker: After every supple-
mentary Shri Priya Gupta has some-
thing to say. I am very sorry.

Shri Priya Gupta: I would like to
know whether it is not the inherent
right of every citizen to approach
any Member of Parliament he wants.

Mr. Speaker: The hon. Member is
the Secretary of some party. 1 would
request the leader of that party just
to consider whether he could not
maintain some discipline among his
party members.

Shri Priya Gupta: In democracy
matters are not decided by a party
leader. Here you are the protector.

Mr. Speaker: Order, order. Rather 1
seek protection from the - leader of
the party against his members.

Shri Surendranath Dwivedy: He is
one of the disciplined members of our
party.

Mr. Speaker: If the proceedings of
the House are interrupted like this I
would request the Leaders of parties
to maintain some discipline over their
members. Otherwise, I will have to
see whether certain parties should
continue to function or not.

Shri Nath Pai;: He is one of the
very obedient members of the party.

Shri A. K. Gopalan: Dr. Singhvi has
sent a motion. I have also sent
one....
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Mr. Speaker: It can be considered
after the question hour.

Shri A. K. Gopalan: I want to know
whether you will allow a discussion

on this.

Mr, Spcaker: How can I answer it
just now?

Shrimati Renu Chakravartty: I had
put a question to which the hon. Min-
ister has not given a reply. I wanted
to know whether the review of the
cases of West Bengal has been finali~
sed and, if so, how many have been
released as a result of that.

Shri Lal Bahadur Shastri;: No, Sir;
they have not been finalised. They
wil] certainly review the cases; but
till now no orders of release have
been passed.

Shri H. P. Chatterjee: I want to
know from the hon. Home Minister,
if innocent persons are arrested what
the remedy may be. I brought one
case to his notice. So, when inno-
cent persons are arrested under the
Defence of India Act, what 'may be
the remedy if their cases are not re-
viewed promptly by the Centre?

Shri Lal Bahadur Shastri: 1 greatly
sympathise with the hon. Member.

Mr. Speaker: If it is only a legal
remedy, it necd not be repeated here;
but if there is some other remedy,
that may be told.

Shri U. M. Trivedi: There is no
legal remedy.

Shri Lal Bahadur Shastri: I can
only say that about some of the cases
which have been referred to me-one
case hy the hon, Member and some
by other hon. Members also—I have
specially spoken to the Chief Minis-
ters concerned and I am quite sure
that they will look into those cases
as early as possible.

2535 (Ai) LSD—2.
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Soviet Oil Products for India
*441. Shri Bishanchander Seth: Will
the Minister of Mines and Fuel be
pleased to state:
(a) whether it is a fact that an
agreement between the Soviet Union
and the State-owned Indian Oil Com-

pany for the supply of three lakh tons
of furnace oil has been signed;

(b) whether it is also a fact that
India will receive one million tons of
oil products ('mainly kerosene) during
1963; and

(c) if so, what are the terms and
conditions for the same?

The , Deputy Minister in the Minis-
try of Mines and Fuel (Shri Hajarna-
vis): (a) to (c). It is a fact that the
Indian Oil Company has contracted
with the Soviet Oil Export Organiza-
tion for the import of substantial
quantities of deficit products, namely
kerosene, HSD & Furnace Oil, during
1963. It is not in the public interest
to disclose thc quantities or the terms
and conditions of the commercial
agreement.

st fasitem ¥ WY TwE A
ag = Y Wi fF owmaw § A #1
odt qier 2 wAd £ @ T T AT I |
fda o7 A1 & SEAE | F AT
TEAT  F WO O WA AT §
W oTET & WY gAY & R W1 gahd
wWAT 7 W o vaT , AT W 3 F
wegey o A A% e 74T AT snaw ?

Tra @ T qAT (s ®o o
) 0 ® Al AR T # fa AW
ez ;Wew AT 1 WET ) AT AT
TEATT AT T AT & AT S A
SEIE W1 AgT AT Z ) qEA gl
g f& g ow wiw o § wmew fings
@ an‘x?r |
Shrimati Savitri Nigam: May I

know how much keroscne oil we are
importing every year, and how much
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foreign exchange we are spending on
it?

Shri K. D. Malaviya: We are spen-
ding roughly about Rs. 15 to 18 crores
in importing kerosene oil from abroad.

Shri Venkatasubbaiah; May I know
the price of the kerosene oil that is
going to be imported, and whether it
comapares favourably with the prices
in this country?

Shri Hajarnavis: Most favourable.
afes wEw faer =

*¥yy. oY fadmax wew@: ¥
fot w0 g8 F9 &7 FAr FG

(%) #ar 78 9= & fr wfaw w-
A7 forerr a1 T8 T F71 wA famT-
o g

(@) afe g, a1 =7 q7=7 F aqr
wifa g€ &; AR

(7) *=1 FFHW AFT § T
UFEAT F! G3E WA TLA FIF A
gfee & 3 gw o fa=ww g oma

27

Fraar |t (Zr0 FT0 ATo AT
(F) e

(F) w7 g ¥ g T@F
Y AT A L @ owqr 7 oHY Faw
F w37 Y fagr A &7 ¥ AgAT § | 79
TS q&E § Y Iq7T o aa
g

(1) " TE ® TeEfRa
& ¥ AU wrF g adwTT gwe
F AT g § 727 @ 37 faag o
fame wT @Y 41

[(a) Yes, Sir,

(b) The State Governments were
requested to indicate whether they
agreed, in principle, to the constitu-

JANUARY 23, 1963

Oral Answers 5920

tion of such a Service. Replies from
some of them are still awaited.

(c) Even before the advent of the
present emergency, Government had
this under consideration with a view
to promoting national integration.]

) fagmaR wa@ | § AT TEar
g f fe 6 Tedl F 797 I Tl
qJE AN AT g 7

TWo HYo dATo =ywrer : oA &
IAT AT &, q TS g, fagre, AT,
w A FEE, X, IFE, I
3w, WEw, 99Y, "N, #gw,
g N2, 4 M HIY qIE |
arfeat & TG = F

st gro Ao faar : faT W
F it aF ITT AT g, ITH! 39 A
§ wr ogfafwar € 7

TMo Fo o MNiAmray: ford &
I AT Z, IT A § T T O fag
&7 q g9R @E BT g, T8 T F
% 5 fafeas e a7 frr s
a% &% 7 78 faar & f5 gaar a8 @
T3t 2, o7 |faw &7 AT G

ot fagdza< ame : wfem A
Faml & FAT F FAIT AT AT |
37 & ifega qadwew wfag &1
wifes 74 ¥ 93T 9T | FFT
fa=re Fom 7

TMo FTo wTo srATHY : ot A |
sl @t gEEr qU EE § AgH s
2 mft QY T & A I3ATE )

Short Notice Question
Fme WYX IHAT TwEAl ® AW T
A ufsa wIaw

WET-EAT TIT HT 5. A TETAEAC
A ¢ F47 XfACE {7 g5 aAq ;Y
ar w3t fF o
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(%) 7ar 78 &7 ¢ fF Idar A%
Fme ¥ qey wfAai T FEAT FTEE
¥ 37 TeAl F am 9% Fav afsq FA
Y wafa we g

(7) afz g, @t ¥ sawfy 2
fNTER;

(w) @g =aafs fer faae @t
F g & of g, w1

(7) =1 59 IF7 § =T FIOAY
F meq gra dfawl & fraar & wafa
FT 327 T g1 WX IF OFA & g
qEHT Fr oqrT W g 7

gfrr Axt (st mEERrT
W) : (F) AT FLHT T A
AT FHT ¥ OF AT FT AT §
f& 779 gaar darAr Waqds aw ¥
o Wamz 7€ AT T AFT
¥ @ 9% & w1 fagaT grew A
g

(&) &% (7). garT F1 &FE
FCT FT @ 747 qrgAraar frEm-
7 g 1

(9) &8 7@ = <7 o faofg faar
FGAT IF T TH RTIAT HT THATT HAH
qEA( |

=t STETHATT AT w1 q AT
gwar g fr ofeoft 39 sw@w F
T g F1 AT FaAr Heaws
& gegeq ¥ 97 foar & 39 7 #47 fagq
F1T01 12q & faa & f5 37 %1 39 @
FT HEwEar 979 g5 & !

Sl THEALCE W ;WG Aw
FIEATET FT AT 2, T HIT IT
T g 9 1 IFA AT Fewer §
g2 qr & THT AT g0 F@ @ g %
Tq #1 AT fHar G | FE T F
fao 3517 48t fag 4 1 g gaT 9
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Fframear A FA I I FAF
T DT F1 w7 G 7T

st wwETEe meR  oFr § o9
R g 7w 7 FA T aa oA
faaiz fFar & & 9% w171 & af4ei
F wam Wodz A F 9T ¥ F
qT A7 T F W ag fow wraer
FI IW FET A § IT F weAw
T g3M 7 oafz g, ar 3% & EA
F faq w1 wFr #1E freag w7 @Y
27

HY aANTATT WU TA FOAT
g o FdT 9 37 R A A
faota farar wmaar |

=t gmare fag : 7 ag Ifea 4
g fF Wide wAe wo F1 gTE ¥ TA
Wades w1 aw AgreAr AT W
gATTEE A9 F AW 9T e a9,
UG IEFF ITF AT @ F am
@I g v

werR WERE: W 97 W MY
farar s

Shrimati Renu Chakravartty: Whilst
we all support a national and integra-
ted outlook for the Defence Forces,
may I know whether before refusing
permission for such Regiment, Gow-
ernment propose {0 end such regiments
as the Mahratta regiment, the Punjab
regiment etc. so that a national regi-
ment will be brought into being?

Shri Nath Pai: They have the finest
traditions. They are some of the best,
as far ag we know.

Mr. Speaker: The question asked is
whether, if this is not considered
favourably, other names that are comn-
nected with Provinces would also be
done away with.

Shri Y. B. Chavan: Possibly that

also will have to be considered along
with this problem.
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Shri S. M. Banerjee: I want to know
whether it is a fact that during the
British regime, a Bengali Regiment
was not allowed to be formed and
this is one of the reasons why the
Chief Minister of West Bengal with
the consent of the people of West
Bengal has initiated this move? If so,
will Government kindly consider
this?

Mr. Speaker: It is a suggestion for
action.

Shri S. M. Banerjee: I want to know
whether it is a fact.

Shrimati Renu Chakravartty: We
were considered as non-martial.

Mr. Speaker: He says that also will

be considered.

WY ET WA FF AZ I AT
g fr agwrs awa § A B A
w7 F T 917 W FE qfqrT g
fam &1 a7¢ & qg ¥ I5T4T AT 7
AT Y AT TS FT AFAT P FT A
T HART F AT T 7

Y TRERTE WM AT AR
aftaer a1 T8 &

Y Wro WTo ¥W( : T 4T HAT AV
¥ gz I @ B qfr s oo
TergaTAr Ez wifz F oq1 oam F
g HFA WA X AF F ¥E T 7,
@ FT F T =T P ATT FTIET F
7 g F ft 3% 77 F qeAT *
W TR AE AT TG ?

WA wgITA 2T, AT |

WRITTEN ANSWERS TO
QUESTIONS

Educaion of Minority Language
Pupils in Delhi

*433. Shri A. S. Saigal: Will the
Minister of Education be pleased to
state the steps take~ hy the Directo-
rate of Education, Delhi to import
teaching of mother-tongue to ‘minority
languages pupile in Delhi according
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to the recommendations of Commissio-
ner of Linguistic Minorities and lay
on the Table copies of the circulars
issucd to Heads of Schools in this
respect from time to time during the
last three years?

The Minister of Education (Dr. K.
Shrimali); In accordance with the
educational policy of the Government
adequate facilities for instruction at
the primary and secondary stages of
education in the mother tongue of
the pupils belonging to the linguis-
iic minority groups already exist in
Delhi. Ag such it has not been found
necessary to jssue any special  ins-
tructions to the Heads of Schools on
the basis of the recommendations of
the Commissioner for Linguistic Mino-
rities.

Khetri Copper Project

434 J Shri S. C. Samanta:
7 Shri Subodh Hansda:

Will the Minister of
Fuel be plcased to state:

Mines and

(a) the upto date progress of work
in the Khetri Copper Projects;

(b) whoether the price of the copper
produced there will be comparable to
the world market; and

(c¢) if not, what would be the diffe-
rence?

The Deputy Minister in the Minis-
try of Mines and Fuel (Shri Hajarna-
vis): (a) A statement giving the re-
quireq information is laid on the
table of the House. [Placed in Libr-
ary. See No. LT-707/63].

(b) and (c). It is expected that the
cost of production of electrolytic cop-
per at Khetri will be less than the
pricc of imported copper. According
to provisional cstimates, the cost of
production per 100 k.g. of electrolytic
copper at Khetri is Rs. 25620 nP,
while the average price of mported
electrolytic copper wire-bars (C.LF.
Indian Port) during 1962 was Rs.
31775 nP per 100 k.g.



5925 Written Answers

Singarenj Collieries

+444, J Shri Eswara Reddy:
* | Shri P. Venkatasubbaiah:

Wil] the Minister of Mines and

Fuel be pleased to state:

(a) whether any settlement has
been reached with the Government of
Andhra Pradesh regarding the extent
of participation in the equity capital
of Singareni Colleries Company;

(b) if so, the details thereof; and

(c) if the reply to part (a) above
be in the negative, the reasons for
the delay?

The Minister of Mines and Fuel
Shri K. D. Malaviya): (a) to (c). The
question of the pattern of participa-
tion between the Centre ang the
Andhra Pradesh State in the equity
capita] of the Singareni Colleries Co.
has recently been discussed with the
representatives of the State Govern-
ment and the Colliery-company. The
matter is still under consideration.

Curbing of Secessionist Tendencies

rShri P. C, Borooah:

) Shri Hari Vishnu Kamath.
1 Shri J. B. S. Bist:

{_ Shri Mantri:

*445.

Wil] the Minister of Home Affairs
be pleased to state:

(a) whether he addressed a ]ger
to the Chief Ministers of the different
States on the question of curbing
secessionist tendencies by an appro-
priate legislative measure;

(b) if 50, on what specific proposals
their views were sought; and

(c) what are their replies thereto?

The Minister of Home Affairs (Shri
Lal Bahadur Shastri): (a) to (¢). The
views of the State Governments were
sought on the provisions contained in
the Constitution (sixteenth Amend-
'ment) Bill, 1963, introduced in the
House on January 21, 1963. The State
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Governments have generally agreed
to the proposedq amendments to the
Constitution.

Expansion of Imstalled Capacity eof
Burmah Shell, Esso and Caltex

( Shri J. B. S. Bist:

| Shri A. K. Gopalan:
‘446.{ Shri P. Kunhan:

| Shri Imdrajit Gupta:

( Shri Y. D. Singh:

Will the Minister of Mines and Fuaed
be pleased to state whether any pro-
posals have been submitted by Burmah
Shell, ESSO and Caltex for expanding
their persent installed capacity and
wihat decision, if any, has been taken
on their requests?

The Minister of Mines and Fuel
(Shri K, D. Malaviya): These refin-
eries have already been permitted to
operate at the maximum existing
capacities available with them, which
are in excess of the licensed capa-
cities. As regards their proposals for
substantial expansion, all aspects of
the problem including the likely ad-
ditional demand for petroleum pro-
ducts and the best way of meeting
it are under consideration,

Chinese Employees in A.LR.
( Shri Hem Barua:
Shri Hari Vishnu
*447. J Kamath:
| Shri Mantri:
[ Shri Ram Ratan Gupta:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that some
Chinese employees of A.LR. were
recently found indulging in anti-
Indian activities; and

(b) if so, the measures taken there-
on?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
Yes.

(b) The services of two such em-

ployees have been terminated and
they have been interned.
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Koyali Oil Refimery (Gujarat)

*447. Shri D, J. Naik: Will the Min-
ister of Mines and Fuel be pleased to
state:

(a) whether a limited company is
%0 be formed to run the public sector
refinery at Koyali in Gujarat; and

(b) if so, when the constitution of
the proposed company will be finalis-
ed?

The Minister of Mines and Fuel
(Shri K. D. Malaviya): (a) and (b).
The matter is under the consideration
of the Oil and Natural Gas Commis-
sion.

Crimes in Delhi

*448. Shri Yashpal Singh: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that crimes
in Delhi have of late shown an up-
ward trend; and

(b) if so, what steps Government
propose to take to control the situ-
ation?

The Minister of Home Affairs (Shri
Lal Bahadur Shastri): (a) The total
crime figures for the fourth quarter
of 1962 show a slight increase over
the third quarter. There has. how-
ever, been a decrease in  heinous
erimes.

(b) 52 additional vehicles have been
sanctioned to improve the mobility of
the Delhi Police. Arrangements have
also been made for motor cycles and
radio communication vehicles. In-
vestigation of crime is being  done,
as far as possible, by officers not
below the rank of Sub-Inspector,

Arrest of an Alleged Spy

*449. Shri Hari Vishnu Kamath:
Will the Minister of Home Affairs be
pleased to refer to the statement made
by him on the 6th December, 1962
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regarding the arrest of an alleged spy
and state:

(a) what further progress has beem
made in the investigation of the cage;
and

(b) whether the accused and|or
surety are|is absconding?

The Minister of Home Affairs (Shri
Lal Bahadur Shastri): (a) The case is
under trial and both the accused have
been attending the Court regularly.

(b) Does not arise.

Coal Production

*450. Shri Eswara Reddy: Will the
Minister of Mines and Fuel be pleased
to state:

(a) what is the coal raising during
the calendar year of 1962;

(b) by how much it is short of the
target; and

(c) what are the steps proposed to
be taken to increase the production of
coal?

The Minister of Mines and Fuel
(Shri K. D. Malaviya): (a) About 61
million tonnes.

(b) The target for coal raising is
fixed financial year-wise and not
calendar year-wise. The target fixed
for 1962-63 is about 62'00 million
tonnes. From the present trend of
production, it is expected that this
target would be attained.

(c) Certain incentives have already
been provided to the coal industry to
increase production. They are:

(i) A marginal increase in the
price of superior grades of
coal granted in June, 1962;

(ii) Liberalisation of the schemes
for the grant of subsidy in
hard cases and for stowing
operations; and

(iii) Provision of foreign exchange
against the World Bank Loan
for import of machinery and
equipment.
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Besides, additional electric power
has been made available from the
Hirakud and Rihand Projects through
the Damodar Valley Corporation.

India Office Library

Shri P. C. Borooah:
.‘51.) Shri J. B. S. Bist: )
Shri Ram Ratan Gupta:
| Shri Mantri:

Will the Minister of Scientific Re-
search and Cultural Affairs be pleased
to state:

(a) whether Government recently
suggested a formula for the division
of the India Office Library in Londun
between India and Pakistan on the
basis of population of the two coun-
tries; and

(b) if so, what was the Pakistan
Government’s reaction thereto?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) No, Sir.

(b) Does not arise.

World Bank Loan to Coal Industry

*452. Shri P. Venkatasubbaiah: Will
the Minister of Mines and Fuel . be
pleased to state:

(a) whether it ig a fact that the
loan that has been given by the
World Bank for coal industry has not
been utilised so far;

(b) if so, what are the reasons for
ite non-utilisation; and

(c) what steps are being taken for
the speedy utilisation thereof?

The Minister of Mines and Fuel
(Shri K, D. Malaviya) (a) to (c). The
World Bank loan is for a total amount
of Rs. 1674 crores. Against this,
licences for import valued at about
Rs. 1308 crores have already been
ssued and coal companies are pro-
gressively placing orders against these
licences. Actual drawals from the
Joan account will start only after the

MAGHA 3, 1884 (SAKA)

Written Answers 5930

machinery and equipment have been
imported. There has been some initial
delay in the placing of orders as a
careful selection of equipment and
the source of supply had to be made.
This may necessitate extending the
validity of licences, but, on the whole,
it is expected that the industry would
be able to utilise the loan during the
Third Plan period.

Central Bureau of Investigation

J Shri Hari Vishnu Kamath:
\ Shri P. C. Borooah:

Will the Minister of Home Affairs
be pleased to state:

(a) whether Government have de-
cided to set up a Central Bureau of
Investigation;

(b) if so, its jurisdiction, functions
and powers;

(c) whether the State Governments
will be associated with the work of
the Bureau; and

(d) if so, in what manner?

The Minister of Home Affairs (Shrl
Lal Bahadur Shastri): (a) Yes. The
details of the scheme are being work-
ed out.

*453.

(b) to (d). The Bureau will investi-
gate cases of corruption in which
Central Government servants are
involved, cascs in which interests of
Public Sector Undertakings or any
Statutory Body financed by the Gov-
ernment of India are involved, cases
relating to the breaches of Central
Laws with the enforcement of which
the Government of India is particular-
ly concerned. big cases of fraud.
cheating, embezzlement, etc.,, relating
to Public Joint Stock Companies and
also, at the request of or with the
concurrence of the States concerned,
caseg where organised gangs or pro-
fessional criminals having ramifica-
tions in several States are involved.
The Bureau will also collect criminal
intelligence relating to the types of
cases described with a view to sug-
gesting preventive action. It will
maintain statistics of all-India im-
portance relating to crime, conduct
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police research including analysis of
trends and causes of crimes and make
special studies of certain specialised
types of crime having all-India or
inter-State ramifications or of crime
having particular importance from
the social point of view.

Details of the scheme when worked
out will be communicated to State
Governments whose cooperation will
be sought.

Recruitment of Technical and Non-
Technical Personnel

*454, Shri P. C. Borooah: Will the
Minister of Home Affairs be pleased
to state:

(a) whether Government have made
a scheme to streamline the procedure
for recruitment of techmical and non-
technical personnel to meet the
national emergency; and

(b) if so, what improvements have
been made in the procedure under the
scheme?

The Minister of Home Affairs (Shri
Lal Bahadur Shastri): (a) and (b).
The following measures have been
taken:—

(i) The U.P.S.C. have taken up a
‘bulk recruitment of candi-
dates with  scientific and
technical qualifications. The
Commission’s recommend-
ations are communicated to
the Ministry concerned daily
and medical examination is
arranged at the end of each
day.

(ii) The U.P.S.C. are also pre-
paring suitable reserve lists
which can be utilised as and
when necessary.

(iii) With the concurrence of the
UPS.C. it hag been decided
that Ministries might make,
where necessary, temporary
or officiating appointments to
posts expressly created in con-
nection with the present
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emergency, if the person to
be appointed to such post is
not likely to hold the same
longer than the period of the
emergency or three years,
whichever is less.

Detainees under Defence of Indim
Rules
Shri Indrajit Gupta:
Shri Surendranath Dwivedy:
] Shri Ram Sewak Yadav:
| Shri Yashpal Singh:

Will the Minister of Home Affairs
be pleased to state:

994,

(a) the number of persons de-
tained in each State under the Defence
of India Rules since the proclamation
of the national emergency and the
number of such persons who are mem-
bers of the Communist Party of India;

(b) the number of detainees be-
longing to other parties or organisa-
tions;

(c) the number of cases of detained
persons which have been subsequent-
ly reviewed; and

(d) the number of detainees who
have been subsequently released in
each State?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
to (d). A statement is laid on the
Table of the House. [Placed in Lib-
rary. See No, LT-709/63].

Civfl Defence

( Shri Sham Lal Saraf:
| Shri Harish Chandra
| Mathur:
995 J Shri D. C. Sharma:
"7 Shri Sivamurthi Swamy:
| Shri Hari Vishnu Kamath:
| Shri Kachhavaiya:

Will the Minister of Home Affairs
be pleased to state:

(a) the steps that have so far been
taken to set up an effective Civil De-
fence Organisation within the coun-
try; and
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(b) whether the said Organisation
is linked up on inter-State basis with
direction from the Centre?

The Minister 1{ Home Affairs (Shri
Lal Bahadur Shastri): (a) and (b).
Civil Defence organisation under
Directors of Civil Defence or, other
officers nominated for this purpose,
have been set up in the various
States. A Director-General of Civil
Defence has been appointed at the
Centre for the organisation, adminis-
tration and implementation of civil
defence measures and their coordin-
ation on all-India basis.

Grants for Performance of Dramas

996. Shri Sivamurthi Swamy: Will
the Minister of Scientific Research
and Cultural Affairs be pleased to
state:

(a) how many Natak or Drama Cos.
have been registered in the country,
State-wise;

(b) how many Nataks have re-
ceived grants by the Natak academy
in all the States during 1961-62 and
also since inauguration of the academy
totally; 4

(c) whether any Natak Cos. un-
registered  have also been  offered
grants; L™

(d) if so, how many of them are
registecred and how many un-register-
ed; and

(e) whether it is a fact that some
Cos. which have received grants in
Mysore State are unregistered?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) We have no information.

(b) The Sangeet Natak Akademi,
New Delhi, sanctioned the following
grants for promotion of drama:—

Year. Number of
Societies
assisted.
1959-60. 21
1960-61. 24
1961-62. 24
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Information prior to 1959-60 has
not been finalised as some of the
grants given by the Akademi during
that period are disputed and there is
a case under trial in a Delhi Court.

(c) No, Sir.
(d) Does not arise.

(e) No, Sir.

Women Language Teachers under
Delhi Administration

997, Shri Balmiki: Will the Minister
of Education be pleased to refer to
the reply given to Unstarred Question
No. 548 on the 13th August, 1962 and
state:

(a) how many vacancies of women
language teachers with Sahitya Rattan
and M.A,B.T. qualifications have so
far been filled in and how many are
still to be filled under the Delhi
Administration;

(b) how many candidates have been
absorbed; and

(c¢) whether it is a fact that only a
few candidates are on the waiting list
and possess high qualifications?

The Minister of Education (Dr. K.
L, Shrimali): (a) to (c). The requir-
ed information is being collected and
will be laid on the Table of the Lok
Sabha in due course.

Gas Fields in Gujarat

998, Shri Mantri: Will the Minister
of Mines and Fuel be pleased to state:

(a) whether some more gas fields
have been found in Gujarat; and

(b) if so, the commercial value of
the wells?

The Minister of Mines and Fuel:
(Shri K.D. Malaviya) (a) In the first
well drilled in the Sanand area, there
was production of gas with some oil
from two horizons. In the Kalol
area, there was production of gas with
some oil from onec horizon in one of
the wells.
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(b) It is difficult to assess the com-
mercial value of the wells at this
stage.

Gauhati University

999. Shrimati Sarojini Mahishi: Will
the Minister of Education be pleased
to state

(a) whether a copy of the Pavate
Committee report regarding the ad-
ministration of the Gauhati University
will be laid on the Table;

(b) whether any steps have been
taken in the matter after the report
has been submitted; and

(c) if so, the details thereof?

The Minister of Education (Dr. K.
L. Shrimali): (a) to (c). The matter
concerns the Government of Assam
who have been addressed in the
matter. The requisite information
will be laid on the Table of the Sabha
when received.

Unions of Government Employees

1000, Shri S. M. Banerjee: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that on 9th
December, 1962, all Unions and Asso-

ciations of Central Government
employees met in a Conference in
Delhi to lend their unconditional

support to Government during emer-
gency.

(b) whether this Conference was
convened by the Home Minister.

(c) whether the Industrial truce
resolution was adopted unanimously;
and

(d) whether Government have
taken a decision to evolve a negotiat-
ing machinery to discuss the demands?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) Yes.

(b) The meeting was convened by
the Minister in the Ministry of Home
Affairs.
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(c) A copy of the resolutions pass-
ed at the meeting is laid on the Table
of the House. [Placed in Library, See
No. LT-710/63.]

(d) The resolutions were of a re-
commendatory nature. The question
of evolving a negotiating machinery
therefore does not arise.

Coal Industry

1001. Shri Maheswar Naik: Will the
Minister of Mines and Fuel be pleased
to state:

(a) whether Government are aware
of strong opposition from the coal
industry circles to the Government of
India’s proposal to introduce a new
system for distribution and movement
of coal;

(b) how far, as apprehended in
their contention, the new system is
likely to affect movement and price-
structure of coal; and

(¢) whether Government have any
intention of reviewing their new pro-
posals in the light of the contentions
of the coal industry?

The Minister of Mines and Fuel
(Shri K, D. Malaviya): (a) to (¢).
According to the revised pattern of
coal movement which was proposed to
be introduced from 1st January, 1963
coal was to move in block rakes for
all consumers having a monthly quota
of 1,500 tons or more, and in the
case of others, through the agency of
dumps to be set up for the purpose.
The scheme has since been modified
in consultation with varioug interests.
Under the modified scheme, about
70% of the coal loading in Bengal-
Bihar fields will be covered by block
rakes from the 1st February, 1963. A
sub-Committee, on which various
interests such as producers and con-
sumers are represented, has been set
up to examine as to how far the
scheme can be extended to cover the
rest of the consumers in due course.
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Barauni and Gauhati Oil Refineries

Shri B. K. Das:
10802.9 Shri S. C. Samanta:

Will the Minister of Mines and Fuel
be pleased to state:

(a) the defects in the Barauni and
Gauhati Oil refineries;
(b) whefher the defects in the

designs have been remedied to ensure
rated production;

(c) whether certain western experts
were called to help and modify the
designs; and

(d) if so, what guarantees were given
by the suppliers in the agreement?

The Minister of Mines ang Fuel
(Shri K. D. Malaviya): (a) and (b).
There are no defects in the designs
of the Gauhati and Barauni refineries.

(c) and (d). Do not arise. However,
the following have been guaranteed
by the suppliers:

(i) proper quality, workmanship
and performance of the equip-
ment and its rated capacity
for a period of 12 months from
the date of full scale opera-
tion;

(ii) replacement and repair/
remedy all the defects; with-
out cost found during the
guarantee period;

(iii) production of the end pro-
ducts and their yields and
properties.

Bailadila Iron Ore Project

f Shri S. C. Samanta:
\ Shri Subodh Hansda:

Will the Minister of Mines and Fuel
be pleased to state:

(a) whether the Bailadila Iron Ore
Project is going on according to
sdhedule;

(b) whether the NM.D.C. want to
do the complete project report and

1003.
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engineering of the project themselves;
and

(c) if so, whether they have suffi-
ciemt qualified staff for the purpose?

The Deputy Minister in the Minis-
try of Mines and Fuel (Shri
Hajarnmavis): (a) Yes, Sir.

(b) and (c). Yes, Sir. For the pre-
paration of the project report as well
as for the work relating to designs
and engineering, a Technical Wing, .
designated as the Planning Division,
has been constituted at the Head-
quarters of the Corporation. The
Division has the necessary comple-
ment of technical officers, which in-
clude Mining Engineers, Geologists,
Civil, Electrical and Mechanical En-
gineers and Metallurgists.

Mining and Fuel Policy

Shri Sivamurthi Swamy:
1004. { Shri A. K. Gopalan:
( Shri P. Kunhan:

Will the Minister of Mines and Fuel
be pleased to state:

" (a) whether in view of the emer-
gency Government are seriously con-*
sidering to revise the mining and fuel
policy during 1963-64;

(b) if so, whether new entrants
will be allowed to apply for licences
in the mining business irrespective of
their business in this industry during
1948 or 1953-54;

(¢) how many licences have been
issued so far during 1962-63 (upto 23rd
January, 1963) to old miners and the
new persons separately; and

(d) what is the export progress by
the old miners and the new persons
comparatively during 1960 to end of
19627

The Deputy Minister in the Minis-
of Mines and Fael (Shri
Hajarnmavis): (a) No change in  the
present mining and fuel policy is con-
templated nor is it necessary in  the
context of the present emergency.
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(b) Mineral concessions are granted
strictly in accordance with the Mines
and Minerals (Regulation and De-
velopment) Act, 1957 and the rules
made thereunder and the Petroleum
and Natural Gas Rules 1959. There
has never been any bar on new en-
trants.

(c) Information has been called for
from the State Governments and will
be placed on the table of the House
on receipt.

(d) Exports statistics are not main-
tained according to old miners and
New persons.

Teaching of Punjabi in Delhi Schools

1005. Shri A, S. Saigal: Will the
Minister of Education be pleased to
state:

(a) the number of Government
schools for which requests have been
received by Director of Education,
Delhi State for teaching of Punjabi
in 1961 and 1962;

(b) in how many schools Punjabi as
a subject has been introduced in res-
ponse to such requests;

(¢) what steps have so far been
taken to encourage teaching of Pun-
jabi as mother tongue and as addi-
tional subject in Government schools
of Delhi State; and

(d) whether he will lay on the
Table a statement showing the names

JANUARY 23, 1963
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of schools where Punjabi teachers
have been posted in response to re-
quests referred to in part (a) above
during 1961 and 1962?

The Minister of Education (Dr.
K. L. Shrimali:

(a) 1961 11 schools.
1962 10 schools.
(b) 1961 .11 schools.
1962 9 schools.

(c) At the elementary stage, ar-
rangements for instruction through
the mother tongue (including Pun-
jabi) are provided where there are
not less than 40 pupils speaking the
language in the whole school or ten
such pupils in a class. At the secon-
dary stage, arrangements for instruc-
tion through the mother tongue are
provided, where one third of the total
number of pupils of the school re-
quest for instruction in their mother-
tongue. At present, facilities for the
teaching of Punjabi or any other
language (other than Hindi) as an
additional language exist only in
Government Multipurpose  Schools.
The question of introducing similar
facilities in other higher secondary
schools is under consideration of the
Central Board of Secondary Educa-
tion.

(d) Punjabi teachers have been
posted in the following 19 schools;

vernment Boys Higher Sccondary School Tilak Nagar I
; Go m Y 8 Do. Tilak Nagar II.
3 Do. Tihar West.
4 Do. Rajouri Gardens,
5 Do. Ramesh Nagar.
6 Do. Moti Nagar
7 Do. West Patel Nagar I,
8 Do. West Patel Nagar IT.
9 Do. West Vinay Nagar.
10 Do. Moti Bagh.
11 Do. Malviva Nagar.
12 Government Girls Higher Sccondary School . . Kalkaji.
13 Do. Vinay Nagar I11.
14 Do. Mocti Nagar,
15 Do. Malaviya Nagar.
16 Do. Moti Bagh.
17 Do. Kidwai Nagar.
18 Do. Viray Nagar IV.
Do. West Vitay Nagar,
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Kiriburu Iron /Ore Project

rSh.ri K. L. More:
1066. { Shri Subodh Hansda:
| Shri S. C, Samanta:

Will the Minister of Mines and Fuel
be pleased to state:

(a) whether Kiriburu iron ore pro-
ject is going on according to schedule;

and
L[]

(b) if so, what quantity of refined
iron ore will be available for indigen-
ous use after meeting the export com-
mitments?

The Deputy Minister in the Ministry
of Mines and Fuel (Shri Hajarnavis):
(a) Yes, Sir. The project is progress-
ing according to schedule and is ex-
pected to go into trial production by
the middle of 1963, well in advanse of
the time for commencement of ex-
ports viz.,, April, 1954.

(b) The mine is being developed at

present for production of two million.

tons of sized iron ore per annum for
export only.

New Underground Coal Mines

1007 f Shri S. C. Samanta:
" Shri Subodh Hansda:

Will the Minister of Mines and Fuel
be pleased to State:

(a) the comparative cost of produc-
tion and the investment for open-cast
and an underground new coal mine
opened in the public sector; and

(b) whether technicalities are
looked into before a new  mine is
started?

The Minister of Mines and Fuel
(Shri K. D. Malaviya): (a) and (b).
Before any new mining project in the
public scctor is undertaken, whether
it is open-cast or underground, its
technical details are carefully examin-
ed also its overall cconomics. The
costs in individual project depends on
a number of variable factors such as
geological featurcs of the area  the
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depth of shafts in the case of under-
ground mines, the ratio of overburden
of coal in the case of open-cast mines
and the type of equipment to be ins-
talled. The cost of production in open-
cast mines is generally less, but then
the coal produced is also compara-
tively of inferior quality. On the
whole, therefore, profits in both open-
cast and underground mines in the
public sector compare favourably with
the norm of Rs. 1'75 per ton prescrib-
ed by Coal Price Revision Committee.

Arrest of Chinese Spies

( Shri Hem Barua:
1008. { Shri Hari Vishnu Kamath:
| Shri Yashpal Singh:

Will the Minister of Home Affairs
be pleased to state:

(a) whether Chinese jspies , or
agents have been arrested in Assam,
Bengal and NEFA since the 26th
October, 1962; and

(b) if so, the number for each of
the aforementioned areas, separately?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) and (b). The total number of
Chinese interned since 26th October,
1962, is 2,130 as detailed below:

Name of State No. of Chinese

interned
Assam 1,313
West Bengal 817
NEFA —
Total: 2,130

These Chincse have been interned
as their continuance at liberty was
considered prejudicial to the security
of the country.

Arrest of Foreigners
( Shri Maheswar Naik:

1009. { Shri Hari Vishnu Kamath:
{ Shri Mohsin:

Will the Minister of Home Affairs
be pleased to state:
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(a) the total number of foreigners
arrested, ‘prosecuted, \detained and
interned since 26th  October, 1962,
and

(b) the number in respect of each
category and nationality-wise?

JANUARY 23 1963
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The Minister of State in the Minis-
try of Home Affairg (Shri Datar):
(a) and (b). A statement showing
the number of foreigners nationality-
wise arrested, prosecuted, detained
and interned since the 26th October,
1962, is laid on the Table of the
House.

STATEMENT .
Nationality Number of Arrested &  Arrested & Arrested & Total
foreigners Prosecuted Detained Interned
arrested

I 2 3 4 s 6
Afghans 4 6 10
Americans .. 1 .. .. I
Chinese . I 32 9 2120 2162
Danish I .. I
Iranian 1 1
Italian 2 2
Norwegian . I 1
Polish 2 . 2
Portuguese .. 1 1
Syria.. . 1 . I
ToTaL. . 8 45 9 2120 2182

This does not include information in respect of—
(4) the states of Mysore and Rajasthan and Union Terriory Administration of Goa, Damag

and Diu.

(@) Citizens of Commonwealth conuntries (including Pakistan),

Arrest of Kerosene Profiteers in
Delhi

1010, J Shri Ram Sewak Yadav:
"\ Shri Rameshwar Tantia:

Will the Minister of Home Affairs
be pleased to state:

(a) the total number of arrests
made in the capital during the cam-
paign against kerosene profiteers
from 6th December, 1962; and

(b) the action taken against them?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):

(a) 5 persons were arrested,

(b) One has been convicted and
-sentenced to 9 months Rigorous Im-

prisonment; cases against three are
pending trial in Court and the case
against one is under investigation.

Primary Education to Tribal
Children

1011. Shri H. C. Soy: Will the
Minister of Education be pleased to

state:

(a) whether any scientific study
has been made of the problem facing
the tribal children not receiving pri-
mary education through their mother
tongue; and

(b) if so, the steps so far taken to
remove their difficulty?

The Minister of Education (De,
K L Shrimali): (a) and (b) This
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problem was recently examined by
the Scheduled Areas and Scheduled
Tribegs Commission, The recommenda-
tions of the Commission will be
found in paragraphs 18.27—18.32 of
the Report (pages 225-227). These
have been accepted by the Govern-
ment of India in principle.

All educational problems of the
Scheduled Tribes including that of
the use of tribal languages as media
of instruction, are proposed to be
studied in a special unit which it has
been decided to create in the National
Institute of Education. A scheme for
the purpose has been drawn up and
will be implementeq shortly.

Kyanite Mining in Bihar

1012. Shri H, C. Soy: Will the
Minister of Mines and Fuel be pleas-
ed to state:

(a) whether Kyanite mining im
Bihar is suffering seriously by harm-
ful and mutually unfair working
methods of the different companies
engaged in Kyanite Mining and it is
severely affecting its production; and

(b) if so, the steps to be taken to
remedy the working methods?

The Deputy Minister in the Minis-
try of Mines ang Feul (Shri Hajar-
navis): (a) Inspections made by the
Indian Bureau of Mines have reveal-
eqd that workings of most of the
mines is in order, In some cases
defective working of the mines has
been noticed and remedial measures
pointed out. There has been no fall
in the production of Kyanite in
Bihar. In fact, the production has

been continuously on the increase
since 1959.
(b) Where defects have been

pointed out, more frequent inspec-
tions are proposed to be undertakem
to ensure that proper steps are takem
by the mine owners for implement-
ing the recommendations made by
the Inspecting Officers.
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Survey of India Employees

1016. Shri S. M. Banerjee: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) whether it is a fact that
“Difficult area allowance” thas been
sanctioned for the employees of the
Survey of India;

(b) if so, the quantum of allow-
ance and the date from which it has
been sanctioned; and

(c) the amount of payment made
so far on that account?

The Deputy Minister in the Minis-
try of Scientific Research and Cul-
taral Affairs (Dr, M. M. Das): (a)
Enhanced rates of daily allowance
have becen sanctioneq for Survey of
India personnel working at an alti-
tude of 3650 meters or above.

(b) The existing rates have been
increased by Rs. 4, Rs. 3, Rs. 2 and
Rs. 1.25 per day in respect of Grades
I, II, 1II and IV officers respectively
with effect from the 15th November,
1962.

(c) Steps have becn taken to col-
lect detailed particulars from various
field units for making necessary
payment.

Coa] Deposits in Kanchipurum Taluk,
Madrag State
( Shri Warior:

1017. 1 Shri Easwara Reddy:

Will t he Minister of Mines ang
Fuel be pleased to state:

(a) whether it is a fact that coal
deposits have been discovered at a
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number of places in Kanchipurum
taluk in Madras;

(b) if so, the quantity of the coal
discovered; and

(¢) whether any steps have been
taken for the commiercial exploita-
tion of the deposits?

The Deputy Minister in the Minis-
try of Mines and Fuel (Shri Hajar-
mavis): (a) No deposit of coal has
been discovered in Karcaipurum taluk
so far. Possibilities cf occurrence of
coal have been surmised from bore-
hole cuttings while driliing for water
at a few places.

(b) and (c¢). Do n»t arise.

Superior Grade Coal

( Shri Warior:

J Shri Eswara Reddy:

) Shri Yashpal Singh:

[ Shri Bishanchander Seth:

1018.

Will the Minister of Mines and Fuel
be pleased to state:

(a) whether it is a fact that Gov-
ernment intend to import superior
grade coa] from abroad in the near
future;

(b) if so. the purpose of such im-
ports; and

(c) the quantity and value of coal
to be imported in this respect?

The Minister of Mines and Fuel
(Shri K, D. Malaviya): (a) to (c).
The possibility of importing coking
coal from abroad has been mooted in
connection with certain Fourth Plan
proposals and, the manufacture of
pig iron in blast furnaces. No final
decisions has, however, been taken in
the matter.

Peking Broadcasts
[ Shri Vishram Prasad:
1019. Shri R. G. Dubey:

Will the Minister of Home Affairs
be pleased to state: -

(a) whether it is a fact that news
regarding day-to-day events in India

2535 (Ai)L.S.D.3.

MAGHA 3, 1884 (SAKA)

Written Answers 59350

is broadcast from Pekiny eariier than
from the AIR on the basis of informa-
tion supplied by certain elements in
India 8hrough transmitters: and

(b) if so, whether any enquiry has
been made to trace out on what parti-
cular metre the messages are trans-
mitted?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
No.

(b) Does not arise.

Educational Facilities (o Students
Joining Army

1020. Shri P. Venkatasubbaiah: Will
the Minister of Education be micased
to state:

(a) whether Government proposes
to give facilities to such of those stu-
dents who join the army, to complete
their courses; and

(b) if so, the details thercof?

The Minister of Education (Dr. K. L.
Shrimali): (a) and (b). As far as Uni-
versity students are concerned, the
Government of India has the matter
under consideration in consl{ation
with the University Grants Commis-
sion.

Oil Refineries in India

( Shri A, K. Gopalan:
Shri P. Kunhan:
1021. { Shri P. C. Borooah:
Shri Ram Ratan Gupta:
(_ Shri Mantri:
Will #he Minister of Mines and
Fuel be pleased to state:

(a) what is the existing refining
capacity of the oil refineries in [ndig;
and

(b) steps proposed to be taken by
Government to increase the refining
capacity?

The Minister of Mines and Fuel
(Shri K. D. Malaviya): (a) 8.55 million
tons per annum.
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(b) Preparatory steps have been
taken to expand the public sector re-
fineries at Nunmati, Barauni and
Koyali from 4.75 million tons per
annum to about 7.25 million tons, by
196566 along with private sector from
6.4 to 7.8 million tons. A new re-
finery of a capacity of about 2-5 1nil-
lion tons per annum is also proposed
to be established at a suitable location
in South India.

Power Package Set for Singareni
Collieries

1022. Shri Eswara Reddy: Will the
M:inister of Mines and Fuel be pleased
10 clate:

(a1 whether import licenve has since
been issued to Messrs. Singareni Col-
lieries Company for the purchase of
17 10 18 thousand Kilowatt package
set:

hy i s, from which couniry this
puaciuge set is being impoctel: and

ey what is the approxenate cost of
‘his set?

The Minister of lincs and Fuel
(Shri K. D. Majaviva): ‘a) Govern-
ment of  Indio have san - tioned the
vi-lease of neeessary forcign exchange
te cnable the Singaren: Collieries
Company to purchuse 3 generator sets
of 6 MWs each.

(b) On the basis of tenders receiv-
ed. quotations from ZRumania have
becn accepted and thhe sets are, there-
fore, to be imported from there.

(c) Rs. 116 lakhs.

Amounts Sanctioned to Singaremi
Collieries

1023. Shri P. Venkatasubbaiah: Wil}
the Minister of Mines and Fuel be
pleased to refer to the reply givan to
Unstarred Question No. 201 on the
10th November, 1962 and staie the
amount that has so far been given to
Singareni Colliery Company Limited
during 1962-63?

The Minister of Mines and Fuel
(Shri K. D, Malaviya): Loans have
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been sanctioned in favour of the Com-
pany, for the entire amount of Rs. 200
lakhs provided in the revised budget
estimates for 1962-63 for the Com-
pany.

International Year of the Quiet Sua

1024. Shri Hari Vishnu Kamath: Will
the Minister of Scientific Research and
\ Cultural Affairs be pleased to state:

(a) whether Govern:ent have de-
cided to participate in the programme
of the International Year of the Quiet
Sun; and

(b) if so. the details of India’s sche-
duled plan in connection therewith,
together  willa its financial implica-
tions?

The Minister of Scientific Rescarch
and Cultural Affairs (Shri Humayun
Kabiri: (a» Yes. Sir

(b) Lulia’s plan covers participation
tnnoail the geophysical discip.ines in-
ciuded in the international program-

me. namely. ionospneric  physics,
aurora and airglow. ZJeomagnetism,
cosmic ruys, aeronomy, meteorology

and solar activity, much in the same
scale as in fhe International Geophysi-
cal Year. There will he a greater
emphasis on space research techniques
than in the IGY. The programmes
form part of the normal plan of work
of the participating organieations, and
therefore do not involve special fin-
ancial commitments of a large magni-
tude excepting in the case of space
researdh.

Central Fuel Research Institute,
Jealgora

1025. Shri Bishanchander Seth: Will
the Minister of Scientific Rescarch

and Cultural Affairs be pleased to
state:
(a) whether it is a fact that a

Central Fuel Research Institute,
Jealgora has developed 2 process for
solidifying petrol for use in high
altitude operations;

(b) if so, the details thereof;
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tc) whether it is also a fact that
Government have issued a directive to
the laboratories to concentrate on
items for the defence effort; and

(d) if so, how far research labora-
tories have helped to increase the
defence efforts?

The Minister of Scientific Research
and Cultural Aifairs (Shri Humayun
Kabir): (2) &nd (¢). Yes, Sir.

(b) ausd (d). It is not in the public
interest to give these details.

Visit of Russian Scientists

1026. Shri Bishandhander Seth: Will
the Minister of  Scientific Research
and Cultural Affairs be pleasel to
staie:

(&) whether it is a fact that  two
Russian  Scientists  visited India re-
cently;

(hy if so. what was the purpose of
their visit;

t¢) the places daey visited:

(d) whether they have made any
supgestions for- the development of
the fechnical and  scientific institu-
tions .n India:

t0) .f so, the details thereof; and

vi) how far their suggestions have
b:ren agreed to by Government?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) Yes, Sir.

(b) To deliver lectures in Indian
Scientific and Technical Institutions
and Universities.

(¢) Delhi, Dhanbad, Calcutta, Kha-
ragpur, Waltair, Madras, Hyderabad,
Agra. Roorkee and Dehradun.

(d) and (e). They have advised that
teachers of these institutions should
write text books. They have aiso
offered advice about specialised equip-
ment and applied and fundamental re-
search.

(f) The suggestions have been sent
10 the institutions concerned.
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Circulation of Prohibiteg Chinese
Literature

1027. Shri Hari Vishnu Kamath:
Will the Minister of Home Affairs
be pleased to state:

(a) whether reports have been re-
ceived that prohibited Chinese pro-
pagandist literature is stil] circulating
in our country: and

(b) if so. the steps that have been
or are being taken against the same?

The Minister of State in the Min-
istry of Home Affairs (Shri Datar):
(a) and (b). Som¢ instances of
attempts to circulate such literature
have come to notice and all such lite-
rature was scized. The policel postal
and customs authorities are maintain-
ing vigilunce with a view to preven-
ting its entry or circulation in the
coeuntry.

Unesco Aid for Improving Science
Teaching
1028 Shri Bishanchander Seth: Will

the Minister of Education be pleased
1o state:

(a)  whether it is a fact that
UNESCO has promised to give aid
to India for improving teaching of
science in cducationa] institutions;

(b) if so, whether the
has been signed; and

agreement

(¢) the details thereof?

The Minister of Education (Dr.
K. L. Shrimali):

(a) and (b) Yes, Sir,

(c) Unesco has agreed to provide
technical assistance under the United
Nations Expanded Technical Assis-
tance Programme for the expansion
and improvement of science educa-
tion at the secondary level and for
development of advanced centres of
post-graduate science education and
research at selected universities.

2. The assistance for the expansion
and improvement of science educa-
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tion at the secondary level will be
utilised for the development of the
Departments of Science Fducation
at the National Institute of Education
ang four Regional Teachers Training
Colleges. This assistance will consist
of $ 200,000 for equipment during 1962
and $279.000 for expert services,
fellowships and equipments during
1963-64.

3. The assistance for the develop-
ment of advancedq centres of post-
graduate science education and re-
search at selected universities will be
utilised to build up specialisation in
Applieg Mathematics at Calcutta and
Jadavpur; Geology and Geophysics
at Osmania_ Physics at Delhi and
Madras; Chemistry at Delhi and
Botany at Madras. This assistance
will consist of $300.000 for equip-
ment during 1962 and §$105.000 for
expert services, fellowships and
equipment during 1963-64.

4. Further assistance is also expect-
ed to be made available for the above
mentioned projects during the period
1965-66 and 1967-68 but the quantum
of this assistance will be determined
and approved.

Provision for Educational Scheme
during Emergency

1029 { Shri A. K, Gopalan:
"7, Shri P. Kunhan:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that Gov-
ernment have decided to curtail pro-
vision for education during the Third
Five Year Plan period in view of the
national emergency:

(b) if so, to what extent; and

(¢) the scheme {o be affected by
this decision?

The Minister of Education (Dr.
K. L, Shrimali): (a) No, Sir.

(b) and (c). Do not arise.
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Arrest of Persons in Delhi

1030. Shri Surendranath Dwivedy:
Will the Minister of Home Affairs
be pleased to state:

(a) whether any arrests under the
Defence of India Act, 1962 have
been made in Delhi;

(b) what is the number of arrest-
ed persons and for what period: and

(¢) how many cases are under
trial in Courts?

The Minister of State in the Minis-
tdry of Home Affairs (Shri Datar):
(a) to (c¢). 35 persons have so far
been arrested in Delhi under the
Defence of India Rules, 1962. This
number includes 9 persons who were
detained under rule 30 of the said
Rules und have since been released.
The remaining 26 persons were arrest-
ed in 23 criminal cases. Of these, 19
cases against 22 persons are pending
trial in the Court, one case is under
investigation and one has ended in
conviction. In one case the accused
person has since died’ while the rase
against another person has bheen
cancelled.
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Nunmati Refinery

1032. Shri J. B. S. Bist: Will the
Minister of Mines and Fuel be pleas-
ed to state:

(a) whether it is a’ fact that
the Nunmati refinery is working only
50 per cent. of its installed capacity;

(b) if so, the reasons for this: and

(¢) whether there is any proposal
to increase the capacity from 75
million tons to 1 million tons?

The Minister of Mines and Fuel
(Shri K. D. Malaviya): (a) No Sir.

(b) Does not arise.

(c) The increased capacity is likely
to be about 1'25 million tonnes per
annum,

Coal Distribution

1035 / Shri Yashpal Singh:
: 'L Shri Bishanchander . Seth:

Will the Minister of Mines and Fuel
be pleased to state:

(a) whether it is a fact that Union
Government have appointed a  sub-
committee of coal producers and con-
sumers {o go into the revised system
of coal distribution;

(b) if so, whether the report by
the sub-committee has been submit-
{ed: and

(¢) if not, when jt is likely to be
submitted?

The Minister of Mines and Fuel
(Shri K. D. Malaviya): (a) to (¢). Tt
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has been decided that coal should
move in bulk in block rakes only.
It will be possible to effect 70 per
cent of the coal movement in bhlock
rakes from February, 1963. This
will cover the major consumers. In
order to examine how far the scheme
can be extended to residual consum-
ers, a sub-committee of various in-
terests including the coal producers
and consumers has been appointed.
The report is expected to be finalised
by about the end of April, 1963.

Self-Sufficiency in Oil

f Shri Yashpal Singh:
10&4‘1 Shri Bishanchander Seth:

Will the Minister of Mines and Fuel
be pleased to state:

(a) the suggestions made by the
National Productivity Council Team
in regard to achieving self-sufficiency
in oil;

(b) how far these suggestions have
been agreed upon by Government;

(¢) whether it is a fact that the
experts of USSR and Rumania in
their report pointed out that the basic
problem facing the Indian Oil indus-
try is the lack of technical knowledge
and equipments; and

(d) if so, what steps Government
are taking in the matter?

The Minister of Mines and TFuel
(Shri K, D. Malaviya): (a) The sug-
gestions made are in respect of (i)
crude oil production; (ii) refining
capacily and (iii) manufacture of
equipment. Details are available in
a copy of the Report of the National
Productivity Council Team available
in the Parliament Library.

(b) The report of the Team was
received on 13-12-1962 and is under
examination.

(¢) It is notl clear which reports by
the Russian and Rumanian Experts are
referred to.
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(d) Docs not arise. However,
arrangements to obtain oil drilling,
production and refining equipment
from USSR and Rumania under
credits offered and Trade Plan
arrangements with these countries
had been made. Essentia]l instru-
ments, equipment etc, for the deve-
lopment of the oil exploration has also
been obtained from other countries
of Europe and America, Facilities
for training of Indian technicians
abroad under the various technical
assistance programmes and by the
USSR, Rumania and other countries
are being availed of fully.

To augment the training facilities
available in the country, a Training
and Research, Wing in the Oil &
Natural Gas Commission and the
Indian Institute of Petroleum under
C.S.ILR. have also been cstablished.

Further Government have also
under consideration projects for the
manufacture of machinery and equip-
ment required for the development of
oil industry in India,

University Grants Commission’s New
Building

1035, f Shr{ I‘.. C. Borooah:
\ Shri Dinen Bhattacharya:
Will the Minister of Education be
pleased to state:

(a) whether it is a fact that while
the University Grants Commission’s
new building in Mathura Road, New
Delhi is complcte, it is still untenanted;
and

(b) if so, the reasons for the delay
in occupying and making proper use
of the building?

The Minister of Education (Dr. K. L.
Shrimali): (a) No, Sir. The building
has not yet been fully completed.

(b) Does not arise.
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Ankleshwar Oil

1036. Shri Bishwanath Roy: Will
the Minister of Mines and Fuel be
pleased to state:

(a) whether there is any chanoce of
increasing production of woil in
Ankleshwar area in the near futurc;
and

(b) whether at present more oil s
being produced in that area than the
original estimate of oil production
there?

The Minister of Mines and Fuel
(Shri K. D. Malaviya): (a) Yes, Sir
herc is a possibility of increasing the
production of oil in the Ankleshwar
area from the present rate of 1,500
tons per day to above 2,000 tons per
day within the next few month;

(b) No, Sir. The present rate of
production is within the production
rate which h- ' been estimated for this
field after itv full development but it
is a fact that estimates of reserves
have increased recently.

Diamonds in Bangampalle Area of
Andhra Pradesh

1037. Shri P. Venkatasubbaiah: Will
the Minister of Mines and Fuel be
pleased to state:

(a) whether prospecting of dia-
monds has been commenced in
Bangampalle area of Andhra Pradesh;

(b) if so, to whom the licences werc
granted; and

(c) whether Government propose to
take the work under Public Sector?

The Deputy Minister in the Minis-
try of Mines and Fuel (Shri Hajar-
navis): (a) to (c). The information is
being collected from the State Gov-
ernment and will be placed on the
Table of the House on receipt.
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Output of Engineers and Technicians

3 J Shri Dinen Bhattacharya:
"\ Dr. L. M. Singhvi: ‘

Will the Minister of Scientific
Research and Cultural Affairs be
pleased to state:

(a) whether Government have any
proposal under consideration to
increase the output of engineers and
technicians from the existing institu-
tions; and

103

(b) if so, the details thereof?

The Minister of Scientific Research
and Cultura] Affairs (Shri Humayun
Kabir): (a) and (b). Yes, Sir. It is
proposed—

(i) To incrcasc admissions to
existing institutions by 3000
for the first degree courses
and by 9000 for Diploma
ocourses.

(ii) To organis¢c part-time Dip-
loma courses at about 25
centres cach with 100 admis-
sions.

(iii) To organise special two-year
diploma courses for Techni-
cians at selected centres.

(iv) To imstitute special three-
year degree courses in engi-
neering for science graduates.

(v) To organisc special degree or
cquivalent courses for Dip-
loma-holders.

\vi) To accclerate at selected
institutions the training of the
students now studying in the
third and final years of degree
courses.

Special Scientific Centres in
Universities

1039. Shri Dinen Bhattacharya: Will
the Minister of Education be pleased
to state:

(a) whether Government have any
proposal under consideration to estab-
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lish special scientific centres in uni-
versities with Soviet help;

(b) if so, the miain features of the
proposal; and

(c) the nature and extent of assist-
ance offered by the Soviet Union in
this respect?

The Minister of Education (Dr. K, L.
Shrimali): (a) to (c). A statement is
laid on the Table of the House.
[Placed in Library, See No, LT-712/
63].

Central Social Welfare Board

1040, Shri Hem Raj: Will the Minis-
ter of Education be pleased to state:

(a) the amount spent on the Central
Social Welfare Board in 1961-62 and
proposed to bc spent in  1962-63
thereon; and

(1) whether the transpor{ provided
to the Board has been withdrawn
during the present emergency and the
saving  which has been effected
thereby?

The Minister of Education (Dr. K. L.
Shrimali): (a) The amount spent on
the Central Social Welfare Board in
1961-62 was Rs. 182.21 lakhs and pro-
posed to be spent in 1962-63 thereon
15 Rs. 191.30 lakhs.

(h) No, Sir; the question of saving
does not arise.

University Grants Commission

1041. Dr. L. M. Singhvi: Will the

Minister of Education be pleased to
state:

(:2) whether it ig a fact that thc
budget of the University Grants Com-
mission has been greatly curtailed in
view of the emergency; and

(b) whether it has been decided in
principle to reduce and curtail build-
ing grants in particular, to new Uni-
versities, such as the Universities of
Jodhpur, Udaipur etc.?

The Minister of Education (Dr. K. L.

Shrimali): (a) The budget of the
University Grants Commission for the
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year 1962-63 ig being scrutinised keep-
ing in view the emergency.

th) The University Grants  Com-
mission  have decided to postpone,
wherever possible,  construction  of
new buildings and to effect economy
on buildings that are already under
construction.  The decision will be
applicable to all the Universities.

Naga Hostiles

1042. Shri P. C. Borooah: Will the
Minister of Home Affairs be pleased
1o state:

ta) whether it iz a fact that Armed
Naga hostiles ambushed near Mao a
civilan motor convoy going from
Imphal to Dimapur under armed
escort on 4th January, 1963;

ib) if so, the number of casuallies
invelved in the incident; and

i) what action has been taken by
the Government in the matter?

The Minister of Staie in the Minis-
try of Home Affairs (Shri Datar): (a)
and (b). On the morning of the 4th
January, 1963 a civilian molor convoy
proceeding from Imphal to Dimapur
under armed esvort was ambushed by
armed Naga hostiles who fired upon
the convoy. The escort party returned
the fire. During the exchange of fire
two civilian passengers woere injured.
Both the injured persons are reported
to be safe.

(c) A case under section 148 149 307
IP.C. anmd 25 Indian Arms Act has
been registered and is under investi-
gation. Civilian molor convoys from
Imphal to Dimapur wre provided with
armed escort in the disturbed areas.

Dead Bodies Recovered at Delhi
Railway Station

1043. Shri D. C. Sharma: Will the
Minister of Home Affairs be pleased
to state:

{a) whether two unidentified bodies
were seized by the railway police
from a bogey in the shunting yard of
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the Delhi Main Railway Station oa
the 18th December, 1962;

ib) whether their
heen established; and

identity  has

t¢) whether any enquiry has beea
mide into the matter and if so, the
findings thereof?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
Yes,

th) Not as yet.

(¢) The information is being
collected and will be laid on the Table
of the House in due course.

Gas and Pipe Line in Gujarat 0Qil
Fields

1044. Shri D. J. Naik: Will the
Minister of Mines and Fuel be pleased
to state:

ta) whether contract of layving gas
and pipe line in Gujarat Oil Fields
has bren given: and

(b) if s0, to whom?

The Minister of Mineg and Fuel
(Shri K. D. Malaviya): (a) and (b).
No contracts for laying trunk pipe-
lines for oil and gas in Gujarat have
s0o far been awarded. Six or seven
pipelines for transporting gas, crude
0il and productis are o be built in
Gujarat and it is proposed o entrust
the work 1o SNAM., one of the ENI
companies. Discussions about  the
rateg for executing the work are in
progress. Meanwhile, a contract for
the design of the pipeline has been
entered  into by Indian Refineries
Limited with SNAM.

Educational Facilities to Children of
Army Personnel

1045, Shri Yashpal Singh: Will the
Minister of Education be pleased to
state:

{a) whether it is a fact that the
Government of India as well as the
State Governments have announced
that free education would be impart-
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ed to the children of those army per-
sonnel who are killed or missing;

(b) whether this applies in case of
civilians also:

(¢) whether the Government of
India or State Governments mention-
¢d the standard or class upto which
this educational facility would be
given; and

(d) whether this scheme has been
put into operation?

The Minister of Education (Dr. K. L.
Shrimali): (a) to (d). Since the decla-
ration of the present emergency, the
Government of India have made edu-
cation free in the various Union Ter-
ritories to the children of the Service
personnel  (combatant 1.C.Os. and
other ranks in the Army and equiva-
ient cadres in the Air Force and the
Navy) and all those persons who have
been killed or disabled while in action
on the front. This facility is available
in institutions. which are run or aided
by Government or Local Bodies, up to
the collegiate standard. The same
facilities have been agreed to be pro-
vided by the four Central Universities
as well. The Government of India
have also advised the State Govern-
ments 1o provide the same facilities.
The State Governments from which
reports have been received so  far
have offecred such facilities.

Ex-Inspector General of Police of
Jammu and Kashmir

1046. Shri Bade: Will the Minister
nf Home Affairs be pleased {o state:

(a) whether it is g fact that Ex-
Inspector General of Police of Jammu
and Kashmir State hag migrated to
Pakistan and his name is Mian Abdul
Rashid; and

(b) whether the said Ex-Inspector
General has been appointed intelli-
gence Chief of Azaq Kashmir?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
Yes.

MAGHA 3. 1884 (SAKA)

Written Answers 5966

(b) The Governrment of India have
no information. The Pakistan press
has. however, denied this report.

Rural Universities and Instituteg

1047. Shri Sham Lal Saraf: Will the
Minister of Education be pleased to
state:

(a) how many rural universities
and rural institutes have so far been
established in the country; and

(b) what progress has been achiev-
ed in the purpose for which these
universities and institutes have been
set up, namely, speeding up education
with rural bias and providing diversi-
fied training, technical and otherwise,
to the personnel from rural areas?

The Minister of Education (Dr.
K. L. Shrimali): (a) and (b). Within
a period of six years, thirteen Rural
Institutes have been developed in 10
States, regionwise, with the purpose
of providing to the rural youth, im
their own setting, higher education—
good in character. but oriented to com-
munity needs. Its salient feature is
the emphasis on the practical appli-
cation of knowledge gained in the
classroom to the village situations, and
integration of academic studies with
Research ang Extension activities,

The diversified course provides for
training in the sphere of Cooperation,
Public Administration Home Science,
Social Work, Small Scale Industries,
Social Education, Civil and Rural
Engineering, Agriculture. and Sanita-
tion. The Diploma in Rural Services
has been recognised by the Govern-
ment of India. all State Governments
and 19 Universities. Similarly, the
other courses have been recognised by
the State Governments concerned.

The first impact of the Rural Insti-
tute on the village community is the
creation of awarencss for a better life
among the Rural people. and a
sympathy for the rural ways
of life amongst the students. Their
extension programme touches (i) all
aspects of rural life such as introduc-
tion of improved seeds. fertilizers and
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tillage implements digging and filling
of compost and soak pits, use of
vaccines to control cattle disea-
ses, spraying of insecticides on
crops against pests and diseases, (ii)
technica] assistance in the building of
roads, school buildings, rural houses,
water supply and irrigation sche-
mes, reclamation of land, (iii)
organisation of Bal Mandals and
(iv) cultural programmes, running of
literacy classes, cooperative societies
and mobile libraries.

The employment position is satis-
factory, and the graduates have proved
useful for development programmes.

Lang Acquisition in Delhi

1048. Shri Shiv Charan Gupta: Will
the Minister of Home Affairs be
pleased to state:

(a) how much land has been noti-
fied for acquisition in Declhi  since
November, 1959;

(b) how much land has becen deve-
loped so far;

(¢) how many plots have been allot-
ted to public for housing and indus-
trial purposes scparately so far;

(d) how much land has been allot-
ted to house building co-operative
societies and industrial co-operative
societies so far; ang

(¢) what is the progress of these
schemes?

The Minister of State in the Minis-
try of Heme Affairs (Shri Datar): (a)
Above 50,000 acres. /

(b) About 2,945 acres arc
devclopment.

(c) Plots will be made available to
the public for industria] and housing
purposes only when they have bcen
developed. 242 plots totalling 26,760
sq. yards have been allotted to indi-
viduals in the low income group.
These plots were still under develop-
ment when the allotment was made
ang possession thereof would be
given to the allottees after the deve-
lopment work has been completed.

under
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(d) About 620 acres of land has
already been allotted to house build-
ing co-operative societies and about
500 acres have been offered for allot-
ment to the industrial estate co-opera-
tive societies.

(e) About 2,000 developed plots are

expected to be ready for allotment
soon.
The allotment to  the jndustrial

estate co-operative societies will be
made as soon as the cost 'of land which
they have been asked to deposit is
paid by them to the Government,

The house building cocperative soci-
eties to whom allotments have been
made are preparing  their lay-out
plans and formulating their schemes
for development of lang allotted ‘o
them.

Delhi Fire Service

1049. Shri Shiv Charan Gupta: Will
the Minister of Home Affairs b~
pleased to state:

() the provision made in the Sacopd
and Third Five Year Plans for the
expansion of Declhi Fire Service; and

(b) to what cxtcnt this provision
has been utilized?

The Deputy Minister in the Miunis-
try of Home Affairs (Shrimati Chan-
drasekhar): (a) No provision has becn
made in the Secong and Third Five
Year Plans for the cxpansion of the
Delhi Fire Service. However, an ex-
penditure not exceeding Rs. 58 lakhs
was approved for the purpose in
March 1959 as a non-Plan  Scheme.
This amount has since been raised
to Rs. 726 lakhs.

(b) The Municipa] Corporation of
Delhi, who are concerned, have so far
incurred an expenditure of about
Rs. 25 lakhs.

Publication of News Prejudicial to
Defence
1050. Shri Y. D. Singh: Will the
Minister of Home Affairs be pleased
to state;
(a) whether any warning has been
given to newspapers by Government
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for having publisheq material preju-
dicial to the defence of India; and

(b) if so, the names of such news-
papers?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
and (b). In consultation with the
Central Press Advisory Committee ap-
pointed by the All India Newspaper
Editors’ Conference, Government have
issued warnings to the editors, prin-
ters and publishers of “The Current”,
an English weekly of Bombay; “Orga-
niser” an English weekly of Delhi;
“Hindusthan”, an Urdu daily of Bom-
bay: and “Panchjanya”, a Hindi weekly
of Lucknow.

12.07 brs.

CALLING ATTENTION TO MATTER
OF URGENT PUELIC IMPORTANCE

IRREGULARITIES IN TUSKER
PROJECT

Dr. L. M. Singhvi (Jodhpur): Under
Rule 197, I call the attention of the
Minister of Defence to the following
matter of urgent public importance
and I request that hc may make a
statement thereon:—

ALLFGED

The alleged irregularities in  the

Tusker Project.

The Minister of Defence (Shri Y. B.
Chavan): Mr. Speaker, Sir, in May
1960, a Chief Engineer’s Organisation
(“Project Tusker”) was set up with
Headquarters at Tezpur for planning
and execution of projects in NEFA
and Assam as approved by the Border
Roads Development Board from time
to time.

2. These projects are executed
departmentally. For this purpose, the
Board has raised General Reserve
Enginecr Force composed of civilians
recruited from the open market and
organised on Army pattern. They are
subject to the Army Act for purposes
of discipline only. Some Army offi-
cers and other ranks are employed to
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stiffen the supervisory cadre of

General Reserve Enginecr Force units.
Some units of Army were also obtain-
ed on loan for expeditious execution
of these projects. Casual personnel
(mainly unskilled) are employed on
as required basis to supplement the
General Reserve Engineer Force and
Army personnel.

3. No contractors are cmployed on
road construction projects in the for-
ward areas. It may, however, become
necessary or expedient to enter into
contract for the supply of storcs and
materials or the construction of
bridges or ancillary buildings such
as offices, workshop etc. or for trans-
porting men and materials. In all
such cases, contract is concluded by
Chief Engineers or Superintending
Engineers in accordance with rules
prescribed.

4. From information uvailable, it
appears that contracts for supplies ctc.
have been entered into only with
Indian nationals T may add that no
forcign nationals can enter the NEFA
area, where the works arc in progress.
without obtaining a permit from the
NEFA Administration.

5. No report of failure on the part
of the Chief Engineer's Organisation
to perform the tasks assigned {o them
during the Chinese invasion of NEFA
has been received so far, but, shortly
after the 20th November 1962, some
complaints regarding behaviour and
conduct of the personnel employed
under Chief Engineer, Project Tusker
came to the notice of Government.
The main allegationg against them
are:—

(i) These personnel fled from the
project sites and behaved in
a panicky way. This demor-
alised the civilians:

(ii) There was considerable des-

truction of machinery and

equipment. This was not

justified. Some stores were
. UIOOM";
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(iii) There was lack of integrity
in financial matters: and

tiv) The construction of roads was
defective.

The above allegations are  being
investigated.

Dr. L. M. Singhvi: Are the Govern-
ment aware of the reports appearing
in various newspapers to the effect
that certain contracts were granted
to the Chinese nationals? If these
reports are incorrect, as the hon.
Minister has stated they are, has the
Government been able to trace out
the basis of this information and the
sources of this information? If the
sources have been traced out. would
the Government be willing to place
before the House an indication as to
what these sources are?

Shri Y. B. Chavan: We Have not
been able to tracc these sources. So,
there is no question of communicating
them.

Shri Hem Barua (Gauhati): In view
of the fact that the allegations against
these Tuskers are of a very grave
nature.—they amount to a sort of
treasonable activity, and even if vou
shoot down the whole lot. the country
would not be adequately compensated
—may I know whatl steps Govern-
ment propose to take against them,
pending the present enquiry  which
the Defence Minister has  promised
us? May I know whether the Defence
of India Act can embrace them or
not, or whether the Mimister contem-
plates i1?

Shri Y. B. Chavan: Investigations
and enquiries have heen ordered
about the different allegations, and T
think we must wait for the conclu-
sions of these investigations.

Shri Hem Barua: May I submit that
my question was different? I know
that he has instituted an enquiry into
the charges T know that. I just want
to know what is proposed to be done
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in the meantime against these people.
Will you allow them to behave in the
irresponsible way they have been
behaving, when the charges are so
serious and they have been read out
by the Defence Minister?

Mr. Speaker: Because the charges
are so serious, investigation is going
on. Should they be punished before
it is completed?

Shri Hem Ba;'ua: There is the
Defence of India Act  which can

embrace them. Put them in prison.
Why not?

Mr. Speaker: Order, order. Papers
to be laid on the Table.

Some Hon. Members rose—

Mr. Speaker: Hon. Members know
that in a Calling Attention only
those are called whose names appear.
Therefore. others need not rise.
Papers to be laid. Hon. Prime Minister,

The Prime Minister and Minister
of External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru) rose—(Cheers) .

Shri Ram Sewak Jadav (Bara-
banki): Sir, on a point of order.

Mr, Speaker: If the hon. Member
wants to say the clapping was inop-
portune, 1 agree with him. He should
sit down.

PAPERS LAID ON THE TABLE
Whurte Parer No. VIII

The Prime Minister and Minister of
Externa] Affairs ang Minister of
Atomic Energy (Shri Jawaharlal
Nehru): I beg to lay on the Table a
copy of White Paper No. VIII contain-
ing Notes. Memoranda and Letlers
exchanged between the Governments
of India and China between October,
1962 and January, 1963.

[Placed in Library. see
693/63].

No. LT-



5973 Papers

THE OiL AND NATURAL GAs CoMMIS-
$10N (FOoURTH AMENDMENT) RULES,
1962

The Deputy Minister of Mines and
Fuel (Shri Hajarnavis): Op behalf of
Shri K. D. Malaviya, I beg to lay
on the Table a copy each of the fol-
lowing papers:—

(i) The Oil and Natural Gas Com-
mission (Fourth Amendment)
Rules, 1962 published in Noti-
fication No. G.S.R. 1706 dated
the 15th  December, 1962,
under sub-section (3) of sec-
tion 31 of the Oil and Natural
Gas Commission Act, 1959.
[Placed in Library, see No.

LT-694/63].

(ii) (a) Annual Report of the
Neyveli Lignite Corpora-
tion Limited, Neyveli for
the year 1961-62 along
with the Audited Acco-
unts and the comments
of the Comptroller and
Auditor General thereon,
under sub-section (1) of
section 619A of the Com-
panies Act, 1956.

(b) Review by the Govern-
ment on the working of
the above Corporation.

|Placed in Library, see No.

LT-695/63].

(iii) (a) Annua] Report of the
National Coal Develop-
ment Corporation Limited,
Ranchi, for the year 1961-
62 along with the Audited
Accounts and the com-
ments of the Comproller
and  Auditor General
thereon, under sub-
section (1) of section
619A of the Companies
Act, 1956,
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(b) Review by the Govern-
ment on the working of
the above Corporation.

|Placed in
LT-696/63].

Library, see No.

REepoOrRT or THE COMMISSION OF INQUIRY
(INQUIRY ON THE ADMINISTRATION OF
DALMIA-JAIN COMPANIES)

The Deputy Minister in the Minis-
try of Labour and Employment and
for Planning (Shri C. R. Pattabhi
Raman): On behalf of Shri Kanungo.
I beg to lay on the Tabic a copy of
the Report of the Commission of In-
quiry (Inquiry on the administration
of Dalmia-Jain Companies).

[Placed in Library. sce No. LT-697/
63].

NOTIFICATIONS UNDER ARTICLE 320 OF
THE CoNsTITUTION ETC.

The Deputy Minister in the Minis-
try of Home Affairs (Shrimati Chan-
drasekhar): On behalf of Shri Datar.
1 beg to lay on the Table:—

(i) a copy each of the following
Notifications under the pro-
viso to clause (3) of artiole
320 of the Constitution:—

(a) The Union Public Service
Commission  (Exemption
from Consultation) Sec-
ond Amendment Regula-
tions, 1962 published in
Notification No. G.S.R.
1644 dated the 8th Decem-
ber, 1962.

(b) The Union Public Service
Commission  (Exemption
from Consultation) Third
Amendment Recgulations.
1962  published in Noti-
fication No. G.S.R. 1689
dated the 15th December,
1962.

[Placed in
LT-698/63].

Library, see No.
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(ii) a copy each of the following
Rules under sub-section (2)
of section 3 of the All India
Services Act, 1951: —

(a) The Indian Police Service
(Probation) (Second
Amendment) Rules, 1962
published in Notification
No G.S.R. 1729 dated the
22nd December, 1962,

[Placed in Library, see No.
LT-699/63].

(b) The All India  Services
(Conduct) Amendment
Rul2s. 1962 published  in
Notification N»  G.SR.
1730 dated th, 22nd
December, 1962,

|Placed in Library, se No.
LT-700 63].

ANNUAL Teponts o Mazagox DoCk
Limrren anp GanoeN Reacn WORK-
sHors Linvtiten

The Minister of State in the Ministry
of Defence (Shri Raghuramaiah):
T beg to lay on the Table a copy each
of the following Reports under  sub-
scetion (1) of  section 619A of  the
Companies Act, 1956:

1) Annual Revort of the Mazagon
Dock Limited, Bombay. for
the year ended 31st  March,
1962 along with the Audited
Accounts and the comments
of the Comptroller and Audi-
tor General thereon.

[Placed in Library, see No.
LT-701/63].

(i1) Annual Report of the Garden
Reach  Workshops Limited,
Calcutta, for the year ended
31st March, 1962 along with
the Auditeq Accounts and
the comments of the Com-
ptroller and Auditor General
thereon,

[Placed in Library. see No. LT-
702/63].
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NOTIFICATION UNDER MINES  AMD
MiINErALS (REGULATION AND Devrerop-
MENT) ACT

Shri Hajarnavis: I beg to lay om
the Table a copy of the Mineral
Concession (Fifth Amendment)
Rules, 1962 published in Notification
No. G.S.R. 1707 dated the 15th
December, 1962, under sub-section
(1) of section 28 of the Mines and
Minerals (Regulation and Develop-
ment) Act, 1957. [Placed in Library,
see No. LT-703/631.

12.16 hrs.
ESTIMATES COMMITTEE
SixTH AND ..UVENTH REPORTS

Shri Dasappa (Bangalore): I beg
to present the following Reports of
the Estimates Committee: —--

(i) Sixth  Report relating  to
action taken by Government
on the recommendations con-
tained in the Hundred and
Ninetcenth Report of the
Estimates Committee (Second
Lok Sabha) on the Ministry
of Works, Housing and Reha-
bilitation—Ashoka Hotels
Limited, New Delhi,

(ii) Seventh Report relating to
action taken by Government
on the recommendations con-
tained in the Hundred and
twenty-sixth and Hundred
and twenty-seventh Reports
of the Estimates Committee
(Second Lok Sabha) on the
Ministry of Food and Agri-
culture—Department of Food
and Directorate of Sugar and
Vanaspati and Natiora] Sugar
Institute, Kanpur.
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1ﬁ,1‘: hrs,
MESSAGES FROM RAJYA SABHA

Secretary: Sir, I have to report
the following Messages received from
the Secretary of Rajya Sabha:—

i1) 'In accordance with the pro-
visions of rule 97 of the Rules
of Procedure and Conduct of
Business in the Rajya Sabha,
I am directed to enclose a
copy of the Special Marriage
(Amendment)  Bill, 1963,
which has been passed by the
Rajya Sabha ai its sitting
held on the 2lst January,
1963."

2} ‘In arccordance with the pro-
visions of rule 97 of the Rules
of Procedure and Conduet of
Business in the Rajva Sabha,
I am directed  to enclose o
copy ol the Limitaticn Xl
1963, which has been passed
ke the Rajva Sabha  at its
attine beld o the 218t Jan-
aary, 1963°

‘In wccordance with the pro-
visions of rule 97 of the Rules
of Procedurce and Conduct of
Business in the Rujva Sabhe,
1 am directed 1o enclose a
copy of the Delhi Reni Con-
trol (Amendment) Bill, 1063,
which huas been passed by the
Rajva Sabha at its sitting
held on the 22nd January.
1963

12.177 hrs.

BILLS LAID ON THE TABLE, AS
PASSED BY RAJYA SABHA

Secretary: Sir, 1 lay on the Table
of the House the following Bills as
passed by Rajva Sabha:—

11} The Special Marriage
({Amendment) Bill, 1963.
(2) The Limitation Bill 1863.

(3) The Delhi Rent Control
TAmendment) Bill, 1963,

5978

12.18 hre,

MOTION RE. COLOMBO
CONFERENCE PROPOSALS

Mr. Speaker: The hon. Prime
Minister.

At TH ¥aw g (TR
AT WTE ATET | W HAT A 7g
ST TEA AT F £ IAH 98 &Y
AT A7 qT ATET I5AT AEATE |

WO WgRd . §A4H 979 73
AT BT AFAT |

st TH ¥qe aa - zalww
TER WTAT FATSE WVR AT Y TAT I
EAEIE AN En LI ik Ui T

W wWgrRa - {9 aw 48
@ FT TT o4 W qvERT T g
far wmr s cavss oWmE wriv o ovA,
ET GF TR |

The Prime Minister and Minister of
External  Affairs and Minister eof
Atvmic Energy (Shri  Jawaharlal
Nehru): Sir. [ beg o move:

“That the proposals of the Con-
ference  of  six non-aligned
Nations held at Colombo beiween
the 10th and 12th of December,
1962, with the clarifications given
by the Delegations of Ceylon,
U.AR. and Ghana in the meetings
with the Prime Minister of India
and his colleagues on the 12th and
13th of January, 1963 laid on the
Table of the House on the 21st
January, 1963 be taken into con-
sideration.”

ot T ¥a% g - 79 T H
771 fraew ¢ fF 7w § 79 qeAw
T A A AT A IF0T @3 oA
aifwa oy a1 f& 99 a5 N4 gare
Fw #Y ofay qfn F o5 ov g9 T a2z
& faw o a9 9% gw g9q AT =,
are ag foraar avar o7 #fe7 31 o
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[»t 771 q=% area)
ZH GEE ¥ TG FW ONA A7 A+
a1 ST FEATH F TEA g0 qg W HIoEAT
TAE &, A 1 3% faega fawdA
AT §, @ owr #%ar ) B famw
fraeT & f g sy 3 vl §
At g agt e A ey o AT |

Wt femw qeAEw  (mEEy)
T g AT

Wy WEgEd Az A feerem
qEE 1 UF w@TET W WET T T
z, 3997 e fzar s

mifFamdz wE dEn A AR @
o7 " w1 q1zw {afae< ags waw
vgA &1 2 § g 3afam & 98 mifEran-
"z 39 97 M &7 | w4 IR E5
g1 A8), aAarar T fF o gwm oo
qifaamaz #1977 & & fx T =
faeft daa § ARAH F7 | WY qw A
AFEAT T FATA & AN § | AT WAL
qiferayiiz AT £7AT W7 TR AT IART
T & oaN w18 A oA A g o
qfe@TiE % JTAA T2 TEY Y AT AAAT
arw fafaes awes 7 38 @Y Far
f & qzaar § ar § F7¢ aade qa7
FvAT g M WY FE AT AT | TR
T8 Fgr & f& & gaw Ade g4
& fom mfFreiz & AT A g
ar aifaraz w1 g% & fr ag ;A
T &7 a1 399 9gd W1 GAer fear 2
39 97 M F o FoAS iferae
§ TR Y@ oA 39 a7 9g fawre
F7 T § W GAeT T AFAr 4 ar
wfa?r daem sz #1 g0 |
T T H R TAY A ALY E AT TR
geara & afgars 210

it femT qTaTaw - AT F HEaETT
¥ wrar & i s N A frfaes
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FITEAT ST AT =T T A ¥
77 73 7 § A 6w 7 97 farmre wor
f&q7 & | W qaw w0 AT W@

%7 i 3=M tar @ w= o

TN WEEE . T8 AT IAW
== 71 gf7r i a7 a7 w2an Twa § )

Y famA gz
i AT g Arfem

TFA TTT Al

WAy Rgrew - F7 omrowy ary
i 7Y 77 Fwr 2 owm 3AR ofw
7 Afam

N fem qeams - ¥7 i g
CEURRE 2 A

weO WgEw W AT &1 93
T4 W & T AL A7 AT FA AT
FAAY T | WA AT FAT AT IAFT
sara ¥r oz fzar . WA mwm ®
Tt o fR w7 e A oA
f67 g9% wmav Far wzAr AR 0
I will ask the hon. Member to resume
his seat now.

st femR qeA@s o ®7 3T
T 98 fY woF Arag var W fw
AT A [T QT E | WA FET fF
iz F7 Sft fas=T a1 IAH AT A2-
DAY w& gf & A ey FEA 7z 2 R
qrfeaTdz ¥ F1 T vE AT 39% WA
I AT T AT GAT AT FF T
fam & o1 f& wifmarde # 39 foem
& fgare & 1 z9% fAm 3aer 19
mfeardz ¥ ATRT AETAT iR aaifE
mfFardz & 91 faemg frar & 39
faas s 79 fram & ... ..
(Interruptions)

Mr. Speaker: If hon. Mem!
only allow me to deal with

31
Ea
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FT 7% EAT AMQT | gL D, T A

ST qdY T AT & AdY g

St TRTETER W9 9% dg
feedt & a9 Aot 37 wwe EuT )
mfas TAFT RAAT ¥ FAIC AG Ay
FY ez Wt fe=y & wi w@Ew ey
# w2 ¥ fav o w3 £ AT
o fg=Y 1 gamT 7R £ 7 5w o
7@t Aifa § A o fe= #1 &7 Ar
mRT ¢

5981 Motion re:

Members who stand up, then probably
we might proceed more quickly. The
hon. Prime Minister.

«ff TR AE TR . HE WEIRT,
mF fagz g & fF it =woA e
f& o g4 A 3w FAA & faETw
F1¢ fovir 77 78 97 €, IW AT T
faewg ad v o7 72 § W7 miwariz
71 &% & i 7 a9 g7+ faoig $1 979
wFAr & 41 72 g v &1 aEed
w1 T gATa A 2| FEET WA AR
g 5 v« a3 FT grAE gATT el
1A T E | 5 A T A T 5T A g o A AT A A
f s WA S F ArAEr g T S, SRS
fasre @1 ZEr arfan w o afe 4 '
=T AT o TR © WY qFH A# AT
Mr. Speaker: Hon, Prime Minister. TR g AT Y e fe A qann
Shri Priya Gupta (Katihar): What &
is the decision on that poimt? Mr. Speaker: The hon. Member
must resume his seat.
A R D w1 oTE
a1arT § A1 {6 ey 1 gerar Aifor

S AERY . AT "I 9757

Mr. Speaker: There is no point;
hence there is no decision.

Shri Jawaharlal Nehru: Mr. Speaker,
Sir, T should like to refer to some
recent events which no doubt are in

the mindee e WEAT . AT 457 @, A ¢

st TRTETAR W WgRey,
fawarar  afy g wgraqy faww
g |17 T AT A F A gy feeh
oY & gafom 37 w7 § o e
7 77 fg=r ®§ F7ar =fgw

maw wEEE wTET. mrET |

At TREETAER (FTAE) 0 A
qraT gF A |

sreqet WEET & AR STAT 79
A FEATHFE A5 AT FRAGN | g
T% Fr w7 T T fe= & o
™ FET A & X g Ad
T & g e A wg fe T A
2585 (Ai) LSD—4

st TRAEE qRT . W AR TR,
777 faaew & f& o 59 o fa=h,
FaAT T AMETHE F oA

we - "gRa Tz gz fefasz
T FT UF AT F A 404 §
AT AT F 7 o Ay ¥ ag a1
E, A FEAT F ) TF qLR GO
AN

st TRTETEmE # i qra
Fvar £ f7 feedy @ a7

s WA . 99 B 5EEAT aEy
FrAm AT & a8 79 7739 B avwvray
FIAAE 7 a7 T A & 977 THF omy
A FdaEr Fni ag e o
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= T qow AR : Aeqer Wiy,
it fAaza ww Sifve gasr F47 S
FEgAF ag ag & 5 oaIm 5
mr arw P AT mifecidz T A0 e
# g F 717 Fay for w1 FEAn €
T2 WERA9W (974 ¥, A% ofi AwEra
T A2 E g0 & A AT T et
] THTAY & TIAT T 1T HAT ST 3
mAFT Q7 FE0 CAHE " A )
U H 9 A N7 feedi 7 i O o
Mr. Speaker: The hon.
Minister. :

Shri Jawaharlal Nehru: Sir, on the
last  occasion Parliament discussed
th's question of Chinese aggression
on the 10th of December. 1962 and
cxpressed approval of the measures
and policy adopted by Government
to meet the situation resulting from
the invasion of India by China. Since
then @ number of events have taken
place which T should like to mention
to the House.

On the 15th December, the Con-
~ulates-general of India and China in
the respective countries were closed.
The withdrawal cf Chinese forces
from the NEFA area continued during
this period. There were however,
reports of violation of the unilateral
cease-fire by the Chinese army. 716
sick and wounded Indian soldiers and
13 dead bodies of prisoners were
returned by the Chinese forces. On
the 17th December Mr. G. S. Peiris,
envoy of Mrs. Sirimavo Bandaranaike,
Prime Minister of Ceylon brought the
Colombo Conference proposals to
New Delhi and handed them over to
the Primce Minister.

A joint communique was issued by
Pakistan and China on complete
agreement in principle in regard to
the alignment of their border on 26th
December, 1962,

China and Mocngolia signed a
border treaty in Peking on the 26th
December 1962.

Premier Chou En-lai sent a replv
dated 30th December 1962 to Prime
Minister's letter of December 1, 1962.

Prime
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Prime Minister's reply to Premier
Chou En-lai’s letter of 30th Decem-
ber, 1962 was sent on January 1,
1963,

Mrs. Sirimavo Bandaranaike visited
Peking from 31st December to 8ta
January.

Ghana Delegation led by Mr. Kofi
Asante  Ofori-Atta, Minister  of
Justice, arriveq on 9th January in
Delhi.

Mys. Sirimavo Bandaranaike arriv-
ed in New Declhi on 10th January.

The U.A.R. Delegation iéd Ly Mr.
Ali Sabry arrived in Delhi on 12th
January.

. Discussions with the threc Jdelega-
tions took place on 12th and 13th
January 1963.

A joint communique was issued at
New Delhi on 13th January.

The Chinese forces started with-
drawing from 10th December, 1962.
The latest position of Chinese with-
drawals and restoration of civil ad-
ministration is as follows in NEFA:

Kameng Frontier Division: Poli-
tical Officer reached Tawang on 21st
January, Adviser arrivedq on 22nd
January.

Subansari Frontier Division:
Chinese are reported to have with-
drawn from all areas. We have not
received reports about the reoccupa-
tion by us of Limeking, Naba and
Taksing. The delay may be due to
the fact that bridges to Limeking and
Taksing have been destroyed or
washed away,

Siang Frontier Division: Chinese
are reported to have withdrawn from
all areas and civil administration has
been restored in Manigonyg and
Mechuka. Tuting remained in our
possession throughout.

Lohit Frontier Division: Walong
has been re-occupied. A natroi sent
from there found the Chinese near
Thochu stream within our territory
near Kibithoo. Restoration of civil
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administration in Kibithoo has been
deferred until the complete with-
drawal of the Chinese from the area.

Indian administration has not yet
been extended to areas hetween
Tawang and the frontier, and in the
Kibithoo area ~long the {frontier as
the’ Chinese have not fully with-
drawn from iucse areas.

We have repeatedly stated in this
House .. answer to the Chinese pro-
posals that we were unable to enter
into any talks or discussions with
them so long as the Chinese did not
agree at least to the restoration of
the status quo prior to their aggres-
sion since the 8th September, 1962.
The whole House expressed iis agree-
ment on this.  (Interruptions).

Shri Kishan Patinayak: On a point
of order, Sir. The Parliament has
never agreed to this proposal.

Mr. Speaker: What is the point of
order in this?

Shri Priya Gupta: ile is  making
i wrong statement.

Mr. Speaker: He can correct it when
he speaks. He will have that oppor-
tunity. There is no point of order.

Shri Jawaharlal Nehru: The
Chinese proposals first came on the
24th October, which we rejected. In
rejecting them, we had stated then
that we can only consider any re-
levant proposal when the position
which existed on 7th Septiember,
1962 was restored. That has come

* up before the House repeatedly.
(Interruptions)

Shri Priya anﬁ: It is irmposed
* upon us.

Mr. Speaker: It cannot be :mposed
if he has the freedom to say some-
thing and he goes on saying in spite
of . (Interruptions). Order, order.

Shri Priya Gupta: I am sorry, Sir.
Mr. Speaker: What the iMembers

object to is that there was no mention
about the line or the situation on the
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5th of September in the resolution
which the Parliament adopted.

An Hon. Member: No, not at all.

Shri Jawaharlal Nehru: I* was not
mentioned because the question had
not arisen. The resolution of Novem-
ber stands and must stand; there is
no question of one's going bdahind
it.

Shri Priya Gupta: Then do not ge*
irritated,

Mr. Speaker: Order, order. If he
cannot contain himself, thea I will
have to help him.

Shri Priya Gupta: Thank you, Sir.

Mr. Speaker; Should I? Does the
want that I should assist nim 1n that?

Shri Priya Gupta: No. He gets irri-
tated, that is what I  submitted to

you.

Mr. Speaker: I will only ask the
Leader of the Party.. .

Shri Surendranath Dwivedy (Kcn-
drapara): 1 am sorry, Sir, for what
has happened.

Mr. Speaker: That expression of
being sorry has bcen expressed so
many times by the hon. Member.

Shri Surendranath Dwivedy: I
hope he will bear in mind, certainly,
all that has happened to-day and in
future he will act as any disciplined
Member of our party in the House
will do.

Mr. Speaker: Thank you. 1 expect
this from the leaders at least.

Shri Jawaharlal Nehru: 1 was re-
counting, Sir, the course of events in
the last few weeks, and [ venture to
say—it may be that an hon. Member
may not agree with what I say, but
1 think it is a correct recount—that we
passed a resolution in November and
by that the House was undoubtedly
bound till the House said something
else. 1 do not think any occasion has
arisen for us to consider even that
that resolution should be changed ir
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any respect. That resolution dealt
with how this problem should be
settled finally, and our posilion is
exactly the same.

Then, as I said, firstly, on the 24th
October the Chinese made a proposal
called the “three-point proposal”. To
that proposal we did not agree and
we said then that we cannot consider
this even as a temporary matter, that
is, even for purposes of discussing it,
not for the purpose of putting aside
the November resolution but for the
purpose of discussing it, till the posi-
tion of the 8th September is restored.
That was the position. That -ame up
repeatedly before this House, and it
is perfectly true, if the hon. Member
wants to lay stress on it, that that
point was not formally adopted by
resolution by this House. DBut there
are many things which happen in
this House, which are stated in this
House and stated repeatedly with re-
gard to Government policy and which
are then admitted as the Govern-
ment’s policy. My point is tnat the
November resolution was not in any
sense affected by subsequent hap-
penings; it remains still and it will
remain. The position taken in this
House repeatedly, and also on the

last occasion when this was discussed,

was that we cannot consider this
matier and discuss it with the Chinese
Government until the position on the
8th September is restored. That has
been the position. Therefore, sub-
sequent happenings have to be con-
sidered by us on that basis.

Now, Sir, when we met last time
on the 10th December and discussed
this, the Colombo Conference was at
the point of meeting or was meeting
that very day. It was to have met
on Ist December, but then it was
postponed and it met on the 10th
December—10th, 11th, 12th or there-
abouts-—and this House happened to
meet and discuss this question. Then
we did not know what the Colombo
proposals were going to be. But we
know that they were meeting and a

JANUARY 23, 1963

Colombo Conference 5988
Proposals

reference wag made to it in  the
course of the debate. A reference
was also made by us, on behalf of
the Government, to the effect that we
can only consider this matter after
the position on 8th September is res-
tored.. .-

Well, the Colombo Conference met
and put forward some proposals. They
went to Peking—some of their rep-
resentatives—and then later came to
Delhi. Their proposals as originally
framed were not clear in regarqd to
one or two matters and were liable
to one or two different interpreta-
tions. So the first thing we did when
they came to us was to ask them to
clarify their proposals and to make
us understand exactly what they were
so that they might avoid any misin-
terpretation or different interpreta-
tions, and it was only when they had
done that would we be in a position
to express our opinion in regard to
them.

In considering that matter the issue
before us then was how far these
were in conformity with what we had
said repeatedly, that the position prior
to 8th September be restored. Also,
it must be remembered that it was
stated all along that any response
that we may give or the Government
of the People’s Republic of China 'may
give to it or any steps we may take
in regard to their proposals would not
prejudice in the slightest the position
of either of the two Governments as
regards their conception of the final
alignment of the frontier,

The whole purpose of this exercise
was to create a situation when some- °
thing could be considered by the two
parties. Before creating that situa-
tion, I repeat, we had said that some-
thing should be done, that is, the
Chinese should vacate the aggression
they had indulged in after 7th Sep-
tember. There is no question, there-
fore, of our going behind or varying
in the slightest the resolution passed
by thig House in November.
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The merits of the dispute were not
considered by the Colombo countries
or any other. It was only to pave
the way for discussion between the
representatives of both the parties and.
as I said, we cap only discuss them
it certain conditions were ereated and
certain aggression committeq by the
Chinese was vacated.

Now, these proposals as explained
and amplified by them in answer to
our questions related to these three
sectors; the western, middle and eas-
tern sectors of our border. In regard
to the eastern sector the position prior
to the 8th September was that he
Chinese forces were to the north of
the international boundary and the
Indian forces were to the south of this
boundary—that is, what is normally
called the McMahon Line for facility;
it is not named McMahon Line offi-
cially nor did Mr. McMahon, or what-
ever his title was, lay down that, He
recognised it as the existing boundary.
Therefore, 1 refer to it as McMahon
Line for facility. The boundary is
said lo be the high ridge of the Hima-
layas there and it continues into
Burma. In fact, the Chinese Govern-
meni has recognised this boundary of
the high ridge in Burma. So. before
the &th September no Chinese forces
elements had come across that boun-
dary there except——there is one excep-
tion in Longju, as the House well
knows, Longju being a village just on
the frontier. In regard to this the
position that was taken some time
ago was that for the present nobody,
neither party. should occupy it. The
Chinese had forcibly occupied it pre-
viously and later it was suggested
that neither party should occupy it.
The Colombo Conference proposals,
as clarified by the visiting delcgations,
confirm this position except as regards
the Thag La ridge area, which the
Chinese call Chadong area, where we
have a border post known as the
Dhola post. The Colombo proposals
ang the clarificationg refer to these
acas Thag La Ridge and Longju, as
“remaining areas arrangements in re-
gard to which are to be settled bet-
ween the Governments of India and
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the People’s Republic of China by
direct discussion.” That is to say, in
regard to the Eastern sector, the 8th
Setepmber position was, according to
the Colombo Conference  proposals,
entirely restored, except in regard to
Thag La Ridge area and the Dhola
post. Thesc are within hree miles
of the McMahon line. About this the
Colombo proposals stated that this
matter may be left undecided, They
left it to the porties to decide by
direct discussion. That is the posi-
tion, so far as the eastern sector is
concerned.

With regard to the middle sector,
the Colombo Conference  proposals
required the status quo to be main-
tained and neither side should do
anything to disturb the status quo.
This conforms to the Government of
India's position that the status quo
prior to the 8th September, 1962
should be restored as there has been
no conflict in this area and the exist-
ing siftuation has not been disturbed.

Coming to the western sector, i.e.
Ladakh sector, the restoration of the
status quo as it obtained prior to
8th September would result in  re-
establishment of all the Indian posts
shown in blue in the maps circulated
to member:. We have circulated a
large number of maps to hon. Mem-
bers as wcll as the Colombo con-
ference. Therefore, 1 am not reading
them out because they have already
obtaineq ennugh publicity, If we went
back to the 8th September position
in the western sector, this  would
have result:d in the re-establishment
of all the Indian posts shown in blue
in the maps circulated to Members.
This will 2ixo mean that the Chinese
will maintain the old Chinese posts
at the locations shown in red in the
same map. The Colombo Conference
proposes that a 20 kilometre area
will be cleared by the withdrawal of
Chinese forces, and this area is to be
administereqd by civilian posts of both
sides, Indian and Chinese. The House
will observe that this area which is
fo be administered by civilian posts
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on both sides covers the entire area
in which Indian posts existeq prior
to the 8th September except for two
or lhree posts to the west of Sumdo.
On the other hand, the 20-kilometre
withdrawal by the Chinese forces
entails the Chinese forces going seve-
ral kilometres beyond the interna-
tional boundary in the region of
Spanggur and further south. The
Co'ombo Conference proposals ang the
clarifications thus satisfy the demand
made for the restoration of the status
quo prior to the 8th September. The
slignt variation is about two or three
Indian posts west of Sumdo. This is.
however, compensated by Chinesc
withdrawals in the region of Spanggur
and further south; also, by the fact
that ‘many Chinese military posts have
to be removed from the withdrawal
arei1. If hon, Members consider this
matter with the help of maps, they
wil] observe that this position, as in-
dicated by the Colombo Conference
proposals, hag certain advantages over
the one which we had previously in-
dicated, that is, the restoration of the
8th September position. In the 8th
September position the Chinesc were
ther2 in strength, in very large
strength, in that area and we had also
some posts. In that particular area it
was obviously much to the advantage
of the Chinese, because of their large
strength ete.  Now, if this Colombo
Conference proposal is accepted in
regard to the western seclor, it re-
moves the Chinese gtrength from that
sector and makes that sector a demili-
tarised area. with our posts as well
as Chinese posts, by agreements being
civil posts, in equal number with
equal numbher of people and simiiarity
of arms. It would be civil arm,
police arm or small arm. This, 1 think,
is definitely better than the restora-
tion of Chinese posts in that area in
a big way with large arms.

On full consideration of these mat-
ters as cantained in the Colombo Con-
ference resolutions and their clarifica-
tiong we came to the conclusion that
these proposals fulfilled the essence
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of the demand made for a restoration
of the status quo prior to the 8th
September. I, thereupon, sent a let-
ter to the Ceylon Prime Minister,
stating that the Government of India
accept in principle the Colombo Con-
ference proposals in the light of the
clarification given and will take fur-
ther action to place them beifore
the Indian Parliament for considera-
tion before the Government of India
can finally accept them.

I had told the Ceylon Prime Minis-
ter and her colleagues that we would
like to know the attitude of the Gov-
crnment of the People’s Republic of
China to the Colombo Conference
proposals and clarifications as’ this
would facilitate the consideraticn of
the proposals and the clarifications by
our ¢wn Parliament. 1 have just this
morning reccived a 'message from the
Ceylon Prime Minister, conveying the
Chinesc attitude to the Colombo Con-
ference proposals. The telegram from
Mrs. Bandaranaike reads as follows:

“Tn reqp nse to my  telegram
of January 14th I have received
today a reply from Prime Minis-
ter Chou En-lai. Prime Minister
Chou En-lai has rciterated his
carlier acceotance in principle of
proposals of Colombo Conference
as a preliminary basis  for  the
mecting of Indian and Chinese
officials {o discuss the stabilisation
of ccase-fire and disengagemeoent
and to  premote  Sins-Indian
boundary negotiations.

The Cainese Government liow-
ever maintains two points of in-
terpretation in their memorandum
that I handed over to you but
they hope that difference in inter-
pretation between the Chinesc
and Indian sides will not prevent
the speedy holding of talks bet-
ween the Indian and Chinese offi-
cials. They hope these differences
will be resolved in their talks.”

Perhaps hon. Members may have seen '
yesterday the report of what was
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stated by the Chinese Foreign Min-
ister, Marshal Chen Yi more or less
to this effect; that is to say, while
they repeat that they have accepted
the Colombo Conference proposals in
principle, they raise some vital mat-
terg in which they differ from them.
It is obvious that the Chinese Gov-
ernment do not accept the Colombo
Conference proposals as “a definite
basis providing conditions for the
acceptance of both parties”, nor do
they accept the Colombo proposals
and the clarifications given by the
threec Colombo Conference delegations
whp visiteg Delhi. The Chinese Gov-
ernment maintain certain points of
their own interpretation of the
Colombg proposals. This obviously
means that they have not accepted
the Colombo proposals as a whole.
We on our par{ are, however, clear
that therc can be no talks and discus-
sions between officials as stated in
the Coiombo Conference proposals to
settle the points left for decision by
direct discussions between the Gov-
ernnments of India and the Pcople's
Republic of China by the Colombo
Conicrence, unless the Government of
the People’s Republic of China accept
in to the Colombo Conferencce pro-
posals ang their clarifications.

1 should like to call the attention
of the House to this fact that the
Colombo Conference was, of course,
held not at our instance In fact, the
Conference was organised and people
were invited without any reference to
us except when this fact was decided
upon. Then the Ceylon Government
was good cnough to inform us that
this was being done by the Prime
Minister of Ceylon. Thereafter, in
regard to these things, we have com-
municated with the Ceylon Govern-
ment and not with the Chinese Gov-
ernment. Throughout this period we
have not conferred with the Chinese
Government in regard to the Colombo
proposals. It is for the Chinese Gov-
ernment to communicate with Colombo
and for Colombo to tell us, or for us
to communicate to the Ceylon Govern-
ment and for them to tell the Chinese.
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So, now it is fairly clear from what
Marshal Chen Yi has said and from
the message received by us through
the Prime Minister of Ceylon, it
appears that the Chinese Government
have not accepted the Colombo pro-
posals in regard to certain important
matters. Therefore there has not been
any acceptance in toto, The Govern-
ment of India, therefore, cannot decide
about doing anything unless the posi-
tion is quite clear. But we have to
decide and we have to say something -
definite in regard to the Colombo
proposals. Whether they lead to any
further steps in the direction of talks
with the Chinese Government depends
upon the Chinese Government accept-
ing them.

The Government of India  have
always maintained that they are in
favour of settling differences by
peaceful talks and discussions. In
spite of the massive Chinese aggres-
sion they were prepared to undertake
talks and discussions in regard to the
differences between India and The
People’s Republic of China in onc or
several stages as may be necessary. |
even mentioned in this House pre-
viously that we would be perfectly
prepared to refer the matter to the
International Court of Justice or to
arbitration if it is agreed to. Anyhow,
we were perfectly prepared to follow
any peaceful method for the solution
of this matter provided that the con-
ditions for such discussions arisc and
the basis for these talks is created.

WY TRTEET  AAY T
A% F FEA T AT FLTAIT AVAT AT
A wEE A oFv AT i Sifn
BT ATROAAT W ATATT AT i 7
Hifrat &1 oA o7 oaney T o
g &7 mT e wroamoww o)

wWd W EY O F AT BI04
wir % AT ST o 7 AWH AT
£

Shri Jawaharlal Nehru: We have
always been willing and are willing
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to take to peaceful methods for the
solution of any dispute provided the
oonditions for such talks are created.
We had poinied out repcatedly that
the conditions would be created by
their vacating the new aggression that
they had indulged in since the 8th
September. When we made that pro-
posal first in  October the Chinese
Government did not respond to it.
Subsequently they added to their own
proposal the fact of their unilateral
withdrawal and a cease-fire. Now the
Colombo Conference powers have put
forward their own proposals which
essentially bring about the restoration
of the status quo prior to the 8th
Scptember. We indicated our accept-
ance in principle of these proposals
and their clarifications to the Ceylon
Prime Minister without any attempt
to vary them or make exceptions to
them, because we felt that these pro-
posals have either to be accepted as
a whole or rejected. Any attempt to
accept them in par{ will mean a rejec-
tion of them as a whole. We feel,
therefore, that both the Governments
concerned must express their willing-
ness to  accept these proposals and
clarifications in toto before the next
stage of settling the remaining issues
left for decision by the two Govern-
ments can be taken in direct tatks and
discussions. That is the position we
have taken up and 1 submit to the
House that that would be the correct
position. I trust that the House agrees
with this approach to the question,
so that we may proceed on this basis.

Some Hon. Members: No, no.
An Hon. Member: Shame!

Shri Jawaharlal Nehru: The hon.
Member is ashamed of something. He
need not shout out his shame here
...... (Interruption) .

woOw WgIW A7 A% FF R
¥ o1 wFev w37 2 fF ew wis A
JHA T 2 |
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Sl qEETw AgE . AT R
g fear war. ..

Y (W AAE  qRA: A AT
AT & AWEr ¥ SHRAT WA
7T F Y WOF fAgw FY
Shri Jawaharlal Nehru: Therefore
to put it succinctly, the position before
us is that, firstly we cannot have any
kind of talks, even preliminary talks,
unless we are satisfied that the condi-
tion we had laid down about the 8th
September, 1962 position  being
restored, is met; secondly, even if it
is met and even if talks take place,
they have to be about various pre-
liminary matters. Then they may
lead to other matters. On no account,
at the present moment or in these
preliminary matters, do we consider
the merits of the case. They are not
changed. '

When we asked for the restoration
of the 8th September line that lrad
nothing to do with our accepting that
line as a settlement; of course, nat.

A THRETAR BRI YA HAT
&1 ATEGE 7T AT qgA AT W
JEAT B AfEF W 97 AE " 2

maw WgRE N7 A ¥ TF
2 % ATamg vgiE ) W W1 ogAN
AE " oFgWAr £ ag A mwiw
mafag | W wfEw f& owiw
fwsmz ®F # ger Aifaa
wwAT F1 &A= F7 v FaomEr
L qET FTATAT FEF F 4 WT AT
W FHAZ T TA AT A | KT
2T AW, A TE WT Fga AT I
FZA X TT AT ATAT.

St TAEAQAR (ZH & AT
Tm?

waN WEIRA . WIT HIA HT3T AT
sfer f& 78 Wow AW AT ORI
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IFFT W WIT AT T BT
afe | #IT ag W wiTE AH
qFT E, argiz vy 97 9@ F1
Shri Bade (Khargone): How can the
Chair request the hon. Member to

leave the Party? That is objection-
able, °

An Hon. Member: It is a suggestion
for action.

qeqwt wgRa - & zafel 7z
FFi § fr swwaA ife w7 Aw
FE AET T oWMT WAAE

o TAIATAR AT AZT AAA
|

A4
s

s wgRd  qF "% #
frze a@f @7 GdT am wEAT 2
A1 A fegs FFmr, ggwr AT F
IAIA | ATT qR TAA AET AT
2oAT WA owT 2

At TRFATAT AT AT A0
3991 AT AT frar [T ww A
wfAF AT, ITHRT T W AR
fa=r T

TEAA WEIRD © AT A7 A7 TH ATE
T ogIr FATE AR AA TAA
T

Y TRIATAR - AT T A
AT FTOFAT |

Shri Jawaharlal Nehru: 1 regret,
Sir, that this matter that we are dis-
cussing which, as the whole House
realises, is one of high importance not
only in the present but for the future
also, should be reduced occasionally
to a very much lower level by these
interruptions.

1 submit that the present question,
although this is a complicated matter
and we have to consider it in all its
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aspects and it may have far-reaching
results, first of all, is that in keeping
fully with the Resolution that we
passed in November—that is a Resolu-
tion passed in all seriousness and in
all determination; and we are deter-
mined to carry it out however long it
may take and however it may end—
and realising that anything that hap-
pens in between will be governed by
that Resolution. Certainly, we have
often said, and I hope that we shall
continue saying il and acting accord-
ingly, that our basic policy is of
adopting and  pursuing peaceful
methods, and at the same time to
maintain our determination to pre-
serve our freedom and integrity.
These are basic policies. I do not
think that there is any conflict bet-
ween them; there should be none. But
some people. ...

13 hrs.

Shri Priya Gupta: After changing
the definition of freedom and integrity.

Shri Sham Lal Saraf (Jaummu and
Kashmir): We seek your guidance,
Sir. It is very difficult for us to
follow what is happening here, if
every time there are interruptions
like this.

Shri Ram Sewak Yadav: Interrup-
tions are also part of the proceedings.

Shri Joachim Alva (Kanara): Mdy
1 submit that the  foreign affairs
debates have been conducted by us
with great dignity in the past? It is
not quite fair to interrupt the hon.
Prime Minister in this fashion.

Y TR §A® AW WY ZW 59
fifr 7 woft wwE AT i AT 9z
WA TAE AE

Shri Surendranath Dwivedy: Inter-
ruptiong are relevant. I do not think
that all interruptions arc taboo,

Shri Jawaharlal Nehru: Therefore,
the present question before us is to be
viewed in this context, first of a¥,
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our firm determination to carry out
what we have said in our November
resolution our firm determination; at
the same time, we cannot, I feel, reject
any peaceful method; in fact, we
should definitely pursue peaceful
methods where they do not come in
the way of our firm determination, in
the way of our integrity and freedom,
in the way of anything that is
honourable to India.

Shri Priya Gupta: Determined to
violate.

Shri Jawuaharlal Nehru: Some hon.
Members perhaps do not agree with
our gencral outlook, to preserve and
to carry on with peaceful methods. It
is open to them to disagree. But I think
that that has been our policy for a
long time and I do not think that that
policy should be interfered with.
Otherwise our policy is a uscless one,
and that policy becomes one of. | ..

Shri Ram Sewak Yadav: It has
been uscless, and it has been proved.

Mr. Speaker: Every word that is
being uttercd should be lisiened to and
appreciated, so that all the implications
may be studied by the hon. Members
when they have to make speeches; in-
stcad of that, if they makce interrup-
tions, they miss certain words and then
perhaps shout or interrupt, without
fully realising what the implications
would be. I would rather request them
to listen paticn. .y, to sce what it means
and then to reply in the debate. That
would be much better,

Shri Jawaharlal Nehru: Thank you.

What I was venturing to say was
this. I was not saying anything against
any Member or any party. 1 was
venturing to say that there are two
basic policies, or rather two aspects
of the some policy that we pursue
and we have always pursued. One is
to pursue peaceful methods for the
solution of anything; and we think
that such peaceful methods should be
applied everywhere; we have said so
repeatedly, and when we tell others
to do so, we cannot obviously reject
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them because then we are hypocrites.
But the second part that we must pre-
serve, and we must be determined to
to preserve, our freedom and integrity
is an equally important part. In fact,
I was saying in regarq to the first
part, that is, peaceful methods, that
if it is dgmonstrated that they do not
preserve our freedom and integrity,
then they have failed in their pur-
pose. We have to take them, because
in any event, the objective is to pre-
serve our freedom and integrity. But
if there are any aggressors, as therc
are today, we push them out of India,
{o preserve this freedom and integri-
ty. Thercfore, wec have t{aken such
steps, and we are taking steps to
sirengthen our Army or oui Deicnce
Forces, our economic position and all
that for that purpose, and we shall
continue to strengthen them, be-
cause, apart from the fact tha: if some
such, preliminary talks take place.
they are very preliminary and nobody
can say whether they will lead to
anything or not, I regret to say that
we find it very very difficult to be-
lieve in the bona fideg of the Chinese
Government. Nevertheless, whether
one believes in it or not, one has to
deal with people, because if you be-
lieved in it, then all would be well;
therefore, we have 1o pursue certain
methods.

And I do submit that keeping al!
this, that is, keceping this close tha:
we are going to continue strengthen-
ing ourselves to the best of our abili-
ty and proclaiming what we said in
our November resolution thai wo
shall  never  submit to  coercion
and milite - pressure, yet,  we
cannot rule out peaceful method:
of approach, and that 1is right no:
in the moral sense only but even
in a diplomatic sense in a politi-
cal sense, because the world is
rather tired of the attitude that somec-
times nations take up of solving diffi-
culties by military means, by military
coercion.

Shri Nath Pai (Rajapur): We arc
not, sure that the Chinese are tired of
these methods.
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Shri Jawaharlal Nehru: That is
the reason why the Chinese aggres-
sion has created a great deal of op-
position n the world. There is no
doubt about it. A large part of the
world, even many persons who nor-
mally would approve of what they
do, many countries, I mean, have
objected to it; they have criticised it
in a lower measure or a higher key;
that is a different matter. An¥how
we who have stood for such methods,
peaceful methods, cannot possibly
say that peaceful methods are bad;
we can say and we shall be justified
in saying that we tried peaccful me-
thods, but they did not achieve the
results hoped for, and, therefore, we
have to adopt other methods. We are
not rejccting other methods; we are
preparing for other methods, but we
cannot recject them, and, therefore,
we have to consider any approach
al the present moment, not by the
Chinese Government but by other
countries, other countries which are
friends of ours, anq we have to give
it every consideration, and it would be
bad both from the point of view of
our policy and from the point of view
of any diplomatic approach to this
problem for us to treat the approach
of these fricndly countiries without
due consideration.

And 1 do submit that we are not,
I would repeat, we are not at the pre-
sent moment dealing with what
position China takes up or not, as I
have stated; the present position of
the Chincse Government is, as far as
I can see, ane  of rejection of the
proposals of the  Colomho Con-
ference as  a whole. We are,
therefore, decaling with  the Co-
Jombo proposals and ourselves, what
our reatction is, not the Chinese, and
I do submit that these Colombo pro-
posals fulfil the test we have laid
down of restoring the position as it
was on the 7th of September. They

. do not fully do that, I admit, as I
have said; in two or three matters,
they do not, but while they do not
do so there, in other matters, they go
a little beyond it in our favour, and
on the whole, I think that it 1s a mat-
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ter, an adequate matter, for favour-
able consideration.

I would submit that we cannot take
any step unilaterally in this matter,
because it is for the Chinese Govern-
ment to do so also, but so far as we
are concerned, I have to reply to the
Ceylon Prime Minister, and I wish to
tell her and the Colombo Conference
people that we agree to their propo-
sals with the clarifications that they
have given us because that is im-
portant, because it is those clarifica-
tions to which the Chinese Govern-
ment has objected or some factors
that flow out of these clarifications.
I want to say that, and I trust that
I shall have the approval of the
House to say that to her.

Shri Tyagi (Dchra Dun): I wish to
seck a clarification,

Mr. Speaker: Let me place  the
moticn before the House first.

Dr. M. S Aney (Nagpur): Refore
you place the motion before the Housc,
I woulg like to agk once question by
way of clarification.  What is the next
step to be taken after we finish our
discussion? 1s that step to be taken
by the Colombo Conference or by the
Chinese Government?

Shri Tyagi: May I also put my
question?

Mr. Speaker; These are things that
will be made clear in gpeeches.  The
Prime Minister will reply at the ond.
If all the clarifications are sought now.
what clse is el for dicussion?

Shri Tyagi: It is not an argument.
I only want a eclurification so that
whatever iy sitid may be after know-
ing that.

In the papers we have read today,
there is a news item about this, The
Hindustan  Times today carrics an
AP rews item emanating from Colom-
bo saying that ‘China objects to a
suggestion by the gix Colombo Powers
that a demilitarised zone in the
Ladakh scctor of the dispuled Sino-
Indian border be jointly policed by
Indians and Chinese.’ This is attri-
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buted to a reliable source. It is fur-
ther mentioned:

“The Chinesc objection was
incorporated in a memorandum
from the Chinese which Ceylon
Promier Sirimavo Bandaranaike
delivered to New Delhi, the
source said”.

If this is so, 1 wanted to know
wheiher it has been received or not.
Mr. Speaker: Was this the one that
the hon. Prime Minister referred to?

Shri Jawaharlal Nehru: No, no.
Dr. M. S. Ancy asked, what is the
next step, that is, I take it, in regard
to these matters In regard to these
matters, the first step, before the mat-
ter comes up for consideration and
the rext step, is for the two Govern-
ments to approve in toto the Colombo
proposals. Having approved of them,
then the question may arise of imple-
menting those proposals in the areas
in question. That will mean some
of our officials or military officers
going there and reporting that
they have been implemented, or if
there is any doubt. refer it to us.
After all that is done, the question
may arise or representatives of the
Chinese and Indian Governments con-
sidering the matter on the merits.

As for what the hon. Member, Shri
Tyagi, said, that is perfectly correct,
that the Chinese are objecting to
various things. In the message which
I rcad out—the telegram which Mr.
Chou En-laj has sent to Prime Minis-
ter Bandarunaike—he has rather to-
ned it down. But 1 believe the Chinese
Government objects to several impor-
tant things, one of them being this.
about this area which was to be de-
militarised. There was no message to
us, but he had written about this to

the Prime Minister of Ceylon just as’

she was leaving Peking. She showed
us his letter. We did not get a letter
either from her or from him. But she
showed ug a letter which Prime Minis-
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ter Chou En-lai written to her—either
he wrote it or Marshal Chen Yi wrote
it, I am not sure; it was one of them
-—in  which certain points were
stated which were not in keeping
with the Colombo proposals. which
were opposed to them,

Shri Priya Gupta: On a point of
clagfication. Have the Prime Minis-
ter of Ceylon and the other members
of the Colombo Conference which
made this recommendation assured us
that the Chinese will not resume ag-
gression? If not, what next?

Mr. Speaker: No assurance.

it fem qza@w : 77 T¢ FaA-
z f& wzw fafrezs ama 7 owit
s A RN A 1 7 Y
J@gy. w19 {qfqezr F w9 F7
FE w f& 9§ g5 A F1, S oD
TN 99 A% gH fasgw T T A,
AT qr wew fafTeze #1 A g
w7

Mr. Speaker: Motion moved:

“That the proposals of the Con-
ference of six non-aligned Nations
held at Colombo between the 10th
and 12th of December, 1962, with
the clarifications given by the
Detegations of Ceyton, U.AR. and
Ghana in the meetings with the
Prime Minister of India and his
calleagues on the 12th and 13th of
January, 1963, laid on the Table
of the House on the 21st January,
1963, be taken _into consideration.”

There are also substitute motions.

Shri Yajnik (Ahmedabad): 1 am not
moving the substitute motion which
standing in my name.

Shri Tridib Kumar Chaudhuri
(Berhampur): All the others whose
names are mentioned there are also
not moving it.

Mt M AEE g A O
AR Fam g it 9w ™ K
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140 A1 fF K [9Ar weI@ AmTa F
& | AWE 3wy aFw faar oar fF
TEE FY w&Ffr #T T TE g
gafqT  FW oAy ATE AT AT
FMFTT FT NA T A TFAT AEA
fEgr A=A § =z weAT@ THAZ
fFq awd 7 o9 g1 9o T
I FORR | ATugy & T AraTAT
f@ & awq & 7 AfeT smEw
frAezT Aga & WG AT F A1Z
#ga A0 7 g g fr & v
qGT T OwE | X FqAr AMAT
T FLATE

“That for the original motion,
the following be  substituted,
namely:—

“This House, having considered
the proposals of the Conference
of six non-aligned Nations held
at Colombo between the 10th
and 12th of December, 1962, with
the clarifications given by the
Delegations of Ceylon, U.A.R.
and Ghana in the meetings with
the Prime Minister of India and
his colleagues on the 12th and
13th of January 1963 laid on
the Table of the House on the
21st January. 1963, is of the
opinion that the proposals are
not in keeping with the honour,
sovereignty and intergrity of
India’ " (2)

s WE1Eg AT TW JEE AT

o 1 fEW TEAAT TAE A9
FIa L wgr mx AAEgT HIEA
g1
s Mo Ao HEA : (TFTAT ):
off TTH ¥aE R 9 AT AT f2HT
g 3qd & w7 ASevad fRy 2 oa
Stz frar w7

wener WP Ag T 9EF i
%) w1 AT Ffmr & v omgmv
349 AASHZ AT 1 ;g AT wY
qF TgF TR
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Shri Priya Gupta: On a point of
order. Is it in order for a Member
of the Socialist Group to move an
amendment to the amendment moved
by his Group leader without consult-
ing the leader himself?

Mr. Speaker: That is for the Group
to decide.

Shri Priya Gupta: 1 seek your
ruling.

Mr. Speaker: Order, order. I have
not to decide the internal affairs of
any party.

Shri S. N. Chaturvedi (Firozabad):
The amendment is not before the
House.

Mr. Speaker: There are two. I will
read them out. Both are tabled by
Shri B. N. Mandal. One is:

“That the following be added
at the end of the amendment:— -

‘Thercfore, the Colombo pro-

posals may not be considered’.
This is out of order. It cannot be an
amendment to Shri Ram Sewak
Yadav's substitute  motion, because
that substitute motion says:

‘....having considered the pro-
posai of the Conference....’.

The second seeks to add at the end of
the substitute motion the following:

‘Therefore, till the Chinese ag-
gressors are not driven out of the
boundary line of the 15th August,
1947, the Colombo proposals may
not be considered’.

Here also the same thing applies
because the substitute motion as I
said. starts by saying:

‘having considered the pro-
posals of the Conference....’
Therefore, both the Amendments

are out of order.

The House has now before if  the
original motion as well as the sub-
stitute motion moved by Shri Yadav.

Shri A. K. Gopalan (Kasergod):
We have before us the Colombo Con-
ference proposals with clarifications,
the motion moved by the Prime
Minister and also the speech that the
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Prime Minister has just now made.
we have to consider first who made
and come to conclusions which are
in  the broarder interests of the
nation and the future of our people.
We should not be swept off by the
current of resentment nor should we
be victims of momentary emotions.

When a propesal like this is  made,
we have to consider first who made
the proposal. what the proposals are,
and when and how the proposals were
muade. When we look at-the problem
in this manner, we find that the
Colombo conference proposals with the
clarifications constitute a reasonable
basis for starting negotiations, con-
sistent with our honour and our vital
interests.

The Colombo conference countries—
Ceylon, Burma, Indonesia, Cambodia,
Ghana and the UAR—are important
non-aligned countries. They follow
more or less a policy of non-alignment
and promotion of peace. In all vital
respects, the philosophy of peace and
non-alignment had its origin and de-
vclopment in this country under the
leadership of Prime Minister Nehru.
Our Parliament has played a role in
shaping and strengthening that policy
and its implementation in various
fields of international activities on
different occasions. We have given
our whole-hearted support to our
Prime Minister in carrying forward
this policy of peace and non-align-
ment. The six participants of the
Colombo conference are, so to say,
countries which share by and large
our own views and follow by and
large our own methods and also share
our own opinions. Thus, they are our
friends, and proposals made by such
people, we can be sure, will not go
against our vital interests. They have
no axe to grind, they have nothing to
‘gain by bringing us down. The fact
‘that we must bear in mind s that
their stature also will increase to the
extent our stature increases in  the
world. Tt is therefore, necessary that
‘we take their proposals seriously and
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in a spirit of goodwill and understand-
ing.

Secondly, the proposals have been
made in response to an urge which we
oursclves have on different occasions
felt faced with serious international
crises. The Chinese aggression on our
goil had created a very serious situ-
ation and even danger to world peace.
No matter how some try to minise it,
it was clear that if the war on our
borders had prolonged, we would have
been embroiled in a  world conflict.
Sides wou'd have been taken by the
mighty Powers and our land would
have becen perhaps turned intv a prey
of thermo-nuclear holocaust. Both
peace in Asia and pecace in the world
would have been at stake. It is in
these circumstances that the six non-
aligned Colombo Powers, realising the
seriousness of the impending  catas-
trophe, took upoi themselves the res-
ponsibility of bringing the raging war
to an end and getting the two coun-
tries to sit at the negotiating  table.
We should be thankful to them for this
and appreciate their sincerity and
goodwill,

After five days of continuous dis-
cussion, they have produced a formula.
They have weighed the claims of both
sides. True, we could not get all that
we wanted. We are sorry for that.
But should we not think of the con-
sequences of rejecting off-hand their
proposals? After all, in today's world
no country can exist on its ownm,
alone, isolated from other countries.
Considering the background of de-
cades of colonial domination recemt
attainment of independence and the
immense problems of developing their
economy and culture, these countries
are our natural allies. Thus, from the
point of view of the credentials of the
sponsors as well as from the pomt
of view of their time of
the proposals are deflnitely to be taken
up seriously, and the spirit in which
they are made should be appreciated
sincerely.

Now, let us take the gist of the pro-
posals themselves. The Prime Minis-
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ter has explained to us the proposals
and the clarifications. We know pre-
cisely what they amount to. I am
sure that this House will appreciate
that they substantially conform to our
original stand of withdrawal to the
pre-September 8, position. True, they
may not be completely in accordance
with our demand, but what we have to
consider is this, that in a situation in
which the two great countries of Asia
are locked in combat, it is  rather
immature on our part to say that we
will not speak to the other  party
unless we get what we want. In the
modern world, the essence of inter-
naticnal relations is the spirit of com-
promisc. Recent events in other parts
of the world have demonstrated this.
In Laos und Cuba, for cxample, we
have found that no international con-
flict today can be settled on the basis
of complete victory for one party or
the other. If world peace is to be
safeguarded and if the fate of hum-
anity is to b» saved from a terrible
thermo-nuclear catastrophe, the
nations with conflicting claims have to
adjust to c¢ach other and must learn to
co-exist in a spirit of compromise and
sive and take. ‘

Our Prime Minister himsclf, during
+he last debate in Parliament, has
emphasized that it will be foolish to
think that the border dispute between
India and China can be settled by war.
He said that in a war, neither China
nor India could be victorious, and the
possibility is that both countries will
be ruined. So, we have to look at
these proposals and approach them in
an objective, dispassionate and sober
manner.

There are some people who say:
let us wait till we are strong and are
in a position to throw them out. I
should think that this argument has
no substance. If we can wait till we
are strong, so the other country can
also wait. While we make ourselves
strong. it will be futile to think the
other side would be keeping quite.
Time will work for both sides. It is
not particularly favourable to us
alone. Actually, the same theory was
put forward in other places, and ex-
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perience has shown that the advance
of time does not mean any superiority
to either side. What has happened is
that it has become more difficult for
either side to negotiate and settle the
issue. So, this doctrine of waiting for
military superiority is an empty doct-
rine. It will only end in perpetuating
the cold war atmosphere within the
country and tension on the borders.

Shri Jayaprakash Narayan has two
days ago spoken about the consequen-
ces of the policy of military super-
jority with China. I am quoting the
report:

“Rapid technical progress would
have to be made if India were to
develop its defence ability. He
cstimated that India would have
to spend Rs. 2,000 crores a year
on defence to protect itself against
Chinese attacks. A defence ex-
penditure of that size would be
possible only if the people re-
duced food consumption to one-
fourth and gave up all essential
things.”

To those who argue that we can get
military aid for strengthening our
defence, Shri Narayan replied:

“Even if the U.S.A. gave with-
out strings, India would have to
bow to it and submit to its pres-
sure”,

This is the consequence of large-
scale military aid from imperialist
countries. This has been said not by
a communist, but by a confirmed anti-
communist. So, those who argue in
favour of building up our military
strength against China with U.S. help
should think of the consequences. Are
we to fight for our security on the
borders and barter away our freedom
in the process?

In fact, even the small’ amount of
military aid which we have received
from Britain and the USA has
brought us sufficient pressure on the
issue of Kashmir. Taking advantage
of our adversities on the border, the
U.S. and British imperialists have
been trying to stampede us anto a
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surrender of Kashmir. Therefore,
those who talk of building our strength
on the basis of military aid should
think of the serious consequences to
our country, its liberty and its future.
If our people have to cut down ome-
fourth of their meagre offtake of food-
grains in order to build up our military
strength, you can imagine the conse-
quences of such a drastic situation.

At the same time, we must not re-
lax our efforts to strengthen the de-
fence potential of the country, to
make it capable of facing any new
aggression from any quarter. We
must construct our own self-reliant
defence potential. We must build up
a powerful defence industry, and
modernise our armed forces in every
way. We must depend upon our own
strength.

These proposalg have come at a
iime when the Chinese have effected
a unilateral cease-fire and have res-
pected it. The proposals are meant
to stabilise the cease-fire in order to
create conditions necessary for start-
ing negotiations, but they do not affect
our claims. This has been made clear
to us. All right-thinking people in
the country demand negotiations.
That is why Acharya Vinoba Bhave
says:

“We must not say that we are
not willing to talk with China”.

If our opponents give us the smallest
opening for talks we should seize the
opportunity and meet them half-way.
That is what he says. He goes on to
eay:

“It is those who have no self-
confidence who lay down condi-
tions and insist on the letter rather
than the spirit. These matters
cannot be resolved on the basis of
conditions. We must be bold
enough to enter upon negotiations
as soon as there is the slightest
opportunity. That is the demand
of our times.”
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To those who say that entering into
negotiations is a sign of weakmess I
would commend what Acharya Bhave
has to say on this question:

“Now it takes as much courage
to leap into the area of peace as
to leap into the battlefield of war.
The timid and the cowardly can
have no place either on the field
of battle or in the councils of
peace—they are doomed to defect
alike in both. It is the brave who
go forward boldly to play their
part in peace negotiations.”

I agree with Acharya Vinoba Bhave
when he says that not seizing the op-
portunity for negotiations when it
arises is not a sign of strength but
of weakness.

It is not only necessary to satisfy
ourselveg that we are just and correct
but it is also necessary to show to the
world that we are just and correct
and to put our opponent wrong in the
eyes of the world, This is the essence
of statecraft. Let us’ hope that the
Government of China will accept these
proposals with the clarifications and
come to the negotiating table. If they
do not do so, the world will blame
them and they will have to bear the
consequences. I would, therefore,
strongly urge this House to see that
the proposals of the non-aligmed
nations with the clarifications are
taken as the basis for negotiations
with the People’s Republic of China
and leave the hands of the Govern-
ment free to discuss and settle the
disputes.

Shri Ranga (Chittoor): Mr. Speaker,
it is my duty to dissociate myself from
the suggestion made by my hon. friend,
the leader of the Communist Party
and also the stand taken by the Prime
Minister in regard to the Colombo
proposals. I do not consider these pro-
posals to be honourable, just or fair
to us, My hon. friend the leader of
the Communist Party has gone into
the credentials of these non-aligned
countries and their governments which
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have thought it fit to intervene and
belp us to achieve a correct solution
and smoothen the relationship bet-
ween India and China. They have
failed to live up to the expectation of
being fair in this conflict, as between
the countries that are involved in
this conflict. Nowhere have they been
wiliing to say that India has been just
in her approach. Nowhere have they
showed the moral courage to declare
China to be an aggressor. My hon.
friend wants us to believe that every
one of is completely non-aligned.
If that is so, why was it that
the dictator or the President of
Ghana took exception +to England’s
offer of support to our efforts in self-
defence?

8hri Surendranath Dwivedv: They
are non-aligned between India and
China.

8hri Ranga: Why is it that he had
%0 be brought round =after a lot of
ooaxing from various coxxnti'ies, in-
cluding the UAR, as was suggested by
my hen. friend the Prime Minister?
Are these countries completely non-
aligned? With whom are they non-
aligned? The whole world knows how
80 many of them have come to be
impressed wi'™ the established might,
the demonstrated might of China. My
bhon. friend is not even prepared to
say in this House even today, that
Communist China committed aggres-
sion on our country and is an aggres-
sor. He is anxjous that the House
should consider them both as non-
aligned countries.

Shri A. K. Gopalan: So many re-
solutions have been passed. Why
should he say that we have not said
234

Shri Ranga: Is he saying it now?

Shri A. K. Gopalan: Not only now.

Shri Ranga: If he has said so, then
ft 1s very strange for him to say that
herc are these two countries which
sre fighting and they have got to be
weated fairly., justly and equally, on
2333(Ai) LSD—S5.
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a par and all the rest of it. The whole
purport of his speech is very clear.
Here are these two countries which
have been at war with each other. Is
it not clear which one is on the right
side and which one on the wrong
side? He says: we are not concerned
with that at all; we only want peace
and therefore let them come to terms.

Shri A. K. Gopalan: I am sorry he
has not followed my speech.

Shri Ranga: That was the purport
of his speech and it is for the House
to draw its own conclusions.

These countries have come and
offered a proposal which my hon.
friend the Prime Minister is prepared
to consider as being reasonable and
almost approximating to his own
offer of peace that he had made
earlier. Is it reasonable to expect us
to allow the Chinese to come into
partnersh’p, territorial and adminis-
trative partnership with us on  our
own soil which she had grabbed? Is
it reasonable for them to take into
account a corridor  which is farther
and very much away inside our area
from some of the places which had
been shown to be ours and
to be on the line of Scp-
tember 8th on the maps circulated
by the Government themsclves, by the
Defence Ministry or the External
Affairs  Ministry? There are two
places, very important places which
are indicated hore: Sumdo and Dehra.
Dehra was almost on the line that was
indicated by the maps circulated by
the External Affairg Ministry or the
Defence Ministry, on the line that was
supposed to have heen the September
8th line. Yet here in this map that
has been supplied to us by the Gov-
ernment through the courtesy of
Colombo Powers we find that
it is more or less 15 miles away
from the mauve line which is sup-
posed to be the outer fringe of this
corridor. In the whole of this ocor-
ridor China is expected to become our
partner.
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13.39 hrs. ing? We are only thinking of reach-

ing a partnership with china

. [Mg. DEPUTY-SPFAKER in the Chair] according to the proposals. “Would

&

Till yesterday they were our part-
ners in fighting, in dealing death blow
to our people, in inflicting defeat on
our troops and humili¢ting our coun-

try‘and in holding our own Prime.
Minister and the whole country
to the world’s ridicule. With

that China we are expected now to
become partners’and embrace them!
It is an extraordinary type of co-
existence that my hon, friend of the
Communist Party is suggesting here.
In this area we had more check-posts_.
than the Chinese in the past, only in -
the recent past. Yet, there is to be
parity between the two. Who.is to '
decide which particular check-post has
to be occupied by whom? There has
gol to be a conference of Ministers
and officers. If! they are not able to
agree among thcmselves, as has been
the case in the past tortuous negotia-
tions that we had to carry on withithe
Chinese during the past four or five
years, who is to decide—the Colombo
powers. Therefore, they have got to
have an office either!in Delhi or in
Colombo and be in permanent con-
ference in order to be able to arbitrate
on every one of these petty points
according lto them—impertant points -
according to-ws—which would arise
between our officers and their officers.
All these things have got to go on
only in the preliminary process and .
that may take one year or many
years. We would not have the initi-
ative at all just because we are now
thinking of giving up that initiative .
which we ought to have had and which -
we should seize at least now and
begin to protect the honour of our
ocountry.’

My hon. friend the Prime Minister
made so many statements in our coun-
try and if I am to quote the relevant
passages from them the' whole of my .
time will be taken up. I need only
mention one or two things here. He
said, “resisting the aggressor will cost
us ‘dearly.” Are we thinking of resist- ,

IAl

you agree with firej—hc was address-
ing the heads of various Governments—
“that this high cost must be paid to
maintain our independence and terri-
torial integrity?” Are we thinkingyin
those terms? It is for the Prime
Minister to answer later on.

Then, he wanted to preserve the
honour and integrity of India. Are!
we going to do that through these
proposals? Have we not declared that
she has been an aggressor? She has
declared war on us. She’ has broken
so many 'of her own plighted words.
She could not be trusted at all. She
was talking with double tongue and
her doubleltalk cannot be comprehen- -~
ded by the Prime Minister and various
other people also in our country. What
happens to all these things? “We must
reachyan agreement some day.” My
hon friend the Prime Minister says,
“how can anybody in his senseg think
in terms of defeating China?” Who-
ever has}suggcsted it? In Korea, was
China defeated? Was China conquered?
Did not the United Nations troops have
to go all the way to Peking in order
to push them beyond the 38th parallel?
Surely, could not we think of a similar
thing here also without having to
destroy or defeat China as a whole
and declare ourseives to be the con-
querors? Would it not be possible for
us some day, with our troops and with
all those friends who would come here
as our allies to drive them outside our
own territory and regain the territo-
rial integrity of our country and then
mak- it impostible for the Chinese to
cross the border as has happened in
Korea? They say, “Why should we
pursue this defeatist policy?” “Oh, so
much money is to be spent on the
defence forces” Have we got the
necessary defence forces today? Can
we possibly build them up in two or
three years as we have got to stand
on our own feet? It is not as in
the olden days. You have got other
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countries also. Why is it, we did not
refer this matter to the Unii.d ..a-
tions? Why is it we did not make it
perfectly clear to the rest of the world
that China is at war with us and
therefore we break off diplomatic re-
lations with China and we {reat her
as an aggressor and therefore we in-
vite all those countries which are
prepared to come and side with us
and stand by us in order to retrieve
our own honour? Does not our
blood boil at the thought of having
had to receive so many blows and so
many defeats at the hands of
China? What has she lost? She has
gained everything. She has frighten-
ed all those nations: not only
the s1x or seven nations which met at
the Colombo conference but all the
nations in this Afro-Asian part of the
world, Only the other day, his own
Minister was obliged to tell us that not
more than five nations, all those in the
Afro-Asian area, had the courage to
assure us that in their view China is
an aggressor. All the rest of them
are simply frightened. They are liv-
ing under the pall and the threat, the
power and the thraldom of the Soivet,
and China, and the communist fifth
columnists all over this area. In
these circumstances, are we to feel so
very happy and grateful that some
of those people have come forward
to think in terms of these proposals?

When Maha'ma Gandhi was asked
by the British Government to co-
operate with them during the last
war, he said “No”, and he told thcm
that” by fighting for the freedom of
India he was laying the foundations
for the achievement of freedom of all
countries in Asia and Africa. Itjwas
because India has been able to achicve
her freedom, it has become so very
easy for so many of those other coun-
tries, except Algeria!and Indo-China
to achieve their own national freedom
comparatively with almost very little
sacrifice and suffering. One would
have expected them to feel friendly:
towards us out of sheer sense of

«J
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honour and decency, not to speak of
gratitude. But, instead of that, they
have preferred to rcmain neutral ‘even

" with regard to us, ncn-aligned even

with regard to us. Why? B.e'cause
China is today the condueror.
That is why she has gone back, not

. because of any soft corner! towards

India. It is because she has been able
to kick our own country in such dis-
honourable and disgusting manner; it

‘), is because she has been able to estab-

lish before the whole world in spite
of Soviet Russia’s frowns in spite of
the proffered support from America

and England and ' all those other
countries and in spite of the brave
speeches that we are making and

She

by the leader of the House.
has been ‘able to demonstrate to the
whole world that she is the victor and
she can afford to declare a unilateral
cease-fire and go. back,! leaving us
prostrate and panting for our breath
and not even having the strength to
throw off the dust from our clothlig
and from ourfbody in our parlous con-
dition, That is why she has done
this. It is this China that we are

“ now inviting into a partnership over’

the huge corridor which we have
had this all this time.

The Prime Minister of China con-
fabulated with our own Prime Minis-
ter in spite of . protests made by so
many of us here in this House, by
Shri Masani, who unfortunately does
not happen to be here in this House, "
who had the courage to protest againsé
extending that invitation to the
Prime Minister of China, when our
Prime Minister invited him here.
What did:he do? While they were
discussing things here, and after-
wards, even before the ink dried on
the paper on which they had written
their joint communique, the Chinese
troops were occupying our places in
the* north-eastern frontier. That is
the China of today.

Why need I say all this?: The Prime
Minister himself has borne testimony
to this. Even today he does not feel
sure that he can trust the Chinese
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Government and the' communist go- '
vernment. But we are to invite them i

into partnership. When they have a \,
particular post—they—have said 20 to

.80. peonle—they are expected to have “\
only those weapons whichjare expect- ¥
ed to be supplied to frontier guards !lt

Where is the
they |

or civil guards.
guarantee that instead of 50,

would not have 500% Instead of 505

people, where is the guarantee that
they would not have many other
people—military-minded and military-
trained people,—who, at the same
time, would be working as cooks or as
servants and in various other capaci-
ties? Where is the guarantee that they
would not be biting and nibbling at it
and dishonouring this kind of agree-
ment  and  these proposals? Why
should we invite them into partner-
ship? And where? On our own soil?
Why? We must somehow or other
have a kind of peaceful border! If we
are to have a peaceful border, let
there not be any partnership at all
That is one thing. Then, let us also
be in a position {0 face them up right
up to their own troopns, so that we
would know what they are dcing and
they would know what we are doing
and at any partioular moment  we
would be able to join issue with them.

Dr. M. S, Aney: The Prime Minister
s1id there were certain proposals
made {0 us and these proposals are
being considered: which is going to
bhe, what wo call, the demilitarised
~one, ete. So, the position is much
hoatter than the position which would

tave been there in the absence of
these proposals. That is what he
said.

Shri Ranga: In the absence of these
proposals they would continue to re-
main where they are, but as cnemies,
as people whose right to occupation
would nnt be recognised by us. We
do not know when we would have
the opportunity of driving them out.
But we certainly go on waiting for
that. “Oh,” our Communist friend
says, “it is going to cost Rs. 2,000
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crores,” and he quotes saints. 1 do

not know whether he is competent

to do that. But, anyhow........

Mr. Deputy-Speaker: His time is up.
He has taken 17 minutes.

Shri Ranga: Excuse me. Well, he
made certain quotations; he said it
will cost Rs. 2,000 crores. It would

cost Rs. 2,000 crores for China aise.
They would not mind it. It is irue
that for China it does not matter
whether 10 lakhs of 20 lakhs of
people die of hunger; we do not want
a similar situation, But are we to
fight these people only by ourselves?

The Prime Minister himself has
given the answer by sending appeals
to all the countries all over the world
and welcoming the support that came
from a number of western democratic
countries. Thcy are there ready to
help us one by one, if that is absolu-
tely necessary. Otherwise, we can
seek the aid of the United Nations.
Where is the harm in invoking the
aid of the United Nations? Why do we
not ask for it? Why is it that we do
not assure all those who would be
willing to help us that we arc deter-
mined to win back our territory?
Every moment of our war prepara-
tions, we are alsg talking about pcace.
Therefore, they may fecl thay any
momeant we may let down everybody
and mako them look ridiculous; not
only ridiculous, but also helpless in
their own countries vis-a-vis their own
eleciorate, because they have to go to
their clectorate; they are democracies.
They have to collect all the funds
and provide us with all the assistance.
They have to assure all their people
that India is really determined to win
back her lost territory, achieve her
own territorial integrity and take
necessary steps and build herself up
in such a way through her own “Plan
for Victory” that it would not he possi-
ble for China once again to cross our
border.

Had China ever had the temerity to
cross the 38th parallel in Korea once
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she was driven away? America, Eng-
land and all those nations cooperated
with the United Nations in order to
see that the Chinese communist aggre-
sion was vacated and kept back.
Then, why should we be afraid?
Nasser was not afraid. We
seem to be thinking somehow or
other that we are helpless. Nasser
was helpless vis-a-vis England and
France., Yet, he had the strength of
mind and spirit to stand against them.
Why should we be afraid of
Soviet Russia or China or any
of these countries, lest our non-
alignment policy should be affect-
ed and destroyed? Recently the
‘n’ the brigade of non-alignment
policy has come up. Let them bring
back from them. Pakistan is suppos-
ed to be with the western pacts. Yet,
has it prevented her from having her
own deal with China?

Yugoslavia was a communist coun-
try. When she was threatened by the
mighty Stalin, with all the granite
strength that he had built up over a
period of 25 years, did Tito get cold
fect as we seem to be getting cold
feet in our country? Did he not defy

them and did he not rely upon the

world public opinion and did not the
world respond courageously and hero-
icallv? Even America did not hcsitate
in offering her support to Yugoslavia,
although America is a democratic
country and Yugoslavia is a commu-
nist country. Yet, they were able to
come together and Yugoslavia was
able to invite and welcome the assis-
tance that was given by America. So,
he was able to stand up to Stalin and
today he is the victor not only in re-
gard to his own national integrity
but also in regard to his own stand
over the communist jargon.

Shri Harish Chandra Mathur (Ja-
lore): That is why Tito is full of
praise for non-alignfent who has sup-
ported non-allignment more than Tito
whom Shri Rauga is quoting.

Shri Ranga: I am not for the pre-
sent inveighing against non-alignment.

MAGHA 3, 1884 (SAKA) Colombo Conference 6022

Proposals

You can have all the dinners and
toasts over it; also, at the proper mo-
ment, I would not hesitate to toast
you. But even if you are to stick to
your non-alignment, it does not pre-
vent you from welcoming and asking
for support frém the western demo-
cratic countries.

Shri Harish Chandra Mathur: We
have asked for it and they have come
to our assistance.

Shri Ranga: They have come to our
rescue; it is good. And we have also to
assure ourselves that we are deter-
mined to develop our own national
struggle and national spirit.

Shri Harish Chandra Mathur: That
was our November resolution.

Shri Ranga: As the President has put
it sometime ago, in his own spiritual
manner, in this secular State, of
which he happens to be the Head,
“this is a time of crisis of spirit.
This is indeced a crisis of spirit”, It
for us to decide and determine for
oursclves whether we are going to
stand by our naticnal honour and dig-
nity, as the Prime Minister himseld
has coupled those two terms, and do
our best to protect the national integ-
rity of our country. Even if we were
to have this mauve line all for our-
selves, even thereafter, right up to
Aksai Chin Road and beyond, there
is so much of our motherland, more
than 12,000 square milcs, nearly as
much as Beligum itselm or half as
much as West Bengal itsclf. We have
got to win back all that.

Some people say, it is only barren
land and what is the earthly use? But
barren land is Sahara; barren land
compriseg all those areas where nu-
clear tests are being held. It is the
thing that is necessary to separate us
from China. It is in the barren land
there are all sorts of minerals and
more than that protection for nu-
clear war. We have to get back every
inch of that barren land. In the
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words of the Prime Minister himself,
we should be prepared to pay the
highest possible price in order to
vindicate our national honour. It is
that which is under discussion today;
it is that which is in disptue today.
That is why [ say, if we were to
accept these Colombo proposals, we
would be dishonouring, disfiguring,
discrediting our country and all those
great men and ordinary men, men by
the plough and men in factories, who
have laid down their lives in coopera-
ting with Mahatma Gandhi in achiev-
‘ng our national freedom.

Shri U. N. Dhebar (Rajkot): Sir, I
wag hearing the two hon. Members
who preceded me and trying to find
out the basis of their approach. I felt
in one place that the hon. Member
who spoke first was all in favour of
acceptance and the hon. Member
who just preceded me, Professor
Ranga, was all in favour of its re-
jection. I was wondering whether it
was clear to them as to what exactly
we are discussing. We are not dis-
cussing the terms of settlement
at this moment. We are discussing
something which is merely a proposal
placed forward before us; we are dis-
cussing the reasonablencss or other-
wise of a proposal placed not, by
China, but by some other friendly
powers.

1 can understand, if the proposals

have emanated from China we might
look at these proposals with suspicion,
which naturally would attach to any-
thing coming from an adversary of
that character, about whom we have
certain previous experiences. But here
are powers, not all of whom, as my
hon. friend, Professor Ranga, just now
said, are completely devoid of the
sense of the duty they owe to this
country. They realise it, and especial-
ly I can quote two or three powers,
they have always maintained that
there can be no solidarity in the con-
text of aggression or acquiescence with
it. The proposal is emanating from

friends who have no personal or poli-
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tical interest in advancing the propo-
sal except to bring the two parties to-
gether. Would we morally be justi-
fied, Sir, in looking at these propo-
sals with suspicion, I am asking my-
self. What have they done, after all
to deserve this amount of suspicion at
the hands of Professor Ranga. I can
understand it if he were criticising any
proposal that has emanated from
China, but I cannot understand for
the we:id ¢f it what is the fault of
these six powers. The only thing that
they have done is to approach us with
suggestions, with proposals.

14.00 hrs.

Shri Ranga: Some of them have
reached agreement with China.

Shri U. N. Dhebar: 1 have inter-
fered when Shri Ranga was speaking.
He should at least have the courtesy
and the coolness to listen to my argu-
ments now,

I think, Sir, it appears to me, that
Professor Ranga is labouring under
one handicap and that handicap is
the handicap of all persons who be-
lieve that military strength is the only
evidence of strength in this world. His
only handicap, I should say, is that
he cannot think of any other alterna-
tive to uitary steength  as  being
potent enough to solve the issues of
the world. He quoted Mahatma
Gandhi ag did his predecessor quote
Vinobha Bhave.

Shri Ranga: 1 suppose we both
were in jail under the same leader-
ship.

Shri U. N, Dhebar: Therefore, 1 can
use his name, so also can Professor
Ranga use his name. But, I say, why
should we bring in Mahatma Gandhi
ir this affair. If we are to follow
Mahatma Gandhi, Professor Ranga,
will have to rccast his programmes,
because he could not have tolerated
the sight we see in Inde today, the
sight of disparities on the economic
front (Interruption).

The question before ug is, what is
the proposal that we are discussing, or



6028 Motion re:

do we believe in peaceful alternative
or not. Ultimately, if the proposal is
not worth acceptance, nobody on this
side also is prepared to countenance
such a proposal, or if there is no
peaceful alternative available there is
nobody on this side prepared to accept
a surrender whatever may be the diffi-
culties involved. As the hon. Prime
Minister put it to the House, we are
committed to a certain approach. We
do not consider the military alterna-
tive or the military strength as the
only solution to solve our problems.
Therefore, any time, whosoever brings
forward a proposal before us which
merits consideration it is our duty to
consider that proposal, and that is how
this House is considering this pro-
posal.

Now, let us look at this proposal. If
the House studies the proposal it will
find two or three things which con-
tradict what my hon. friend just now
argue. First of all, it will be self-
evident to the House that everybody
who met at this conference table in
Colombo was concerned with this fact
that the person who has taken to
violent means, to aggression, should
not profit by it. They have gone by
that test. They may not have put it
down on paper in so many words, but
they have followed that test. The
proof of it is that they have not acked
India to vacate a single inch of land
ag was the desire of the Chinese Gov-
ernment when thev put forward the
proposal on the 21st November. Not
only have they not asked 1India to
vacate a single inch of land, but they
have modified the proposal put for-
ward by the Chinese Government in
a substantial manner and the with-
drawal is on the part of the Chinese
armies with the result that NEFA will
be completely cleared.

Shri Hem Barua
completely.

Shri U. N. Dhebar: Completely of
the Chinese armies. No Chinese
army will remain tnere. I think you
better consider the proposal. Then, ag
T said, NEFA will be completely clear-
ed. In the middle sector Bara Hoti

(Gauhati): Not
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will remain with us. In Ladakh, ex-
cept for one point the Chinese army
will go back beyond the 7th Septem-
ber line. And, what is the extent of
that point? 1 tried to measure it in
my own way. It may be that I may
be slightly mistaken, but the extent of
that position—that was the one on
which Professor Ranga laboured so
much, and he has not waited to hear
my reply—beyond the 7th September
line, which lay beyond the control of

-the Chinese army, will not be more

than 35 to 40 miles as against the en-
tire north-south length of 240 or 250
miles, and the depth of it will be from
1 to 15 miles at the most. As against
this the Chinese will have to fall
back even beyond the 7th September
line, even beyond their 7th Novem-
ber line.

TShri Nath Pai (Rajapur): And they
will still be on Indian territory.

Shri U. N. Dhebar: The extient to
which they will go back north-south
will be 200 miles and about 1 to 15
miles ecast-west.

The question before us is whether
this satisfics our test or not as far as
military aggression is concerned. I
shall come to the question of civil
posts afterwards, on which Professor
Ranga dilated so much., Will China
remain on this side of the 7th Septem-
ber line in NEFA? Chincse army
will not remain on this side. Will
they remain on  this side of the
7th  September line in the middle
sector?  Again, no. Will they re-
main on this side of the 7th
September line in Ladakh? Yes,
to the limited extent that I just
now said, in only one place and that
too to the ovt'nt of 35 miles north-
south and 1 ‘» 15 miles east-west.
What is the price we pay for this? Do
we withdraw our armies by a single
inch? No. Do we go out completely
from the demilitarised one? Again,
1no. As my hon. friend Dr. Aney just
now put to Professor Ranga, it is in
this demilitarised zone that a
substantial portion of it is beyond
the 7th September line and we
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shall also be there. So what we
exactly asked for was that they should
withdraw beyond the 7th September
line. We never thought at that time
in terms of having civil posts on the
other side of the 7th September line.
But now according to this proposal
even beyond the 7th September line,
in an area of 200 miles long north-
south and 1 to 15 miles east-west, in
the demilitarised zone, we shall
be entitled to have civil posts also.

Shri Nath Pai: We had 39 military
posts in the same area..

Shri U. N. Dhebar Much beyond

that also. We are making that only

soncession. Now, Professor Ranga
isks: “Oh! Are we going to join a
»artnersip with those people who are
‘esponsible for the blood of our
s,awans only the other day?”. One
can characterise it as partnership. One
can also characterise it as joint watch.
It all depends upon the way of Jooking
at the matter. When we say that we
shall be at a place to watch our in-
terest, there is no question of partner-
ship, because our pcople will be
watching our interests and not the in-
terests of the o!..cr people. That under-
taking will not be a joint concern. We
shall be watching our interests and our
civil posts. Those who object to this
line must be prepared to admit that
they believe in no other solution but
the military solution of the conflict. I
can understand their feelings, but I
would say that they would be advising
India to play the Chinese game. And
what is the Chinese game? China
wantg a military solution at its own
chosen time. China wants a military
solution here and now because
Chana knowg that India will be bet-
ter equipped tomorrow. Fourthly,
China knows not only that India will
be better prepared and better equip-
ped but China will be more and more
isolated as it goes on arguing in the
manner it is arguing now,

Any proposal that comes before us
has got to be looked at from the rea-
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listic angle also. Always to go on
arguing that military solution is)the
only solution, in my opinion, is neit-
her good strategy even from the mili-
tary point of view, nor good politics,
nor good diplomacy, nor a|realistic ap-
proach even to the political problem.
May I ask a pertinent question of
them? Will they be doing a national
service by rejecting a\realistic ap-
proach? This is an opportunity, we
have got to realise, which comes sel-
dom in our way. We have, therefore,
to exercise as much caution \as is ne-
cessary to see whether we are not los-
ing an opportunity. On the one hand,
we have to find out a peaceful alter-
native which/is possible and, on the
other hand, e have to see that the
Chinese return beyond the 8th Sep-
tember line. From the point of view]
of both these tests, personally speak-
ing, I am satisfied that this proposal
is well worth accepting.

6028

There is another fellaey. Sometimes
we see that thejonly solution to a
But
we have got to have regard to the fact
that we are living in ajchanging world,
and the world is changing so fast. Bet-
ween the 20th October and now events
have happcned in the world which
have shown that)other power: in the
world also have realised that this is a
changing world. It is not applicable
only to India. Let us look at'the map
of Europe. It is changing so'fast and
so rapidly. Countries which were at *
each other’s neck till the other day,
France and)| Germany, what is their
relationship now? They are coming
nearer and nearer. My hon. friends

) would have seen from today’s papers

" that they have comejforward with a

statement that they are prepared ta
bury the age old animesities—and en-
mities. Similarly, we read about the
Berlin issue in today’s papers. We|
found from yesterday’s papers that on
the issue of nuclear tests Russia has
come forward with a suggestion. ...

Shri Nath Pal: This settlement
between France and Germany has|be-
come possible aféer Krance has givem -
Ruhr to Germany. It would not have
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been possible if France had not given
it back to Germany.

Shri U. N. Dhebar: We are mistak-
ing the proposals for negotiations asy
terms of settlement, and that is the
difficulty here. If we have been able
to realise that this is merely a pro-
posal for negotiation a;fdistinct from
terms of settlement, I think this con-
fusion would have gone. We are at
a peculiar juncture in the history of
our country. It!was good of my hon.
friends on-the other side not to have
moved any other motion. Simultan-
eously, I hope and feel that we shall]
not try to allow confusion to be creat-
ed in the country about the nature of
these proposals. It is not the final
Prime
Minister or the Government is discuss-
ing today. What is required at this
hour ig to strengthen their hands so
that when they sitlnt the Conference
table they go with the unanimous sup-
port of thi; country and secure what
is the objecltive of this House, the
objective which we decided upon in
the memorable resolution we passed
on the 14th of November. What is
needed today is one voice; rather than
a division of voices. What is required
today is to speak with one voice and
treat these proposals as proposals for
negoliations and not as term; of settle-
ment. We have to examine these pro-
posals as such, and if we cxamine
them as such, I am sure cverybody
will be convinced that the proposals
give to us substantially what we had
asked for, namely, the vacation of ag-
gression from the Bth September on-
wards.

Shrimati Renuka Ray (Malda): Mr.
Deputy-Speaker, Sir, this House is
considering today a matter of the gra-
vest consequence and significance to
us and so we must do so as calmly
and as quilély as we possibly can.
When the Prime Minister spoke, he
pointed out the sequence of events
which have led to the present discus-
sion on the proposals of the Colombo
Conference, the sequence of events
that have led to this are events which
we in this country can nver forget, and
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we in this House must always reme:-
ber. In this House we have taken a
pledge in November the 14th that uatil
this aggression on our land, this wan-
ton and treachcrous aggressicn, is.
vacated, we shall not resi and,
in the Prime Minister's wordsy “we
shall see this matter to the end, and
the end will have to be victory 1or
India”. It is in this context that we
must consider the proposals of the six
non-alligned nations.

We are grateful to them and we are
appreciative of their endeavour to find
some kind of a basis on which we
India can talk to the aggressor. Bug,
in doing so-we have also to point out.
that we are rather bewildered, rather
confussed, to tind that they have never

used the word “aggression”. When
other countries have been attack-
ed by imperialist powers like Egypt

over the Suez episode by Britain, we
openly and frankly came forward and.
stated that it was aggression. The
non-aligned nations’  meeting ah
Colombo may say that as they were
trying to bring about nepotiations they
could not use the term “apgression”.
Also, as Shri Dhebar has stated, in
fact they have recognized China as
aggressor  when they  asked the
Chinese to go back and did not ask
India 0 go back from her own terri-
tory but yet I must own to a sense of
deep disappointment.  When we con-
sider the Colombo Conference pro-
posal we have to consider it in  that
context. We have to remember thad
we have taken a pledge that we shall
not rest until the aggression is vacat-
ed. We have also left the door open
for negotiations with the Chinese hy
the offer of restoration of the line
before the blatent invasion of the 8th
September. We have to see to whas
extent do the Colombo proposals come
near that offer of ours,

We first take the Eastern sector in
which this unabashed aggression tonk
place not so long ago and from where
the Chinese have since  withdrawn
and have put forward a new offensive
in a mew guise—the puise of peace
We find that in regard to this sector
the Colombo powers have said that
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India is to get her land restored ex- ..

cept for the Thagla Ridge and Longju.
I do not wish to discuss  Longju be-
cause there this thing took place long
before the 8th September; but in re-
gard to the Thagla Ridge, we cannot
30 easily forget the fact that our
men fell at the Dhola Post. Yet we
have to consider whether in spite of
this, in spite of our sentiment, we
should talk or let the basis for talks
take place and accept the Colombo
‘proposals on this point.

We have also to consider the
Western  sector. As Shri Dhebar
pointed out, the position there is
somewhat similar to that of the 8th
‘September! line. In this demilitarised
zone now there will be posts both of
China and India. But these, I under-
stand, are not to be joint posts‘where
we can watch those who, in the name
of frontier guards, send military sol-
diers. Will it be possible for the
Chinese to agree initofo e not having
fronticr guards, as they term them?
Will they accept what we understand
by manning of “civilian posts”? These
are matters which have yet to be de-
cided.

We have also to remember that the
Chinese have said that they have ac-
cepted in principle the propohials and,
as:’the hon. Prime  Minister himseX
has pointed out, they have not agreed
on some major issues so far. In their
proposals the six non-aligned nations!
have said that the demilitarised zone
is to be administered by civilian posts
of both sides to be agreed upon with-
out prejudice to the rightsiof the
previous presence of India and China.
To this, it appears, China has taken
some exception. We do not know
what ultimately she is going to do or
is not going to do.

How are we to look upon these
things? I am glad that the Govern-
ment has asked'for clarifications and
that thedp clarifications have to a great
extent been supplied. To the extent
that they have been supplied it has
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become easier/for us to look at these
proposals of the Colombo powers as
being ones which are not so far re-
moved from the proposal of the: 8th
September line. But even while do-
ing so, I think, there are one or two
cther points which would need clari-
fication if we are actually:to proceed
on thesc proposals.

First of all, as I said, we have to be
clear whether the words and the
language that is used by _China will
bear the same interpretation as that
of the dictionaries of all other coun-
tries in the world. The past does not
give us much hope in regard to that
for we ourselves have learnt from
bitter experience in Ladakh and later
during the aggression that when
China says'one thing and we under-
stand by it what the world would
understand, later on they say that it
meant something else; that when
China produces!maps and says in the
beginning that thcy were the maps of
Chiang Kai-shek, later on we find that
not only those maps were according to
her aggressive designs but that as cir~
cumstances help her she changes the
nature of her maps and claims more in
defining the border of India} and
China. We must not also forget that
we did not lay sufficient store in the
past by what was her behaviour in
Tibet. Wejrecognised the loose suzer-
ainty of China over Tibet but not the
right to interfcre in her autonomy.
But what did China actually do in

«, Tibet?* She came forward, took the

land and went in for peace offensives.
Time and again she did that till the
present position.,

We are an independent nation. We
have understood what China is. We
shall not be taken in by her tricker-
ies again. Therefore whatever pro-
posals we may accept or not accept,
if they are accepted they will be
accepted with this background. 1
mention all these things because there
are some people in this country who
may feel that it seems that we are
wavering from the pledge that we
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took in November in this House. We
should not and cannot waver from
it. Our country’s integrily and hon-
our must always be maintained. It
is in that light that we may look at

any proposals.

. The hon. Prime Minister has said
that in principle he has aecepted these
Colombo powers’ proposals on behalf
of the country because they come very
near the 8th September line. I am
sure that the hon. Prime Minister and
his Government will give due con-
sideration to all the points that are
raised and all the concretle suggestions
that are made during these discus-
sions because it was the hon. Prime
Minister who said that without the
approval of Parliament he could take
no steps. Therefore it is that today
we are discussing this matter in this
House.

1 would like to point out in parti-
cular that whatever happens about
these proposals, whether China ac-
cepts them in totp or not and whether
talks start or not, we can never swerve
for one minute from the preparations
that  we are making, both on the
civilian and on the military front. We
must not swerve from them because
we cannot trust again that neighbour
who has played us false. We may
have talks with them| We believe in
a policy of peace and it is because we
have so unswervingly believed in
peace that even during the aggression
we offered to talk to them if they
went behind the line of 8th Septem-
ber. But even if we were to accept
these proposals and even if China came
to accept them in toto, we have to
remember China for what she is. We
shall certainly talk to them and if
the talks lead to some results which
are good, well and good; but if they
do not lead to results, we shall con-
tinue to build up our country to
withstand the aggression and to turn
out the aggressor.

We are a non-aligned country. The
policy of non-alignment has been test-
ed during our hour of trial and has
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stood the test very well. USA, the
leader of one power bloc, has not
only rushed to our aid which we shall
never forget but has also openly stated
that she does not wish to interfere.
In fact, it appears from their trend
that they welcome the fact that
India is a non-aligned power. It is
also quite clear that in spite of the
fact that Russia is aligned with China
and they are in the same power bloc,
Russia too feels that friendship to-
wards India which is non-aligned
should continue. There is the talk of
these MIG Planes It may only be &
symbol or a token. These MIGs are
on the way. It shows that the policy
of non-alignment has stood the test of
this ordeal at a time when the world
does not want a nuclear war. The
Cuban crisis and the solving of it show
the mind of both Russia and USA.
China is really an isolited country
because China alone believes in a
nuclear war and in trampling upon
non-alignment and to see to its des-
truction. We do not intend to bow
down before China either in giving
up our territories or our policies and
fhere is no question of non-alignment
go far as China is concerned.

Finally, in regard to these Co'ombo
proposals, I hope, in view of the
clarifications and a few other clarifica-
tions yet required, we shall be able
to take them up. Our Prime Minis-
ter has accepted these in principle and,
I hope, we shall accept them in fact
only when we find that China has
accepled in toto, when we find that
those points on which #hings are not
quite clear are also cleared up. One
of the main points is that the civilian
posts in the Ladakh area in the demi-
litarised zone shall be joint posts of
India and China or else some one must
give us an assurance—we can take no
assurance from (hina—that the posts
manned by Chinese civilians are
indeed manned by civilians. Can the
Colombo  nations give us the
assurance?

With these words, 1 would merely
like to reiterate what we have already
told the Colombo powers, that we
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appreciate the fact that they are
anxious to bring about a settlement.
But, we hope they realise that there
is no question of “a dispute” or ‘“con-
flict”. There is an aggressor on the
one side and its victim on the other
and any talks that we have must be
teld in the light of this. Finally, we
will hoid only these talks provided
we can do so in such a manner that
our honour and integrity remain in-
violate as the Prime Minister has said
time and again.

Shri U. M. Trivedi (Mandasur): Mr.
Deputy-Speaker, it will be the duty
of all of us to remember that stand-
ing as one man in this House, we
passed a Resclution, a very solemn
Resolution, that under no circum-
stances will we cease to continue to
fight till the aggressor has been driven
out from our'land and not an inch of
land will be allowed to remain with
him. In the course of the debates in

this House and in the letters written |

by the Prime Minister, which he tried
to explain so laboriously, ne has iried
to make out that his intention was
that' as soon as we have reached a
point whereby the forces of aggres-
sion can be put behind the 7th Sep-
tember, 1962 line, negotiations bet-
ween' the two may commence. Put-
ting this issue at this broadest base
possible, I would like to ask whether
the Colombo proposals made by the
three fpowers to us convey any ~such

thing. Either we arc not very cor- -

rect in our own estimation as ‘o the .

position which we held on- the 7th.
September, 1962 or the Chinese are
higgling over the words that the line
of actual control is where they have

indicated to the Colombo powers. We .

have read the seven and odd maps
that have been supplied to us by the
External Affairs Ministry, prepared by

the Defence Ministry. They do not .

tally with our idea of actual oontrol
on 7th September, 1962. A very
patent fact is that even a man'like
Shri U.N. Dhbear, an erstwhile Chief
Minister of Saurashtra, a lawyer of
some standing, a President of the
Cungress has failed to appreciate this .
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words $ne meaning which is not at-
tached to these words. The clarifica-
tion that has been made in these]
Colombo proposals on the eastern
sector leaves no doubt about it in
my mind at least. I am sorry, I do
not claim to know,more English than,
probably Shri U. N. Dhebar does,
being a science student, but ‘having
stayed in England, I know suflicient
English to learn at his feet. Accord-
ing to the Colombo Conference pro-
posals, it is said that in Ghedeng or
the Thagla ridge area and the Longju
area in which cases there is aldiffer-
ence of opinion as to the line of actual
control between the two Governments,
the right of the Chinese to hold their
forces there is'admitted by us. These
are the only two places on account of
whidn the whole trouble has arisen
before us. It is only these two places,
the Thagla ridge and the Longju area
whizh are now in the occupation of
the Chinese and which the Chinese
invaded on 8th September, 1962, from
where we would like; them to be
driven out. If we accept the proposi-
tion, the whole question becomes very
apparent to us that these two pcints
have been left for the purpose  of
ncgotiation whereas the whole of the
Ladakh area, we are prepared 1o give
up. It was obvious, so many times
several! papers, even foreign papers,
American papers, papers from the
U.K. had expressed it, even Milliyet
from Turkistan had expresseqd it, .that
the reason why on the eastern sector
of ours a massive attack has been
launched is this: that our attention
may be focussed on it and.in trying
to save the eastern sector, we will
given up our claim in the western
sector. This is obviously what is
meant here. In Ladakh, we had posts
in Dehra and Qizil Jilga. They had
no posts whatsoever. The whole area
of Qizil Jilga coming to 12,000 square
miles is being yielded by us on the
plain understanding that a paralle}
line is being drawn of a 20Km. cor-
ridor. It is a travestv of fact that
this thing goes down the Shroat of
our Prime Minister. To say the leasy
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it is a very weak-kneed policy on
acoount of which this country has
suffered. I am one of those who stood
by, the Prime Minister, wtho applaud-
ed him. The whole nation had stood
by him as one man that we must
ficht back the Chinese. We have
never agrecd to $he proposal that we
‘will ever come down to this position
that whatever terms will be dictated
‘by the Chincse will be acceptable to
‘us merely on the threat of the Army.
(Interruptions.)

Shri Tyagi: My friend will realise
that it is not a settlement.

Shri U. M. Trivedl: I will request
‘my friend Sari Tyagi most humbly,
you should not disturb me.

I was looking to the preface of this
‘book which has been supplied to us:
Chinese Aggression in W.r and Peace.
I will invite the attention of the House
and also your attention to this. It
‘’has been suggestad:

“The Government and the pco-
ple of India are, by their history
and tradition, wedded to the ways
of pcace. They have always been
and are in favour of peaceful set-
tlement of diffcrences Dbetween
nations. Pca~e and peaceful set-
tlements can, however be persu-
ed on'y on the basis of decency,
diznity and sclf-respect.”

Bach one of us agrees with this pro-
posal.

“It would be fatal to compromise
with aggression or submit to the
military dictates of the aggressor.”

‘That is a further point which this
‘book makes out. I am one with the
proposition that we shall not agree
to the proposition of an aggressor who
dictates these terms to us.

We must all remember what we had
done in the Sela pass. When we
study the position well, 20,000 troops
were massed against 3 lakhs of
Chinese forces. But, by some hood-
winking, 16,000 were left .behind
and only 4000 were allowed to give
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battle to the 3 lakis of Chinese
forces. It is a great shame for us.
It is a great victory, I should say, for
these forces, the 4000 soldiers who
stood against the 3 lakhs of invaders.
The battle that they gave has dis-
couraged the Chinese from coming
into our territory. This has told them
that if all $he 20,000 giants had been
there, they would have smashed and
annihilated them. 1t is cniy for this
reason that the Cease-fire has been
declared. Not shat the Chinese were
superior in any manner. It is most
unfortunate that we forget history.
It is Thermopyla which is remember-
ed for 900 soldiers fighting against
the Persian hordes. Similarly in
Haldighat, 22,000 soldiers fought
against 120,000 of the Mogul army.
Although they were defeated in the
battle, it is Maharana Pratap who is
remembered; it is not the Moghul
Army which is remembered for this.
It is this history which tells us that
if all the 20,000 soldiers were there,
the whole army of 3 lakhs would not
have been able to come across the
border. It is Bhe fault of the leader-
ship. Tt is this greatest mistake that
has been committed namely, that we
were unprepared. We had to admit
that we were un-prepared. This un-
preparedness is the bane for us. To-
day we are being put into a lull. In
the last speech 1 said that this is one
of the tactics of Mao Tse-Tung as he
says that he always attacks, pauses
and attacks again. He creates a lull
in our Army. He wants to create a
lull in our country. The upsurge—
this is what they have described: the
nationa' bacteria has come into India.
I say that it is not national bacteria,
but it is national feceling; therec is a
national upsurge in the whole coun-
try, and the whole country has stood
as one man to drive out these people,
and we are determined to drive them
out. We are intelligent people; we are
brave peop'e. We have all ‘he essen-
tials of a brave pecople, and we are
not numerically very weak. It mxy
be that Russia may be frightened: it
may be that the others may be frigh-
tened, but we a nation of 40 crores
need not be freightened by the 70
crores of Chinese. We can stand up
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against them. If that feeling is there
with us, I should say that this is not
the time for us in any manner to
fall back upon the dictates that are
being made by the Chinese. Look at
the letter of Chou En-lai dated the
24th October, 1962. That is sheer
hypocrisy. Are we to yield to this
hypocrisy? Are we here as a nalion
to yicld to it? We are not bound to
do so. Shri Jawaharlal Nehru is a
great man, and there are many fol-
lowers with him.

Shri Ansar Harvani (Bisauli): Not
many, but thousands and millions.

Shri U. M. Trivedi: I do not agree
with my friends who say that he has
all the followers with him. I am very
sorry I do not agree with my /hon.
friends. The only thing for me to
say is this; with all the regard that I
might have, with all the regard that
my other friends have for him, I
would say that this policy of yielding
intelligently by an intelligent man
who makes himse f bow, wiio bows
down to might is always a difficult
problem {for us. You cannot bend
and, you cannot bow down. I know
it, that what the Communists want is
one thing; what the Congress friends
want is another thing; of course, they
are in a dilemma. The whole diffi-
culty is that we have to bear the
brunt of this attack. I am sorry; I do
not want to attack the Prime Minister
in his wecll-meaning thing, but when
he says what he has said, 1 would say
that it appecars clear that the time has
come when we must take courage in
bothh hands and then start fighting.
We are not going to remain like this,
just looking on, when this Army :s
coming on a march against us giving
the impression that we are not able
to throw them back. Whether grass
grows in Ladakh or not is not the
problem, it is the land that is ours,
for which we have to fight; it is the
land which is shown from time im-
memorial to be within our traditional
boundary, across which we shall not
allow any foreigner to rule.

We have committed a great diplo-
matic blunder, and we should remem-
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ber it. It is time for us to remedy
that blunder. That blunder is that
the cause of Tibet which ought to
have been espoused by us was not
espoused by us Tibet's cause must
be espoused. Sinkiang's cause must
be espoused. Mgngolias cause is being
espoused by Russia and Uuter Mon-
golia has been put in the United
Nations. Tibet also ought to  have
been put in the United Nations. Sink-
iang should have been put in the
United Nations. If that had been
done, the whole problem for our
country would have been solved by
having a buffer State between us ard
China; and China would have ihad
nothing to do with us, and we would
thave had nothing to do with China.
We have faiied miserably in that, and
we have yielded on that. We took
a very big stand when the question
of Algeria came up. But what made
us shrink from our duty in espousing
the cause of Tibet? I fail to under-
stand. And which were the countries
that espoused the cause of Tibet
in the UN General Assembly? EI
Salvador, Ireland and New Zealand
were the countries which made =
move for the support of Tibet and for
getting the genocide of the poor
Tibetans stopped, and they were ask-
ing for merely the fundamental human
righats of the Tibetans to be recognis-
ed, but we raised no voice of support
in favour of that move. It is from
these policies that one gets the im-
preszion that we got frightened of
China; if we agree in any manner to
have these Colombo proposals con-
sidered simply because we are
frightened of f#he Chincse. then I
should say, although my voice may
not be the voice of all you, that it is
the voice of a sufficient number of
people in my land, jn India, that we
must fight back; we must throw them
back, and we must stand by the re-
solution that we had passed in Novem-
ber, 1962.

Shri Jawaharlal Nehru has tried
to explain in his own manner that
substantially we have reached that
position which we demanded, namely
the position of the 8th September, 1962
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live, and that the parallel has been
drawn accordingly. But if you look
at the map you will find that in the
new map that has been given, the
line passes much to the west of Dehra,
and it is no satisfaction to us that
part of the line, say, about 18 miles,
passes even to the east of the inter-
national line. When you want to give
up an area of nearly 5,900 square
miles, it is no consolation to us that
an area of 18 square miles comes to
us. We lhave to calculate in  these
bYerms.

Apart from this proposition which
1 have put before you, there is also
another thing that comes into the
picture. Let us consider what has
goaded the Chinese to have this uni-
lateral cease-fire. We have to analyse
the position. Is it because the USA
and the UK and other Western Powers
tried to help us and rushed to our
aid? Were they frightened of that?
- Were they frightened that Formosa
might attack them at an untimely
hour? Were they afraid that the
gtrained relations between the Soviet
Union and China might result in very
great harm to the Chinecse? Or were
they afraid of the Indian soldier who
fought so bravely? Were they afraid
that the Indian soldier would be able
to annihilate them? Time was when
we could thave repeated the same story
and the same fate would have be
fallen the Chinese Army if we had
continued to fight, the fate that befell
the German soldiers, the Germans and
Napoleon’s forces in Russia.

Everybody who gets strong develops
the habit of becoming a goonda. But
a goonda is always a coward. If you
fight him, he runs away. If you try
to hit him, he never attacks you. The
same thing happens in the interna-
tional field also. Hitler becuni: a
goonda. He wanted to fight with
everybody, saying, ‘Come on, 1 am
going to defeat all of you’; Belgium
was conquered, Holland was conquer-
ed, France was oconquered, this was
conquered, and that was conquer=
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Shri Raghunath Singh (Varanasij):
Ultimately he liquidated himself.

Shri U. M. Trivedi: And at last he
died.

An Hon. Member: He committed
suicide.

Shri U. M. Trivedi: That is right.
The whole thing will happen in the
same way; if you take up cudgels in
the proper manner, this Chinese giant
or whatever else you like to call him,
or goonda, is not going to succeed
against us. It is not possible.

Sir, within ghe short time that you
would generally allow to a speaker, it
may not be possible to expiain the
whole position, and, therefore, I would
request you to ring the bell after five:
minutes.

The question that comes to the fore-
most is this. You will remember how
Chamberlain was frightened. Cham-
berlain was frightened by the show
of force on the question of Munich.
The whole Army and the mighty
strength, and the mighty Army and
the mighty materials that Germany
had were just shown and exhibited
to Chamberlian, and Chamberlian
with his umbreila, fhe poor fellow, a
peace-loving gentleman, more like
our Prime Minister. . . .

Shri Ansar Harvani: No, no.

to his country shaking the umbrella
frightened. . . .

Shri Ansar Harvani: No, no. With
very great respect, I do reiterate this
position. . . .

Shri R. S. Pandey (Guna): It wae
Chamberlain who gave the bess
opportunity to the Britishers to fight

shall not be frightened by the mighty
force that the Chinese might show to
us; they may have three thousand
planes or even more. This whole:
world today is afraid of a world
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Shrimati Renu Chakravartty (Bar-
rackpore): Chamberlain gave away
somebody else’s property. That is the
-point.

Shri U. M. Trivedi: We also did #he
game thing when we gave up Tibet.
My hon. fr.cnd may remember that.

The whole position before us is thia.
If we study carefully, meticulously
.and considerately the proposals that
have been placed before us by the
iColombo Powers, it strikes me that
this is merely a hypocrisy on  the
part of China; the perfidious Chinese
.are going to play the same treachery
whida they played with us on the
previous occasion also. We have been
.draggeqd into this k! from 1954. Even
if that year is not accepted, let us
have it at 1957, when the Aksai Chim
road was exposced and brought to our
notice. From that time onwards,
every time we have talked and sent
letters and letters. We have fought
with words. I say we shou'd fight
with swords and not with words, and
then only these Chinese can be kept
in check. But we have fought with
words. Chou-en-lai is also fighting
‘with words. He is such a hypocrite
that even today he does nol use the
words #he ‘Chinese Army’. Ile uses
‘the words ‘Chinese frontier guards’, as
if we may say we are scnding some
of our police oflicers from Declhi to
fight back an army: He is talking of
‘frontier guards’, three lakhs of ‘fron-
tier guards’, 20 divisions of ‘frontier
.guards’ against a small army of India.

It is with this man that we are
‘dealing. We must always remember
the hordes and figat the hordes. We
cannot forget this position. They are
trying to annihilate us if they can.
There is absolutely no compunction
for ys. Their whole desire and aim
‘were guided cntirely by a sense of
jealousy. India was rising high in
the estimation of all countries. Our
Tupee is selling at a premium every-
where. We were the leaders of the
smeutrals.” Everyone wanted some
wort of shelter from us. Looking at
the prestige which India was gaining
“in the world, particularly amongst the
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Afro-Asian nations, Mr. Chou-En-lai
had hit upon this plan to lower us, to
humiliate us. Their aim was our
humiliation. It was not only mere
humiliation. There was something
deeper to it. They probably thought
that with the communists sitting here
in Parliament and outside Par.iament,
if they attacked, there would be some
sort of upheaval in this country and
in the process they would take the
opportunity and seize the whole of
India and make it entirely into a
communist country. They have mis-
erably failed in their aspirations.
But we are duty bound now to take
courage in both hands and fight back
the Chinese and continue to fight back
the Chinese till we have driven tihem
out of the territory which we claim,
out of the traditional boundary line.
There cannot be—I repeat the very
words—any compromise with  those
wiiom we have declared aggressors,
till the aggressors are driven out of
that line. If the aggressor goes out
of that line, do negotiate. Nobody
says, do not negotiate. Peaceful
methods are always good and wel-
come. At the same-time, we should
not pursuc such methods at the cost
of being called cowards bcfore the
world. I will never agree to sucdh a
proposal. With these few words, 1
conclude.

Shri Surendranath Dwivedy: The
Colombo proposals which we are con-
sidering after the reply of China
received by us through the Ceylon
Prime Minister and which was read
out by the Prime Minister, have al-
most received a premature death. We
are considering them. The Prime
Minister and friends like Shri Dhebar
in support are telling us that these
proposa's not only fulfil our test but
are advantageous from the point of
view of India.

Before T discuss these proposals and
state why I completely disagree with
this view, I want, for the benefit of
the House, to read out the very stand
of the India Government in this mat-
ter. What does the September 8 line
mean? Why do we insist on it? ‘We*
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means, it has been made very clear,
not the Parliament, but the Govern-
ment. Parliament stands on its so-
lemn ledge, that we shall continue
to fight, however long and hard it
may be, till the last aggressor is driven
out of this land. So far as Parliament
is concerned, there is no other com-
mitment.

1t was made very clear after the
October 24 proposal—practically that
was the original proposal and all deve-
lopments have come after that—what
the stand of Government was. What
did we say? We said:

“India made it known that
while she was prepared to resolve
differences by discussion, she could
do so only on the basis of decency,
dignity and self-respect and not
under the threat of military
might”.

Then we proposed:

“If the Chinese professions of

peace and peaceful settlement of

differences are really genuine, let
them go at least”—

not the maximum—

“to the position wihere they
were all along the boundary prior
to September, 8, 1962. India will
then be prepared to undertake
talks and discussions at any level
mutually agreed”—

For what?

“ .. .to arrive at agreed mea-
sures which should be taken for
easing of tension and correction
of a situation created by unilateral
forcible alteration of the status
quo along the India-China bor-
der”.

..Shri Dhebar says these are propo-
sals for settlement.

Shrimati Renu Chakravartty: He
said just the opposite,

Shri Surendranath Dwivedy: He
sa.d. not terms of settlement but pro-
posals for settlement. The hon. lady
Member was not here when he was
speaking,
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We here stated a principle. What
was that principle? Before we conti-
nue or even start talks for easing
tension, it must be made clear—we
are not believing in the bona fides
of the Chinese; the Prime Minister
made that clear and has repeated it
even today. We are fighting for
a principle. We were fighting for a
principle in insisting on the restora-
ration. of the September 7 position. The
principle was violated our trust was
betrayed and aggression was com-
mitted, For anything to happen after
that, first they must go back. From
that limited point of view, I feel the
the Colombo proposals were dange-
rous in their implications and disast-
rous in their consequences for this
country; politically and militarily,
they were advantageous and favoura-
ble to our enemy. I feel that the
Colombo Powers, who had devoted so
much time and effort to this problem
have failed to realise the basic issue
between India and China. It is a war.
It is not a border conflict. We are in
the midst of a war, The situation of
border conflict had changed after
October 20, Therefore we took this
resolve. If this country stood united
behind the Prime Minister it was not
because we thought that he would go
on with his own past theory, but be-
cause the country gave this mandate
—and the Prime Minister resolved to
carry it out—that so far China was
concerned, we shall maintain the pos-
ture of hostility and try to see that
China realises that India is not weak,
India cannot be subdued like any
other Asian neighbouring countries.

I am entirely unconvinved when the
Prime Minister says that these propo-
sals are advantageous to us. Take the
Ladakh front. What is proposed in the
proposals? The Chinese are to withdra
only 20 kilometres from the actual
line of contryl. We were not accept-
ing even that. The actual line of con-
trol is the 1959 November line. Are
we to believe that after September 8.
the Chinese had occupied in the
Ladakh sector only 20 kilometres or
even less than that? I do not know
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where Shri Dhebar got the map to ex-
plain to us how many miles from top
to bottom they were actually going
back, because when we were discussing
it with the Prime Minister, he said it
was very difficult to have a firm line
like that. But am ] to understand that
they had come only 20 kilo-
metres and are now going back even
more than that? This is impossible.

15 hrs.

Shri Dhebar argued that the whole
crux of the problem was that the
enemy should not be allowed to enjoy
the fruits of his aggression. Really,
that was the issue inv.lved in this
withdrawal, I will read out to you
what the UAR thinks in this matter
The UAR was a very active partner
in this cnference it is a country which
has stood behind us and tried its best
to sce that our proposals are accepted,
but the UAR was treated by China in
the same way as they treated cur rea-
sonable proposals, which were reject-
ed by them with contempt. And what
does the UAR official magazine say
about these very Colombo preposals?
It says:

“Aly Sabri came to Colombo
to press forward the very propo-
sals earlier made by the UAR
Presidential Council. The gist of
the proposal is that there should
be no gains of war. Although Aly
Sabri could not get these propo-
sals fully adopted by the Colombo
conference, he succeeded to a very
large extent in giving the Colom-
bo proposals a realistic content.
These proposals do npt give India
all that she wants.”

It is very clear, I am not sorry
_that China has treated these sugges-
tions of the non-aligned Asian-African
friends as it did, These well-mean-
ing friends tried their best, we have
all good wishes for them, but they
failed to realise that they were deal-
ing with a country which defied even
Russia, the country which has armed

JANUARY 23, 1968 Colombo Conference 6048

Proposals

China to the teeth militarily, It has
not taken a moment for China to
commit aggression and to pooh-pooh
the theory of co-existence and believe
in the theory of war, defying even
Russia.

After all, these Colombo Powers
are powerless, they have no influence
which can change the attitude of
China. We are only sorry that they
were put in such an awkward situa-
tion. Probably they were trying to
save their own faces. China today has
really, come to a position when every
little country in Asia'is afraid of it.
Here, I will again read out the state-
ment from the UAR journal where it
s clearly stated as to what the back-
ground was whih made the Colombo
Powers take this decision. It says:

“The Asian neighbours of China
were apprehensive of Peking'’s
wrath, Pakistan’s pro-China pro-
paganda had confused Afro-
Asian nations to a large extent.”

I would like the Prime Minister to
note the rest of it:

‘And so poor had been India’s
diplomatic and public relations
work amongst Afrs-Asian count-
ries that few of them had any clear
idea about the dispute, and few
were prepared to believe that the
Chinese had mounted a powerful
and massive invasion of India’s
frontiers”

Here lies the real problem. These
people did not even think or know
that it was a massive invasion, After
all, what have they done? There were
the Chinese proposals and there were
the Indian proposals; each had re-
jected the other’s proposals. So, they
tried to find out some via media. How
can we then say that it is really wor-
thwhile, better, advantageous etc.?

We thanked the Chinese when we
were discussing the cease-fire propo-
sals because then there was an ele-
ment of hesitation in our mind, but
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Peking Radio made us see where we
stood. Today also I thank them
for rejecting these proposals. We
are discussing this on a very fateful
day because today is the birth day of
Netaji Bose. We took the solemn
pledge to rid the country of the ag-
gressor on the birth day of our Prime
Minister. When the Speaker asked us
to stand to give it the solemnity it
needed, my 'mind went back
to 26th January, 1930, when I was a
very young bd>y, when Pandit Nehru
was the President of the Congress and
millions of this country took the
pledge of independence to fight against
British imperialism, So, while taking
the pledge in Parliament, I thought
that old spirit had come back. Simi-
larly, if Netaji was able to unite all
for~es of patriotism, belonging to
different creeds, religions etc., to fight
unitedly against the tyranny of impe-
rialism, it was because of his uncom-
promising attitude towards problems
and things which he held dear. There
cannot be any shilly-shallying so far
as India is concerned.

That is how we should view these
Colombo proposals. Does it really
help us militarily? It does not, it
must be admitted. )

I am not going to discuss all the
points raised by others, whether it is
a partnership deal etc. I would re-
quest the Prime Minister to clarify
this matter. When this idea of the
September 8 position came to his
mind, not to Parliament's mind, did
he only visualise that so many check-
posts will be ours and so many will
be theirs? It is not so We were not
quarrelling for territorial adjustments.
A principle was involved in it, amd
the Colombo proposals have not done
us justice in this respect.

As I have said they were suffering
from a weakness. In the very first
sentence of their proposals that weak-
ness is brought out when they say
that the Colomb> proposals are a
starting point ‘for a peaceful settle-
ment of the India-China conflict, as
if we started the conflict, as if China
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never started the conflict. The pro-
posals, as far as the country has un-
derstood the Prime Minister, were
to enable us to achieve our objective,
The objective is to free our territory
from the hands of the enemy, to see
that aggression is completely va-ated.
So, we have to consider these pro-
posals from that point of view alone.
That is the acid test and nothing else.
These proposals have nst achieved
that objective, but rather try to drag
us to the conference table, equating
us with the aggressor,

Our Prime Minister says we agree
to these proposalg in principle, China
also says that she agrees t> the pro-
posals in principle. So, we are fri-
ends, we still remain friends. We
have a very great thing in common, as
it was in the days of bhai bhai when
we were very good friends. Again it
appears that after this aggression and
war, our approach is almost common.
But China may agree in principle, but
it will not go the way you want it to
go. China does not believe in those
things.

7 We are all for peaceful means. We

have stood with the Prime Minister
on the question of non-alignment. We
have not quarrelled with that7 It we
have quarrelled, it is for this’ reason
that your emotional alignment to one
bloc was creating difficulties for our
own country. But now/that phase is
over, and if the policy has stood the
test, let it continue. If it really ena-
bles us to get all the help/and assis-
tance needed, from whi~hever coun-
try or whoever is prepared to assist
ug in our present task, we have no
quarrel with that. but again/the jssue
is being confused now Dbv making it
appear as if we are gaining some
posts and that our aim is achieved.
The question/of peaceful methods is
referred to./ The House will remem-
ber that not nnly now but as far as
back as 1959 or even 1966 or 1957.
whenever we raised this’ question of
China, we had been accused in many
ways of being war mongers. etc. Who
do/not want peaceful methods? Who

quarrelling with that? This coun-

~—
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try stands for peace. The Prime Mi-
nister is very much worried inspite
of the factfthat he is the one person
in the wofld today who has stead-
fastly, without any compromise, ins-
pite of great crisis, stood for the
policy of/non-alignment when it was
attacked ‘from all sides. Still he is
worrying today because after the
Chinese have grabbed thousands of
miles of our/territory some proposals
are brought’ for settlement and if we
state clearly that these proposals do
not meet our ‘minimum demands and
if we refuse/io do anything with them,
the world outside and the non-aligned
countries would think that India’s
Prime Minister, Jawaharlal Nehru did
not want toffalk. Does not the world
opinion belleve that we stand for
peaceful settlement of international
disputes? We want that not only for
us; we want, that this policy should
be the guiding principle in solving all
international problems in the world.
Let them understand that if we went
e o ! X
on waltmg/'for the world opinion in
respect of Goa, could we ever have
been able to free Goa from the hands
of the Portuguese imperialism. W
stand for a principle. We have trie
peaceful methods. But China is not
prepared to hear to any reasoning
whatsoever. The only reason that '
sh(/womd hear is the reason of stren-
gth. of power. Our attitude towards
them can never be the same as before
because of pra~tical considerations,
because/of the fact that China has
betraved our trust. and imposed a
situation militarily. We can have
peaceful anporoach to problems but
China stands in/a different category
today. We have exhausted all peace-
ful means. What is cur Prime Minis-
ter going to talk to them which we
have not writteny for thece five and
odd vears? Is there anvthing more?
Or is it that if he just goes the
negotiating table and tell th fhinese
these things, they will feel fénvinced
and find a wav out which thev were
not able to find from their Marxist-
Leninist literature given bv Soviet
Russia and others? Therefore, so far
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as China is coneerned, we will be in-
viting the wrath of our people if we
think <f peaceful methods and not of
military methods because one does
not know when China would again in-
vade India. Already they are concen-
trating in the Chumbi Pass. Even if
the Colombo proposals were there,
they would have been, free to concen-
trate in those areas of Ladakh where
they could easily bring their tanks
and other heavy equipment to defeat
us. Let us not delude ourselves again
that we can meet this challenge just

like this. The Prime Minister has
given a call to meet this challenge.
We accept this challenge. But we

cannot accept this challenge unless
we build our military might through
the help and assistance of friendly
countries and keep the posture of hns-
tility so far as China is concerned. The
last word I say is this: China has bet-
rayed our trust. Let not posterity
say that we have betrayed the people.

Shri A. P. Jain (Tumkur): Mr.
Deputy Speaker, the hon. Member
Shri Trivedi laid down certain princi-
ples for negotiation. He said that we
should not negotiate with the Chinese
out of fear.

Shri Priya Gupta: He never said so
—not like that.

Shri A. P. Jain: It does not do
much credit to him. ... (Interruption).
Now, he said that we should not sub-
mit ourselves to the threat of military
might. He quoted from a pamphlet
issued by Government and urged that
we must have peace only with honour.
He said the Chinese were deceptive
people; they were calling their sol-
diers the frontier guards; they were
calling India to be the aggressor and
that Indian army has launched an at-
tack on China. I have no quarrel with
all these premises.

But that does not mean that if there
are suitable conditions and if peace
can-be had with honour, we should
reject it. During this morning’s dis-



6053 Movon re:

cussion, some questions were raised
and we were told that the September
8th proposals as also the Colombo
proposals go against the concluding
part of the Resolution which we adopt-
ed standing solemnly in this House,
pledging ourselves to vacate the aggres-
sion. It was on the 14th of Novem-
ber, that we took the pledge that we
shall not rest until the whole Chinese
aggression is vacated. The question
is: If we start negotiations on the
basis of September 8th or the Colombo
proposals, are we going against that
pledge? The present negotiations are
not meant to give final solutions. They
are only starting grounds for negotia-
tions. We should not attach any more
importance to them.

Now, the Colombo proposals have
not come because of our initiative.
We never requested Ceylon or any
other country to start any efforts to
bring about peace between India and
China. The neutral countries of Asia
and Africa, on their own accord,
thought that the state of tension and
war between India and China was not
good for the world; they should make
an effort to bring India and China
together. One should welcome their
efforts.

Again, China has been carrying on
vigorous propaganda against India that
India does not want peace while
China wants peace, We have given a
lie to that propaganda. Yet China
persists in that propaganda. It is in
this background that we should consi-
der these proposals.

The first question is whether this
House stands committed to the Sep-
tember 8th line. This morning when
the Prime Minister was speaking
some Opposition Members strongly
objected and said that the September
8th proposal was never actepted by
the House. In that conection, T may
point out that it was on the 27th Octo-
ber, 1962 that the Prime Minister in
his letter to Chou En-Lai made the
proposal. In the enclosure to that let-
ter, he says:
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“If the Chinese professions of
peace and peaceful settlement of
differences are really genuine, let
them go back at least to the posi-
tion where they were all along the
boundary prior to 8th September
1962. India will then be prepar-
ed to undertake talks and discus-
sions, at any level mutually agreed,
to arrive at agreed measures
which should be taken for the
easing of tension and correction
of the situation created by unila-
ateral foroible alteration of the
status quo along the India- China
boundary.”

When we discussed the unilateral
ceasi-fire statement of November 21st
by the Chinese on the 10th December,
we voted a resolutirn which said: “This
House having considered the border
situation resulting from the invasion
done bv China apnroves of the mea-
sures and policv adonted bv the Gov-
ernment of India” This 8th Sep‘em-
ber proposal was one of the policies
and we gave specific approval to that.
Not only that. There was an amend-
ment by the hon. Member, Shri Ram
Sewak Yadav to the effect, reject ‘he
vroposals concerning 8th September
and do not enter into negotations
unless the Chinese withdraw to the
boundary as it existed on the 15th Sep-
tember, 1947. This proposal was press-
ed to the vote and it was defeated by
288 voting against and 13th voting for.
If the hon. Member goes through the
speech the Prime Minister introducing
the motion on the 10th December, he
will find that it was not onlv once, not
twice, rnt thrice but abou* half a dozen
times that the Prime Minister made
reference to the 8th Sepntember pro-
posals, and said that if these propo-
sals are accented India will be nrepar-
ed to negotiate. In the backeround
of what has happened.,, it is preposter-
ous to sav that this House has not
accepted that India should be nrepared
to sit across the table with China and
to negotiate on the basis of the 8th
September proposals.

The next question which arises is
this: What is the Colombo offer?
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How far does it go and how far does

it satisfy the conditions of the 8th.

September proposals? The basis of the
8th September proposals wag that the
recent aggression must be vacated.

Shri Ram Sewak Yadav: On a
point of clarification. Her referred
to my amendment.

Mr. Deputy-Speaker: There is no
point. He was quoting from the pro-
ceedings. Please sit down, Do not
disturb him.

Shri A. P. Jain: We must very
dispassionately examine the Colombo
proposals and compare them with our
September 8 proposals. How far do
they satisfy the basic conditions
of our 8th September propo-
sals? The Prime Minister has this
morning given his views about it. In
the map which has been supplied to
us, in the region of the Chipchap
valley, according to the Chinese pro-
posals of withdrawal by 20 kilometres,
the Chinese will be behind the 8th
September line. Then, down to the
south, the 8th September line is to
the east of the points to which the
Chinese will withdraw, right up to
Samzungling. To the south of Sam-
zungling, al] along, the Chinese will be
receding farther to the east of the
8th September line, Taking the area
as a whole, on the whole the Chinese
will be vacating probably a larger area
than what they would have vacated if
the September 8 position had been
accepted. That is an advantage to us.

But then there is a countervailing
disadvantage because the 8th Septem-
ber offer contemplated that all the 43
posts which had been overrun by the
Chinese after 8th September would
be restored and we would be able to
occupy them militarily; but that is
not going to happen. In fact, accord-
ing to the clarification given by the
Colombo conference, the area vaca'‘ed
by the Chinese wil] be manned joint-
ly by the civil police of India and
China. So, it is not going to be in
our exclusive possession. Then we
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have also to remember the nature of
the terrain there. It is not an area
which is inhabited, and the question of.
actual administration there does not
arise in any serious manmer.

So far as the eastern sector is con-
cerned, there is only one dispute left
over, and that is about the Chedong
or the Thagla ridge area. There will
have to be negotiations about it.
There are these advantages, but there
are some countervailing disadvantages
also. But by and large, I think the
Colombo proposals satisfy the con-
ditions laid down in our September 8
proposals, and they are well worth
considering.

Fortunately or unforunately—what-
ever view we may take—China has
not so far accepted the clarifications of
the Colombo proposals as given by
the Colombo conference. It may be
that there is no sctilement, but
should we bear the brunt of refusing
to negotiate. China has already been
carrying on vigorous propaganda
against us and that propaganda has
won some ground that India does not
want to sit across the table and nego-
tiate. One of the great advantages
of our not rejecting these proposals
would be that it will indicate to the
world that we are prepared to accept
any reasonable proposals, whether
they fructify into success or wnot.
After all, what are we going to lose?
We are not going to lose anjything if
we negotia‘'e on these pruposals. If
we negotiate, it does not mean that
we are going to yield our territory.
The Colombo proposals have them-
selves made this clear. They say:

“The conference would like to
amke it clear that a positive
tesponse for the proposed appeal
will not prejudice the position of
either of the two Governments as
regards its conception of the final
alignment of the boundaries.”

But, as Shri Dwivedy said, we have to
deal with a dangerous opponent and
enemy, a deceptive enemy who does
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not stand by his words and therefore
we will have to be very careful.

We have to go ahead with our mili-
tary preparations, expanding our
army, properly equip our army,
and we have also to maintain
the morale of the nation, Unfortu-
nately, when the peace-talks start,
there is a little sagging down in the
preparation and it will be for the
Government to make vigorious pre-
parationg for the defence of the coun-
try which in its turn will invigorate
the people who will maintain their
morale.

After all, the biggest preparation
for defence is to increase our indus-
trial and agricultural production. We
should concentrate on it. This
struggle is going to be a prolonged
struggle. It may be five years or it
may be even more. I am glad that
the Pltnning Commission has decid-
ed to maintain the size of the Plan
and for the third year of the current
Plan they propose to allocate Rs. 1740
crores. I commend this effort of the
Planning Commission, Agriculture, 1
must say, has been lagging behind.
Agriculture is very important for
India. We are importing quite a lot
of foodgrains from outside. India
cannot both import foodgrains and
pay for the arms. Therefore, we must
increase our agricultural production.

Mr. Deputy-Speaker: The hon.
Member’s time is up.

Shri A. P, Jain: I am not going
to take much time. For increasing
agricultura] production we have to
invigorate the country-side, and that
is the responsibility of the Ministry
of Community Development. I am
afraid that the Ministry of Community
Development is more floating in air
and not walking on earth. Yesterday,
you will remember, a question was
put; it was the first question in the
House, “to what extend the Pancha-
yati Raj institutions have been geared
up to meet the emergency and to sti-

mulate the war effort?” The reply

was that all the men and women of
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India, all the 43 crores of people in-
habiting this country. . ..

Mr. Deputy-Speaker: This is far
bayond the scope of the discussion.
Please confine yourselves to the
Colombo conference proposals.

Shri A, P. Jain: I am finishing. I
shall] not take long. The amswer
given was that all these people are
working men and women being mobi-
lised to increase agricultural produc-
tion. Let us be realistic and let us
say how many men we can mobilise.
Let us not think -of things that ought
to be but things that can be done.

So, in short, my opinion is, that
these proposals may be discussed. If
they are acceptable to China, further
negotiations may take place. If they
are not acceptable to China, no fur-
ther negotiations shall take place. But
in any case, we should not slacken
our war efforts nor allow the morale
of the country to slacken and we must
concentrate fully and totally on in-
creasing our industrial and agricul-
tural production.

{

Shri Dasappa (Bangalore): Sir, 1
rise to support the suggestion that the
Colombo proposals are worthy of the
consideration of this House. It is
not only that these proposals meet
very nearly the stand that the Gov-
ernment have taken earlier, namely,
that should the Chinese withdraw
beyond the line that existed prior to
8th September, 1962, we are prepar-
ed to enter into talks. Quite apart
from the fact that substantially these
proposals meet with that stand taken
by us, I am just addressing mjself as
to whelher there is any alternative
that would be left to us at this
moment, when things have gone so
far.

Taking the first point, I entirely
endorse what Shri A. P, Jain said
about the House being in a way com-
mitted to the stand taken by the Gov-
ernment and the Prime Minister, so
far as the 8th September line is con-
cerned and requiring the Chinese to
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withdraw beyond that line. He has
referred to the amendment that was
moved by an hon. Member to the
following effect:

“For the origina]l] motion, the
following be substituted, namely:

This House having considered
the border situation resulting from
the invasion of India by China, is
of the opinion that the policy of
the Government of India to start
negotiations on the condition of
withdrawal by the Chinese agres-
sors to the line of control as on
8th Scptember, 1962 should be
rejected and no negotiation should
be undertaken til] the Chinese
aggressors withdraw to the Indian
boundary as it existed on the 15th
August, 1947.”

It is seen that only about 13. voted
in favour of the subs.itute molion and
the rest of the House has turned it
down. So, I would like to know
exactly what the opinion of this House
is, so far as the proposal of the Gov-
ernment, calling upon the Chinese to
withdraw beyond the 8th September
line is whether we have put the
stamp of approval on the proposa] of
the Prime Minister or not. That is the
issue before us, I have no misgiv-
ings or doubts whatever that the
House is committed to that proposi-
tion, namely, that should the Chinese
withdraw to the 8th September line,
an obligation arise on the part of this
Government to carry on negotiations.
In the circumstances, I think there is
no point whatever in some of our
friends raising the point that the
House is not committed to the 8th
Sepiember line.

If that is so, then the question
arises as to whether the Colombo pro-
posals meet our demand or substan-
tially meet the same. 1 think the
Prime Minister has been at great
pains to tell us that substantially the
Colombo proposals do meet the stand
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that we took. I do not want to repeat
what has been said by other speakers
earlier, but I would say that it does
meet substantially our stand, I do
not think anybody has attempted to
refute that position. My friend, Prof.
Ranga was the one who tried to pick
up one or two small posts to the west
of the 8th September line and said,
this is not substantially what we
had bargained for. ~After all, when
it comes to a question of six friendly
powers who come to offer their good
services for bringing about an amica-
ble settlement, not by any initiative of
ourselves, we should consider whether
we should not give those proposals a
serious consideration. Is there any-
body here who questions the bonafides
of these six powers? I do not think
anybody has ventured to, except
again, my friend, Prof. Ranga, who
referred to one or two statements of
Ghana on the supply of arms and
equipment to us. That is a different
matter altogether. When we carry
on our propaganda, when we send our
emissaries there to explain the posi-
tion of India, why should not they be
allowed to change their views in the
matter?

In regard to our propaganda machi-
nery—I do not know how aften I have
said it—it is not really equal to the
task. I am sorry to say this. Com-
pared to the propaganda engine which
China has unleashed both before the
invasion and after, I am afraid that
ours is noy equal to the task. I am
not saying this ags my own view.
America and other friendly nations
have said that when we have got a
case which is so strong and righteous,
we are not taking all the trouble to
put it across to those people. his is,
after all, a border dispute between
two nations and you cannot expect the
other nations to take up all these
maps, study the details and find out
who is wrong and who is right. There
is a border dispute and that is enough
for them to think that there is some
kind of a case for the other side also.
Therefore, I would very much like
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that our progaganda ‘machinery is
sficiently strengthened.

Prof.Ranga was not sure about our
stand being firm, so far as the nego-
tiations are concerned. Merely
because we go about considering
these proposals, he scems to suspect
that we will let down the unequivocal
stand that we have taken on the 14th
November, 1962. 1 am not surprised
that Prof. Ranga is not sure?about
others being firm, because, if I under-
stand aright, in his own political life,
he has been changing so often that it
ts difficult for him to think of any-
body taking a firm stand. Just now
my friend, Mr. Dwivedy referred to
the past stand and pronouncements
and statements by the Prime Minister
before the independenice of India.
Let him tell us what exactly has hap-
pened since then and whether there
has been any kind of change in the
same leader. Therefore, I think it is
unnecessarily exercising one's own
mind to think that the pledge that we
took on the 14th November, 1962 will
not be honoured.

Mr. Dwivedy also said that so far as
China is concerned, war is the only
way in which we can fight China. He
thinks that there is no other way. I
do not know why he secmed to limit
this theory only to China. But, in any
case, he thinks that China does not
understand any other proposition. It
may be so, But do not we see the
mighty world forces that are at play
today. Just a few ycars ago could we
have thought that the relationship bet-
ween USSR and China would be so
straineq as, well practically for
them to exchange words, at any rate,
through a common medium Albania.
So, the question is whether cur stand
is moral. As our stand is right, as I
said last time, we have scored a moral
victory, and we find that world opin-
fon is veering round more and more
to India and China is becoming more
and more isolated. I am pretty sure
that if we take up an extremely rea-
sonable attitude such as is embodied
in the consideration of these propo-
sals, more and more of the world
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opinion would be on our side and less
on the side of China. Let us go back
to our Puranas. We find various
things in the Mahabharata. After all,
Krishna Paramatma whom we wor-
ship so much was not one who did
not know some political strategy. He
went as doota or the ambassador of
the Pandavas. What happened in
Kurukshetra? I am not trying to say
that there will not be a Kurukshetra
between China and India. It may
come about. But, Sir, it and when it
does come about I think we will be in
a much stronger position from the
point of view of world opinion and
world support than otherwise,

Sir, I do not want to take much of
your time, There are many other
points, but I think I have said
enough to convince the House.

Shri Yajnik: Mr. Deputy-Speaker,
Sir, I have great pleasure and I deem
it a privelge to extend my hearty
support to the statesman like and
patriotric position that the Prime
Minister has taken on the Colombo
proposals, First I must also express
my sense of thankfulness to the six
non-aligned powers who met at
Colombo to facilitate the talks and
negotiations  between India and
China and to stabilise peace and
cease-fire that has been unilaterally
imposed by China on India.

Now, I do not wunderstand why
any criticism should be indulged
in of the Colombo powers. They all
are non-aligned powers. They have
all been associated with the Afro-
Asian conferences and movements.
This is the group of non-aligned
Afro-Asian powers to which we be-
long. We do not belong to the eas-
tern or western group but we belong
to this non-aligned Afro-Asian
group, Therefore, naturally, they
were very much worried over the
conflict that raged between India
and China. And what harm have
they done if they have come out to
stabilise the cease-fire that has taken
place and to make it possible for
India and China to meet together at &
conference table?
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But, at the same time, as they were
not connected with us Dbefore they
naturally could not tike cognizance
of the merits of our respective posi-
tions in the long struggle, in the long
conflict that has been ranging bet-
ween us for years, and as mediators
their mouths and lips were sealed so
far as the term “aggressor” was con-
cerned. If they had to mediate, they
had naturally not to indulge in any
adjectives for one side or the other.
As mediators they met and saw the
three-point cease-fire proposa] of the
Chinese Government. They also saw
and took cognisance of the stand we
have taken and hammered out their
own proposils for facilitat'ng India-
China  rapproichment. Now, the
two big objectives that they have are
stabilisation of the ceise-fire and,
secondly, rapproichment between
India anl China at the conference
table. Let us not delude ourselves
in the idea that the ceas2-fire has
been maide permazent by China.
They have always been saying that
it is unstable. If we do not carry
out al]l the terms that they have im-
posed bv the unilateral cease-fire
then, may be, the ceise-fire does not
remain operat've at all.  Thcrefore,
it was also ncessary that they had to
siabilise the cease-fire and, at the
same time, make it possible to pave
the way for rapproachment between
India and China, With these objec-
tives they have made their proposals.

I am sorry to say that many of the
criti~s of the proposals have been
carriel awav b their antagonism to
China into disbelieving in the utility
of thess praposals. Some of them
‘have not even cared to look at the
merits of the detiiled proposals and
the clarificitions which the Colombo
powers have placed before us,

Let us remember the advance that
they have made on the cease-fire
proposi's of the Chinese and their
approximation to our own stand.
Take for instance, NEFA, where all
attention has been focussed in
Longju and Thag La ridge. But did
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not the Chinese say, at the same
time, that we should remain 20-kilo-
metre away from the MacMahon
line? Even today our Government is
not sending the military personnel to
the MacMahon line; it is only send-
ing civilian personnel. If the cease-
fire is not stabilised and if we send
our military personnel right up to
the MacMahon line, probably the
Chinese would do something that is
unpalatable to us and might create
an unfavourable situation for wus.
Therefore, the big advance that the
Colombo powers propose is that our
military installations can be estab-
lished right up to the MacMihon
line. If the Colombo proposals were
not there, our military could not
have gone right up to the MacMahon
line without creating some tension.

Secondly, Thag La ridge and Long-
ju are to be disposed of by d'scus-
sion by India and China. Of course,
we have our own view in this matter
but the Colombo powers, naturally,
as mediators left it to be discussed
between us. That means that any
position taken by either of them
should be acceptable to the other
side. The same applies to Bara Hoti
in the middle sector. But the great-
est attention has been concentrated
on the Ladakh front. There agaiin,
it is not clearly understood that the
Colombo powers did not endorse
the term of the Chinese cease-fire
that the Indian forces must withdraw
20 kilometres within their own
limits. The Colombo powers made
an improvement on the Chinese
cease-fire proposal. They say that
the Iniian armv ghall remain exactly
where it is and wil] not withdraw 20
kilometres as the Chinese want them
to withdraw. This withdrawal in
our own land rankled in the heart
of the Prime Minister and of all of
us because it was most unpalatable
and most distressing that we should
have to withdraw any kilometre
within our own frontiers within the
land which we are occupying today
both in the civil and Military man-
ner.
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Now that rub has been removed
and our armies can remain right on
this frontier that it occupies today
without any misgivings at all, I may
say that our army is rather cauti-
ous in this matter and the Govern-
ment is also cautious. Chushul air-
strip, for instance, subject to any
light from the other quarter. I be-
lieve, is still not being repaired. Tt
is stil] not functioning. The entire
area within this Ladakh frontier
hag still not been fully occupied and
is not fully operative.

Now, if the Colombo proposals go
through, our army and our insta'la-
tions wil]l be right on the frontier
that they occupy and all our aero-
dromes and installations will be
fully opecrative.

Then, the other part of it is that
while we do not withdraw 20 kilo-
meters, the Colombo powers hold
down the Chinese Prime  Minister
to his word that he is prepared to
withdraw 20 kilometres from the
line that the Chinese occupy today.
Now, it is a question of fact and a
question of maps. If this line of
Chinese withdrawal to 20 kilometers
corresponds to the line that has
been our line on the 8th Sept:m-
ber—of course, there are only one or
two places or checkposts that do not
fal] within this purp'e line on the
map that has been given to us—all
the rest of our checkposts, n-mely,
41 or 45, are within this demilitari-
sed zone or the area that has to be
demilitarised. The Chinese have not
demilitarised it yet They have not
vacated their agoression. They are
still waiting probably to sce how the
Indian Government and the Army
responds to their cease-fire propos-
als. Anyway, they shou'd withdraw
if they accept the Colombo proposals.

That is a very great advantage,
namely, that we remain where we
are while the Chinese forces must
withiraw 20 kilometres from the line
that they occupy today. Sn far. I
think, everyboly, even Members of
the Opposition whom I have consult-
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ed, are genrally not very discontent-
ed. But the main rub is about our
checkposts and our control of the
demilitarised zone. There are angry
arguments among Members of all
parties of this House, I am sure. Of
course, it is true, as the hon. Prime
Minister has said, that we did not
even have parity in the number of
checkposts and the personnel even on
the 8th September. They had more
checkposts and more  personnel.
Probably they had about 5000 per-
sons whereas we had only about 500.
So, if we got parity, we certainly
get more checkposts and we will
have a greater number of personnel.
Whether the personnel will be civi-
lian or military personnel has cer-
tainly to be checked up. I am sure,
if we accept these proposals and if
they are also accepted by the Chinese,
certainly in that case the leaders of
both the sides will have a joint ins-
pection team which will go round and
check up to see if there are any mili-
tary personne] which should not be
there.

So, so far as this demilitarised zone
is concerned, there is no doubt that
it will be nearly approximating to
and wil] be better than the position
that we had in the demilitarised zone.
But, at the same time, I do admit that
it is a bitter pill to swallow, namely,
that the aggressor and the victim
should have an equal number of posts
and an equal number of personnel in
the area from which we were driven
out by inhuman, monstrous and pre-
cipitate avgression. Tt is, I do admit,
1 bitter pill to swallow, and that has,
I am sure, hurt not only Members on
this side, but, I think, all Members of
Parliament, irrespective of any part}
affiliations, I do admit that it is a
bitter pill....

Shri Hem Barua: Why swallow it
at all?

Shri Yajnik: It certainly applies
salt to our wounded heart. At the
same time, the main thing to remem-
ber, when we talk of the proposals ig
that, as the Prime Minister had said,



6067 Motion re:

[Shri Yajnik]

if we are not to withdraw on the
MacMahon line and if we are able to
go with all our armies right up to the
MacMahon line, if we are not to with-
draw from the line that we kept on
the Ladakh frontier, if the Chinese
forces have to withdraw 20 kilometres
to a line that generally approximates
to the line of 8th September, 1962,
and if we have even more posts and
more personnel in the demilitarised
zone than what we had on 8th Sep-
tember, 1962, then I say that all the
conditions that have been mentioned
in the resolution that was adopted at
the instance of the Prime Minister
have been fulfilled, and, there would
be no reason on earth why we should
not accept them for consolidating the
cease-fire and for paving the way for
India-China negotiations.

Now, what is the alternative. To-
day the Prime Minister has told us
that China has not accepted all the
proposals with all the implications.
If they do not, then, we do not fumble,
we should not be afraid, we go on
with these negotiations with the
Colombo Powers till they give up. If
the Chinese do not accept the Colombo
proposals, then the responsibility is
not ours for rejecting the negotiations;
we have not refused the olive branch
that the Colombo Powers have offer-
ed. If the Chinese Government refuse
the olive branch that is their misfor-
tune and that is their funeral. But,
supposing this move does not go
through, then the frontier, that is, the
cease-fire line will be frozen; well, it
hag becen frozen in Kashmir. It might
be frozen here also. There might not
be negotiations for some time, and
China might take it into her head any
time to again march her hordes on
Indian soil.

In any event, therefore, we have to
continue our build-up in the country.
We cannot be complacent, and I am
sure that Government are keenly alive
to their responsibility in the matter,
and they will continue to mobilise
their men, money and munitions with
@ view to strengthen the Armed
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Forces of the country which can beat
back any aggression from whatever
side it comes.

Shri Balkrishna Washnik (Gondia):
After the Prime Minister has moved
this motion, almost all the leaders
of the Opposition Parties have par-
ticipated in this discussion, But I
venture to say in all humility that
they have rather misunderstood the
motion, As my worthy leader, Shri
Dhebar, has said, the Colombo propo-
sals are not the terms of settlement.
But, as a matter of fact, they are the
pre-conditions for starting negotia-
tions. Whether we start the nego-
tiations with the Chinese Govern-
ment, whether we should gsettle this
boundary dispute in g peacefu] way
by negotiations, sitting acrosg the
table, is the question. These Colom-
bo proposals are nothing but a way
that they have suggested to us that.
Now there is a cease fire; we should
sit across the table and start negotia-
tions, We were never against nego-
tiations; we were never settling this
matter by peaceful means. But we
were against one thing; we Wwere
against the aggressor being benefit-
ed by the fruits of aggression. We
had clearly stated that if the Chinese
returned to the 8th Sepltember 1962
line, we would be able to start nego-
tiations with them, we would sit
with them and settle this matter pea-
cefully.

16 hrs.

Now, these six non-aligned nations
who sat at Colombo evolved certain
proposals, These are before us. As
the Prime Minister said, we are ac-
cepting these proposals in principle.
It is because thcy are not against the
position we had taken. We have yet
to see whether China accepts these
proposals or not. We read in the
papers that the Chinese want to accept
these proposals with certain reserva-
tions and modifications. As the Prime
Minister hag rightly said, acceptance
of these proposals should be in toto
and not with any reservation. If we
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do not accept thege proposals in toto
it is a way of rejecting them. Since
this Government is in a position to
accept these proposals, we have now
to see whether the Chinese accept
these proposalg or not. As one of the
Opposition Members esaid, If the
Chinese do not accept these proposals
in toto, it means that in a way world
opinion will be against them.

Some Opposition leaders said that
they would like to settle this border
dispute by war. As a matter of fact,
some of them also said that they
would like to fight the Chinese with
the help of foreign troops and other
aid given by foreign countries. I do
not know how far it will be correct
for our nation to fight the Chinese
aggression with the help of friendly
powers. As a matter of fact, we have
to build our own strength in NEFA
and in Ladakh, wherever we have to
fight the Chinese.

16.04 hrs.

[SERIMATT RENU CHAKRAVARTTY in the
Chair.]

We have to build up our own inner
strength. Without that we will not be
able to fight the Chinese. We did not
start our fight on the presumption
that we would be receiving foreign
aid  Our soldiers fought Chinese
soldicrs with whatever weapons they
hand, with whatever strength they
had with whatever means they had.
And they held the Chinese thehe. Of
course, there were reverses in certain
cases, buy that does not show that we
are inherently weak, We should not
wholly and solely depend on aid that
we will be getting from foreign coun-
tries.

Big wordg and Joud gpeches are not
going to win us the war. If we only
talk of war, it does not mean that we
can go on figthing the Chinese. We
have to build up our own strength.
I am sure the Government are taking
every step to create and develop inner
strength. If foreign aid comes, it is
welcome., We will take it and it will
help us to fight the Chinese, but the
main thing is that we ourselves should
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be strong. We should try to build up
our own strength, but it is not mili-
tary strength that is going to settle
this problem for ever. We have
seen in Korea that in spite of all the
military strength of the USA, there is
still a North Korea and still a South
Korea. So, I fee] that if our inner
strength is cultivated, if we create
moral support for us throughout the
world, this dispute will be settled.

Talking of military strength does
not mean that in a day we are going
to create a strength equal to that of
China, that every one of the 45 crores
of people of this country js going to
become military minded overnight and
go to the front for fighting, that we
can get all the aircraft and every-
thing. Wars are not won by the
number of soldiers or the number of
weapons with the armed forces, but
they are won by strategy. Therefore,
I would say that this talk of war
should go.

The leader of the Swatantru group
said that in the second world war
Chamberlain had gone and that in the
same way be expected our Prime
Minister to go. This is an old point he
is making, but he must know that the
whole nation is behind the Prime
Minister, that the whole nation has
faith in him. that it is only the Prime
Minister who has been the leader to
win our freedom and it is only the
Prime Minister who will again Jead
us to victory through this crisis.

Shri Frank Anthony (Nominated—
Anglo-Indians): I speak today with
a heavy theart Pethaps 1 do npot
represent all the Members in this res-
pect, but I am ane of those who have
no doubt that in this time of crisis
the Prime Minister alone can furnish
the necessary and adequate rallying
point to the nation. And I also feel
that in this time of emergency. it is
important to maximise ow unity not
only in the country but, as far ag pos-
sible, to present a uniley front in this
House. That is why it saddens me,
because I feel that 1 would be failing
in my duty if I did not question what
I feel are some of the basic mistakes
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in the policies ‘enunciated by the
Prime Minister.

May 1 say in passing that I feel that
the consideration of these proposals
in this House to say the least, is aca-
demic? When yes erday the Prime
Minister announced {0 some of us who
met him that he had accepted in prin-
ciple these Colombo proposals, to put
it mildly, it came as an unspeikable
shock to me I am not questioning
the righ; of Government to make a
decision, but I do say this: it seems
not only otiose but it seems some-
what of an affront, perhaps not calcu-
lated, but nevertheless an affront to
this House, to place before it for con-
sideration proposals in respect of
which Government has already com-
mitted itself, and I am a little sorry
that this should have been done.

We were anxious, we started these
sessions well, with a completely unit-
ed front. We passed that historic re-
solution of the 14th November, The
Prime Minister was persuaded to con-
sult some of us off and on. When the
Minister of Parliamentary Affairs de-
precatedq the need for a continuing
session, and deprecated even the need
for consultations, I reacted somewhat
violently, I said that while nobody
would question the right of Govern-
ment to make a decision even on criti-
cal matters, we are. afraid that they
may reach decisions which were far
reaching, as I shall show that the deci-
sions to accept the Colombo proposals
in my view are not only far-reaching
but that they may well be disastrous
not only for Indian history but for the
history of Asia, they may reach deci-
sions in a hole and corner manner—I
used that expression and I repeat it—
and then spring this decision vital,
critical and dizastrous for India, on
this House and through this House on
the country. That is precisely what is
being done, Could not the Prime
Minister have summoned some of us?
Could he not have conveyed to us the
processes of his thinking and after he
got our reactions, then come to a vital
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policy decision about accepting the
Colombo proposals. Instead of that, he
commits himself and the Government
and then goes through merely the
motions which, I say, are a cynical
affront to this House—to ask us to
consider proposals in respect of which
the Government has alrealy com-
mitted ijtself.

I feel that a great deal of damage
has been done. There may be a chance
for repairing some of this damage and
[ was assured when I heard the Prime
Minister say today that we are not
likly to go to the talking table unless
we know precisely what the Chin.se
mean. It woulq appear that Marshal
Chen Yj said that so far as these pro-
posals were concerned ‘they wanted
certain clarifications, they wanted cer-
tain ameniments and they wanted to
know what India’; interpretation was
and then they wanted to tell me what
their interpretation was going to be.
The Prime Minister is a liberal, if 1
may say Wwith great respect, so far as
China is concerned. He has given
hostage after hostage by his naivete to
their continuous treachery and dupli-
city; he has done that But at long
last. better late than never, he has
realiseq that we are dealing with a
treacherous and perfidious pcople.
Somebody has rightly remarked : to
be ahle to pin down the Chinese to
anything definite, to anything that
approximates to truth or definiteness
fs more difficult than harpooning the
most elusive of eels, I was as-ured
when we heard from the Prime Minis-
ter that we would not go to the talk-
ing table unless we know precisely
what the Chinese meant. That, I fecl,
is the least we can do. We may be
able to repair some of the damage
which has been cauceq by the accept-
ance if we adopt that attitude. Let us
know; let us pin down the Chinese, if
that is humanly possible, sentence by
gentence, letter by letter, and syllable
by svllable, before we expose our-
selves to further acts of treachery,
before we go to the talking table.



5073 Motion re;

When gome of us met the Prime Minis-
ter we studied these proposals and
the clarificationg with the help of cer-
tain maps. The matter is more or
less clear to this House. What was
and is the effect of these proposals?
In substance they mean this: that the
Chinese will withdraw, by and large—
I will not go into minor variations—to
the 7th September line; that we re-
main where we are that is—let us re-
member that too—by and large the
Chinese line of 7th November 1959,
their latest averment of that line. In
between the corridor is to be subject
to some kind of dual civilian control

Now, on the 21st of November, the
Prime Minister will remember that he
told this House categorically that we
Jdo not propose to negotiate until the
position prior to the 8th September
was restored. Now, Sir, let us not
quibble, That was a statement of Gov-
ernment policy. But it is equally right
to say that it was a unilateral state-
ment in the sense that it was not
afirmed and accepte{ by the House.
Manv of us felt and we continie to
feel that it was a retreat; that it meant
an imvlied endorsement of the fruits
of Chinese aggression.

Now. the position is being canvassed
and has been canvassed by friends
ranging from my hon. friend Shri
Gopalan to my hon. friend behing me,
Shri Indulal Yaenik. that these pro-
posals are in substance what the Prime
Minister said on the 21:t of Novem-
ber. In substance. yes. But 1 Ais-
agree entirelv with the thersis that
they are precisely and in vital respects
what the Prime Minister said on the
215t November. Let u- assume that we
even acquiesced impliedlv in what the
Prime Minister said. We felt strong-
ly; as I said. it was a retrcat from our
former forwarq position. But the
cardinal principle involved in that
position of retreat was this: the un-
conditional restoration of all Indian
territory up to the Tth September line,
That was the principle. My hon. friend
can understand me. I am not concern-
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ed with the mechanics: I am.not con-
cerned with the mathematical formu-
la as my hon. friend Shri Indulal
Yagnik tried to canvass—39 posts here,
500 people there, 5,000 people on the
Chinese side and so on. What I am
concerned with, what the country is
necessarily concerned with is the
question of principle. It i; a queztion
of principle which goes to the root of
the honour of this cuntry, It is a
question of principle which must affect
the self-respect of every right-think-
ing Indian. That is what T am con-
cerned with: and the principle that
was involved was this: the very least—
and ] sav that the latest position is
one of retreat, in a long line of re-
treats—the verv least was the uncon-
ditiona] restoration of the line up to
the 7th September.

There is no question of civilian con-
trol or any other Chinese control on
Indian territory. There is no question
of condominium either in Kashmir or
in this corridor, Once we start barter-
ing away principles, when once we
accept the principle of condominium—
may be 2,000 sq mile- of territorv—
then how will vou rationalise and dis-
tinguish the question of condominium
in Kashmir or in what p~ople consider
as the disputed territory in Kashmir?

What I feel is this. I am not worried
about the mathematics of it or the
mechanics of it; work it out arith-
metically; we gain here, they lose
there. And in the final analysis, in
the mathematical arithmetical balance,
we might gain something numerically.
But the principle is this, and what [
feel is this: that our policy has re-
presented a stealy retreat. Equally,
the Chinse policy—of calculated dupli-
city—has represented a calculated ad-
vance. Every time we have receded,
every time they have exaggerated T
inflated their claim, That is the posi-
tion, and today, they are in a posi-
tion beyond what they accepted in
August. I shall show that.
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What I am against is this: because
it wil] emasculate the psychology and
the national will of the people. You
cannot rationalise these things, You
cannot quibble, because, in the final
analysis, people wil] say bluntly that
this series of retreats represent noth-
ing but an escalation into the aban-
donment of one principle after ano-
ther, and that is what I am against—
this escalation into surrender after
surrender.

Sir, let me put it this way. My hon.
friend Shri Indulal Yagnik seems to
have argued that we are arguing from
a position of weakness' ag if aggres-
sion must be recognised. Here is a
counsel of defeatism. Shri Yagnik’s is
a counsel of cravennes; it is a counsel
of the extremity of pusillanimity.
That is what it comeg to, I just do not
understand it.

On the 20th  February, 1961—I
agree—this is what the Prime Minis-
ter said:

“It is no good repeating like a
mantram ‘Oh, let us sit down and
be friends’ When we are consi-
dering a problem like this, we
must know the nature of the pro-
blem and not give any wrong im-
pression to the public of India, or
to the public of the world, as to
where we gtand, or how this is
going to be solved. It is not going
to be solved merely by some pious
declaration or by pure goodwill.
I want good of will always. The
fact of the matler is that our case
in regard to the border is almost
foolproof.”

Then, he went on to sav:

“The question would only be
settled when the Chinese leave
this territory. That is the simple
issue. It is not a question of
horse-irading—all right, you take
this I take this. You halve this, I
halve this. It is not a question of
that; it is not a question of horse-
trading”.
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On the 30th April, 1961, this is what
the Prime Minister said:

“While the Government of India
are always willing to negotiate
with the Government of China,
they cannot obyiously compro-
mise with any aggression on our
territory, nor can they negotiate
as long as their territories remain
under Chinese occupation”,

The Prime Minister might say thas
was in February and August of last
year and a long time ago. But with
great respect, I want to put this to him;
On the 14th November, what did he
say in this House? I{ wag a stirring
and historic resolution; we dedicated
ourselves, with, faith and hope, to
drive the Chinese out of this coun-
try. As far as I remember, on the
19th November, 1962, in a stirring ap-
peal to the nation generally, the
Prime Minister said, “We will not
rest till we drive them out of our
country”. These are brave words.
Sometimes, the Prime Minister says
thatt on thig side, we indulge in
brave words. Sometimes in a crisis,
brave words are not only good, but
they are necessary, because they sti-
mulate; they sustain and fortify the
will of a country and they are neces-
sary. But what I am against is this.
I am not against brave words, but
what 1 am against is the succession
of the swallowing ignominously,
gulping down ignominously those
brave words.

Let us see what thi: husmeant in
territory. Let us. see what these re-
treats have meant in territory. In
1956, the Chinese drew their line
which constituted a claim of 12,000
square miles of Indian territory. Ac-
cording to their 1960 maps, they
raised that claim by 2,000. Accord-
ing to their 1959 line—it is their
latest claim; they call it their 7th
November, 1959 line—it is another
4,000. They have been inflating theix
claims, In 1956 it was 12,000 square
miles; in 1960 'more 14,000 square
miles and according to the 7th Nov-
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ember line, where we are at presnt, it
ig 18,000 gquare miles of our territory.
I may be wrong with regard to one
or two thousand miles; But now
their claim is 18,000 square miles of
territory. That is hcw they have in-
flated their claim from year to year,
step by step. Our  Tth September
line means thuat we leave in  their
occupation at least 16,000 square
miles of what we consider Indian
territory. I say this with great res-
pect; I am not impugning the motives
of the Colombo powers but I say
that the Colombo powers did noth-
ing except indulging in horse-trad-
ing. They have done precisely what
the Prime Minister condemned in
February, 1961, namely, you take
this; we take this. You halve this
and we have this. That is horse-
trading par excellence. It is noth-
ing, if it is not horse-trading and
the Prime Minister said that Indian
territory is not susceptible to any
formula of horse-trading.

What I am against is this that the
Chinese now are getting in fact, whe-
ther we admit it or not, much more
than what they wanted recently, as
recently as August. I have read their
notes of the 4th and 6th August. This
is what they have said. On the 4th
and 6th August, 1962 tney were pre-
pared to negotiate with us uncondi-
tionally. The Prime Minister may
say, yes, but in August, they had not
attacked us. But they themselves
on the 4th and 6th August, were pre-
pared to negotiate with us uncondi-
tionally. Then they were well be-
hind the Tth September line, What I
cannot understand is this. Let us not
delude ourselves. The Prime Minis-
ter gays that we are committed to
the resolution of 14tb November and
we are committed to driving them
out, let us not delude ourselves.
Once bilaterally, once we advisedly
place our seal on their at least oc-
cupying our territory from the 7?th
September  line, then, not in the
Prime Minister’s life time, not in the
life time of any one of us can we
move them back from the 7th Sep-
tember line. For generations, per-
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bhaps for 200 years of Indian hi:tory
at least we will have congealed the
position  completely, we will have
actively placed our own approvel,
our imprimatur, our specific gseal on
the Chinese occupying permanently
16,000 square miles of Indian terri-
tory. Let us not delude ourselves.

Mr. Chairman: The hon. Member
must try to conclude now.

Shri Frank Anthony: Madam, give
me at least five more :inutes.

Mr. Chairman: The hon. Member
has taken 20 minutes. He must come
to the points and not go into details.

Shri Frank Anthony: I was hop-
ing, Madam, that wc hed  learnt
something from  Chinese duplicity.
The Chinese live by certain maxims
which have now beccire their creed.
The Prime Minister has understood
that today. Probably he has read
more about China than many of us,
but still with the amount of furbish-
ing and refurbishing of may reading
about the Chinese today is no-
body's business. But they live by
certain maxims which have become
their creed: ruse and duplicity, ad-
vance and retreat, confuse and de-
moralise, What I cannot understand
is this, that they have applied these
maxims blatantly to us and yet we
have not today even begun to profit
by it.

Take the NEFA area, As [ said,
they believe in ruse anj duplicity,
advance and retreat. Even in NEFA
why are they holding on to the
Thagla Ridge? In 1359 Chou En-lai
proposed his notorious package deal.
Originally they never remotely
claimed at any time aay arca in
NEFA. They merely posited a claim
ag a counterpoise, and then they
tried to put through a package deal:
“all right; we will put the largeness
of our heart acoept your rosition in
NEFA _which wag always there, and
wor which we did not need any kind
of Chinese blessing—angq you accept
our position in Ladakh”. As I have
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said “advance and retreat, confuse and
demoralise”. They have succeeded
completely. Not only are they in the
position that Chou En-lai proposed
in 1959, but they are beyond that.
They were prepared then to swop
their so-called claimis in JEFA for
12000 miles of territory in Ladakh,
By this process of advaure and re-
treat, inflating their claims, today we
virtually place our seal on their oc-
cupying not 12000 miles of Indian
territory but on taeir occupying
16000 square miles of T'-dian ter-
ritory. That is the reireat in terms
of territory.

Sir, 1 want to say a word about
the Colombo powers, I feel, Sir,
because they are dealing with people
like the Prime '~ Minister—decent,
sometimes I think a little too decent
when he is dealing with people like
the Chinese, the Gevcrnment has
been confused and, withcut knowing,
perhaps a little demoralised—and I
say this with great respect with re-
gard to the Colombo powers, that
they have also fallen 1 victim to this
process of being confused andg de-
moralised.: I do not want to say any-
thing to denigrate them, I accept
their bon1 fide completelv; but I
gay this, that whatever their inten-
tions were they are calculated to pave
the way to a communist hell hoth
for themselves and for India. But I
cannot understand their, a sort of,
acorbatics in this exercise of non-
alignment, In the first place T do not
understand how they cquated Com-
muni-t China., which was a complete-
ly aligened power, mil'tarily tied to
the Communist bloc, with India whom
some of us regard, some of those at
Jeast on the other side regard. as the
supreme prophet of non-alignment.
1 cannot understand that equation at
all. What is much more un-under-
standable to me is this as to how they
have equated, as they have in fact
done, China the aggressor with India,
the vxotlm I do not understanqd it.
All right. 1 accept the position of my
hon, friend Shri Indulal Yajnik that
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if they were mediatorg they could
not use adjectives, although I do not
know because as far as I can see,
the people who invoke or intone this
mantram of non-alignment, at least
they apply this unction to their soul
that they are nothing if they are not
morally courageous. At least we did
that on the Suez issue. Did we hesit-
ate in branding the British as aggre-
sors? We did not. What I want to
say is this, the stark, tragic fact is
that in spite of all their brave postu-
rings these small countries are not, in
fact, ncn-aligned. They cannot be
non-aligned and the reason ig this.

16.31 hrs.

[MR, SrEARER in the Chair]

I wil finish in a minute. Burma is
economically  indebted to China.
Burma and Cambodia, are cowering
under the immediate shadow of
Chinese imperialist aggression. Cey-
lon i3 a little more removed, but dare
not do anything to offend the Chinese.
Their whole .apporach, not because
they wanted to do it deliberately but
in the context of their living, in the
context of their being in the shadow
of this giant imperialism. is that they
have been completely inhibited. They
have moved, as I said, little countries
not knowmg it perhap: as emotional
statellites of the image of Chinese
strength and imperialism, ani we
have been inclined to succumb to their
persuasions, not realising that in
succumbing to it they have drawn us
into their orbit, perhaps unthinkingly
on our part, they have drawn us into
their orbit of becoming emotional
statellites of the image of Chinese
imperialism,

I feel this too that there is this
tendency.

Mr. Speaker: He should conclude
now,
Shri Frank Anthony: I will conclude

in one minute. I feel this too that
there ig this obsession, with everyone
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who masquerads under the label of
non-alignment—we ourselves become
inhibited. What has happened? We
have become non-aligned, so far as
our own interests are concerned; that
is what have become, paralysed into
non-alignment so far as our own
interests are concerned, The Colombo
Powers had some reasons, small
weak, militarily insignificant, as I
said, cowering under the shadow of
Communist imperialism; they equate
us with the Chinese aggressor; but we
bocome non-aligned in our attitude
towards our own interests anq we
accept their equation of the aggres-
sor with the victim of aggression.

May I finally say this? I do not
understand—I would like to elaborate
this a little more,

Mr. Speaker: There is no time for
more further elaboration,

Shri Frank Anthory: I am conclud-
ing. !

Mr Speaker: He has asked for one
minute.

Shri Frank Anthony: I am conclud-
just now.

Some hon. Members: 0. no.

Mr. Speaker: Order, order. It is
between me and the hon. Member.
Why should others come in between?

Shri Frank Anthony: We may need
time. But can we buy time by re-
treating before the Chinese? What
time did we buy in accepting their
rape of Tibet? Precisely the amount
of time they needed in order to build
it up into a vast military camp from
which they could mount an invasion
of this country. What time that my
hon. friend Shri Indulal Yajnik was
asking for will we buy us this further
retreat? Precisely as much time as the
Chinese have already decided to give
us before they mount another offen-
sive. And I say this, this is not the
kind of time that the democracies
buy. oo

i
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Surely, we can prove that even in
Asia a democracy caught unprepared
yet it is prepared to suffer, is pre-
pared to accept reverses and defeat—
ultimately with it wil] to fight, with
the spirit and the will of a {free
people, tempered in the furnace of
law, must inevitably triumph over all
the regimented, fear-driven, de-
humanised hordes of Chinese com~
munism.

Shri D. C. Sharma (Gurdaspur):
Mr. Speaker, Sir, as 1 was listening
to the speech of the hon. Mcmber who
preceded me, 1 remembered a book
which 1 had read some Llime ago,
namely, Alice in Wonderland. Afier
listening to him I felt that he was
seeing everything topsy-turvy and
that there was a lot of confusion in
what he said. He had got the wrong
image of the Colombo Powers, a false
picture of our nation and an entirely
di:torted notion of what we are aim-
ing at. The very fact that our Prime
Minister has come to this House to
discuss the Colombo proposals shows
what regard he has for this House.
He believes in the sovereignty of this
House. He believes in the united
support of this House. Now that our
Prime Minister has come to this
House. the hon. Member, Shri Frank
Anthony, thinks that he has affronted
the Hosue by accepting the princ'ple
which he is now bringing before the
House. I do not think there is any
question of accepting the principle, 1
think, he has brought this motion
before us so that we can discuss it
and deliberate over it ang finally give
our verdict. I think, that is a tribute
to democracy and to the democratic
way of functioning which all of us
like very much.

It has been said that we are for-
going our principle. It has been said
that we are going along a line of
retreat. I think, this kind of speech
will do a lot of good to those persons
who believe in the Chinese cause and
who believe that China is doing every-
thing possible to harm us. It will
not do any good to any Indian who
reads this speech. It is not a ques-
tion of a retreat. It is not a question
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of surrender. As our Prime Minister
has said in his opening speech today,
there hag been a sequence of events.
There has not yet been any final event.
In that sequence of events which
may last very long, I think, this is
another event and this event is not
going to be the final event. It is not
going to bring down the curtain on
this unhappy catastrophic drama that
is being enacted before our eyes. It
is going to be only one of the events
in that.

What is that event? The Colombo
Powers have been abused today. I
think, they mean well by us. They
have been friendly to us. They have
taken courage in both their hands in
order to evolve a formula so that we
can gather round the talking table
to discuss this problem. They have
done good not only to the cause of
peace between India and China but
to the cause of peace all over the
world. They have been the torch-
bearers of peace in this troubled world.
I believe that we would be very
churlish if we did not give them a
word of praise. They have done well
by us.

What have they done? They have
said to us that here are the proposals.
These proposals are not going to be
the filnal proposals for settlement.
These proposals are to be discussed
and after discussion the country will
make up its mind as to what to do.
1 think that it is not proper to think
that they have done something which
is not conducive to the interests of
peace in this country. I believe that
they have raised the prestige of the
policy of non-alignment in the world.
After all, they were the six non-
aligned powers. They may be small
powers. They may not be prosperous.
They may not be big. But after all it
was these six non-aligned powers
that had come forward in order to
find out a via media to settle this
dispute. No other country has come
forward No big Power has come for-
ward. Therefore, I think that these
countries have done the right thing.
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The whole policy of our country
vis-a-vis China has to be looked at
in three contexts. In the first place,
everyone in this country, every citi-
zen of this country, stands by the
resolution thft was passed on the 14th
of November, 1962, which, you, Sir,
said that we should pass while
standing; it was a solemn occasion
when we passed that resolution. That
resolution was to this effect that we
shall stand by our country and we
shall not rest till the aggression is
vacated. I think that the whole thing
has to be viewed against this back-
ground of that resolution.

Secondly, this has also to be view-
ed against the background of our
policy. I have been in this House
for quite a number of years.

Shri U. M. Trivedi: For eleven
years nearly.

Shri D, C. Sharma: It is unfortunate
that my hon. friend was not here in
the Second Lok Sabha. I have been
here for quite a number of years, and
all the time, I have been hearing on
the floor of this House the advantages
of negotiations, the advantages of
peaceful solution of knotty problems.
Our country has stood by that policy,
and our country has been making o0
much of this policy and rightly so. I
believe that to tell us not to stand
by that policy which we have been
enunciating all these years, and not to
talk to anybody at the negotiating
table will be just abrogating those
principles of peaceful negotiations
which we have heen holding so dear
all these years,

The third thing is this. We have
seen so many things here.© As Shri
U. N. Dhebar has said this morning,
of course, we stick to the 8th Septem-
ber, 1962 line. But in the Colombo
proposals that we have given, there
are certain advantages, and there are
also certain disadvantages. I do not
know by what kind of calculation
Shri Frank Anthony has come to the
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conclusion that we are going to sur-
render 16,000 square miles of terri-
tory. But I would submit very res-
pectfully that there is no question of
surrender. It is only a question of
negotiations. My hon. friend has said
that we have been having this retreat
from one point to another. I think
that this is not true, I think that we
have been fighting, and at the same
time, we have been trying to arrive
at a peacefu]l settlement. My feeling
is this that the proposals put forward
by the Colombo Powers are such as
can be made only the basis of nego-
tiations. They are not the terms of
final settlement. They are such terms
as we can discuss with them. There
is no harm in discussing things with
anybody.

Of course, 1 agree with some of
my hon. friends that the Chinese are
not to be relied upon what they say
and what they do. That is true. Our
Prime Minister also has said this
morning that he also does not believe
always in the bona fides of the
Chinese. It is one thing not to
believe in the bona fides of a country,
and it is another thing that we try
to evolve some method of approach,
and this is one of the methods of
approach that the Colombo Powers
have devised, and I belicve that there
will be no harm in accepting the
Colombo proposals and in going to
the negotiating table and discussmg
those problems.

Another point that I want to make
is this, that the country is fully pre-
pared to meet the Chinese challange.
Some of the speeches that have been
made on the floor of the House today
show that we are weak-kneed, that
we have lost the moral fibre to fight
them, and that our will is weakcning
and all that sort of thing. I think
that nothing can be farther from the
truth than these assertions. Every
‘day that passes strengthens the fibre
of our country to fizht the Chinese
menace, and 1 find that all kinds of
‘prevarations are going to be made for
fighting the Chinese menace Only
this morning, we were told by the
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Education Minister what was going to
be done so far as the schools and col-
leges were concerned. He has stated
that Government are making attempts
to give a new kind of education to
the youth of our country In the same
way, our ordnance factories are
working; our indsutrial production is
increasing. The Third Five Year
Plan is not going to be adversely
affected. All these things show that
the fibre of our country is strong and
stable and that nothing can destroy
that will to fight and win. I believe
in what Cromwell said to his soldiers
when he was fighting a civil war,
‘Pray to God, but keep your powder
dry’. In the same way, our Prime
Minister is saying to the nation, ‘We
will keep our powder dry. We will
fight the Chinese to the bitter end
and we will not rest till we have got
back every inch of the territory sub-
jected to aggression vacated; but at
the same time, we will not fight shy
of negotiations’. Negotiate and fight,
fight and negotiate, It the Chinese
have one formula that they should
advance and retreat, our formula is,
fight and, if necessary, negotiate. If
negotiations fail, we will fight and we
will go on fighting till victory is ours.

It is not only the Colombo Powers
who are watching our policy. Our
rcactions are being watched all over
the world. Our policy so far won us
friends in almost every country of
the world There are only three
countries which have not said any-
thing positively in our favour; other-
wise, every country of the world has
said, directly or indirectly, things
which have been laudatory of our
policy. That is what has happened
<o far. If we now turn our back upon
negotiations. 1 think we will stuitify
ourselves. We will be do'ng some-
thing which will be absolutely con-
trary to the policy we have pursued
all these ycars.

What the Chinese are going to do
is not my concern, What interpre-
tations they are going to put is not
my concern. But my concern is only
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this, that we should see that we shall
not be found wanting so far as the
will to fight is concerned, and we
shall not be found wanting if there
is any opportunity for us to nego-
tiate. This is the dual policy we have
adopted. But this dual policy is
governed and dominated by one thing,
the desire for victory.

I feel there is one thing that needs
clarification at the hands of the Prime
Mini.ter when he replies to the
debate. We should be told very
preciscly and exactly how many
square miles of land will b2 involved
in this kind of thing, which will be
in dispute by this time, if we accept
the Colombo proposals. Of course,
while accepting the Colombo propo-
gals, we do not mean that we shall
give away that land to the Chincse.
But we should be told about it
because otherwise the impression may
get abroad that in these ncgotiations
we are not feeling any concern about
a large tract of land. This clarifira-
tion in terms of square mile, involv-
ed shall have to be given.

I believe the Colombo proposals
deserve hearty attention at our hands.
As the Prime Minister has said, we
accept them in principle. 1 think
these should be made the basis of
negotiaticns,  If cur negotiations do
not succeed and if we do not get our
way at the negotiating table, the
country will fight and fight and fight
to the bitter and till we get back
every inch of our territory,

Shri Khadilkar (Khed): Let me at
the outset express my full-throated
appreciation of the efforts made by
the Colombo Powers to break a cer-
tain type of deadlock that had
developed on our border. It has
become all the more necessary
because a senior Member, Shri
Anthony, while concluding his speech,
cast some doubts on their motives
and said that they had just tried to
spell out..... .
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Shri Frank Anthony: Not their
motives, but their inhibitions. Their
motives I accept as being bona fide.

Shri Khadilkar: Even then, I feel
that no hon, Member of this House
should express a feeling of certain
reservation on the part of the
Colombo Powers in their efforts, as
they were doing something very
sincerely to find a way out of the
dead-look to bring the two Powers to
the negotiating table.

In the present phase which we are
entering, we must clearly understand
where we stand and what we are
discussing. Unfortunately, hon.
Memberg from the Opposition have
faileq to grasp the significance of
this move.

What have the Colombo Powers
done? As I said, after their massive
invasion, a situation of deadlock was
created by the Chinese, because, in
their so-called military triumph in a
particular battle, they were trying to
dictate and play a dual policy. In
effect, they said: we have won this
battle; even then we are ready for
negotiations, if you accept our terms.
First, the 24th October terms were
there, and then the 7th November
1959 line was again put forward, but
we remaind firm and said nothing
doing till the 8th September line, the
status quo ante was restored in fu'l
and all the gains of aggression were
surrendered. Why are the Chinese
not prepared today to accept the
Colombo proposals in toto with the
explanations and elucidations that
have bcen offered? If you closely
analyse it, you will find that they
really meet the demand that we have
made mo-e than in substance. The
substance of the proposals is that the
Chinese will have to surrender all
the gains of aggre:sion. I am not
go'ng into details because several hon.
Members have gone into them, but sa
far as the Ladakh area is concerned,
they will go back and there will be
civil pnsts of both India and China
I wou'd like to ask the hon Members
who say that if we accept the Colombo
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proposals it is dishonourable, it is
capitulation, it is not consistent with
the dignity and honour of this coun-
try, what we are accepting. We
continue to say what we sa‘d before
that if the Chinese are prepared to
go back to the 8th September line,
we are ready for ncgotiation. That
was stated again and aga’n on the
floor of the House, and at that time
no Member from the Opposition
raised a voice of protest :aving that
unless they vacated every inch of our
territory, there should be no talk of
negotiation.

Shri U.M. Trivedi: That was the
point raised.

Shri Bhagwat Jha Azad (Bhagal-
pur): Only 13 Members opposed it.

Shri Khadilkar: Thercfore, let us
understand these proposals and their
significance.

Shri Anthony 1i; a good lawyer.
Even from the tactical point of view,
if the Chinese have certain reserva-
tions regarding the Colombo proposals
at this hour after prior talks with the
Prime Minister of Cevlon, when she
came here, she came with their
assurance and I think she gave all
the explanations with the full know-
ledge that the Chinese w1l endorse
what~ver they said here, even then
the Chinese today are not prepared to
accept in toto the proposals and the
explanations. Is it not to our advan-
tage to stand unitedly behind the pro-
posals of the Colombo powers because
in my opinion they have come forward
to restore certain sense of solidarity
which was destroyed by the unilateral
military action taken by China. The
Chinese say time and again that
China stands for Asian-African soli-
darity. If they back out, as they
seem to have backed out, their pro-
fessions will never be trusted in the
Afro-Asian world.

Let us understand this point clearly.
We are at the moment at the turning
point in history. Many Members of
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the Opposition have not grasped the
full significance of the unfolding of
the history at the present juncture.
With their limited understand‘ng of
the world movement they try to
attack the present formula of the
Colombo powers. What is happening?
Soviet Union and America are trying
to come to some sort of an under-
standing as they feel that with the
modern  technological devclopment
the time ha; come when the grave
issues between the two giants of the
world should be settled by praceful
methods only. The new vista orf
horizon is opening up. At the Bel-
grade Conference our Prime Minister
had forcefully advocate that the
ma:n issue before mankind is not
anti-imperialist attitude but pecace or
war. There was a certain misunder-
standing and even risk in that atu-
tude: the Afro-Asian countrics gather-
ed at Belgrade fclt that our Prime
Minister’s approach was not proper
and there was some misunderstand-
ing. But the Prime Minister stuck
to that position to the lait Now, the
West are coming round to the ntgu-
tiating table and try to solve the
problems not by military might but
by other peaceful methods. This 13 &
good augury. When these proposals
are before us we just cannot 1gnore
them.

If you listen to the Peking radio. ...

Mr. Speaker: I have never listened
to Peking radio. Why should I be
accused of that?

Shri Khadilkar: I occasional'y do in
order to understand their mind.

Mr. Speaker: He is addressing the:
Chair; he should be careful.

17 hrs.

Shri Khadilkar: I am sorty for my
slip. 1 was saying that their main
propaganda barrage is directed agairst
one person. They want to destroy the
image of Nehru. What for? All the
time, in season and out of season, im
the Afro-Asian world they want to-
show that the Chinese were prepared-
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for negotiations. This border dispute
Lias been kept pending by certain
reactionary forces germinating in
India, and they are shaping the
policies, though Mr. Nehru may talk
of peace and peaceful settlement! Why
is China doing this? Because they
are trying to build up a third force,
giving a challenge to the western
development as well as to the other
Afro-Asian countries, those who are
not their satellites, who are not pre-
pared to accept Chinese hegemony in
this part of the world because they
feel as Mao has said. I will not give
a lengthy quotation. In one of .the
theoretical articles written by the
Chinese author, it has been gaid,
“There can be no exception to this
rule. It is impossible to sit on the
fence. There is no thir4q group.
Neutrality is merely a camouflage, A
third group does not exist.” I am not
quoting the prior portion. So, she
bas taken up a position just like Dul-
les used to take. He is not prepared
to beiieve that all the Asiatic and
African nations scttle down after their
newly-achieved freedom and chalk
out their own course of evolution,
China wants to divide them and
polarise the world if possible and give
a challenge both ways, indirectly to
the western development and directly
through India to the Afro-Asian
nations.

There is one more aspect which I
would like to place before the House,
because these proposals should be
debated in a wider context. In the
west, just after the Napoleonic war, the
old system gave way and a new
approximation was reached. National-
ism or republicanism, to a large ex-
tent, triumphed. Thrones were vacat-
ed. They were not destroyed like
Napoleon did before. A new appro-
ximation is developing in the west.
There are two systems—hostile and
antagonistic. There is the socialist
system and there is the capitalist
system. They have come to realise in
‘the modern development of the world
that they would lhave to co-exist with
anutual understanding.
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On this side of the Pacificc  the
Chinese are challenging the very basis
of this modern development on the
trontier of ours. Therefore, when I
say this, 1 say this with full con-
sciousness. In this struggle some peo-
ple feel that China is not an aggres-
SOr.

Mr. Speaker: The hon. Member's
time is up.

Shri Khadilkar: I would request for
more time.

Mr, Speaker: If the Congress Mem-
bers insist that they must have as
much time as the Opposition Members
have, it becomes very difficult. There

is a very large number of Congress-
men.

Shri Khadilkar: I have spoken only
for ten minutes.

Mr. Speaker: 15 minutes. When did
he begin?

Shri Khadilkar: I do not want to
quarrel.

Mr. Speaker: Then he ought not to
have mentioned like that

Shri Khadilkar: I do not want to
dispute.

Mr. Speaker: He began at 4.50. So,
how could he say that he had only
ten minutes so far?

Shri Khadilkar: I do not want to
chal.enge. I resume my seat.

Mr. Speaker: If he wants to finish
in another two minutes he may speak.

Shri Khadilkar: If you like, I will
finish now. I was just saying that we
should accept these proposals, because
it is to our advantage. There is no
question of surrender involved.
Moreover, what 1 feel, as the pro-
posals have come before the House, is
this: this is the only way to break
the present deadlock. Three sets of
opinions are expressed. Some people
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feel that if we do not go to the
negotiation table, the present deadlock
will be continued and that will keep
a certain amount of war hysteria in
this country. Men like Rajaji have
written in their organ that this accep-
tance of the proposals is a capitulation
and therefore, Rajaji has advocated
that you must go and attach yourself
with the western camp, though the
spokesmen of the Swantantra Party
have not understood that logic very
clearly.

A third, rather surreptitions and
romantic way, as I call it, out of the
present situation is propounded by
some people, saying that unless we
wipe out our humiliation, shed the
blood of an equal number plus one of
the Chinese soldiers on the crest of
the Himalayas, there should not be
any talk of mnegotiations. 1 cannot
understand this wild language.

Let this House consider it dispas-
sionately whether it is to the advant-
age of this country, to our known
path, which we have pursued, the
path of peace. As far as possible, we
are not relying on military means to
settle disputes. But as I quoted from
Mahabharata earlier A AT aqT I3-
T, if we reach the dead end so far
as peaceful methods are concerned, we
shall certainly take arms. We haye
not renounced arms. But we will
adhere to the basic principles of our
policy of non-alignment and not get
involved militarily with any of these
powers. The Chinese challenge is not
only to India, but to the world ‘fomes
of peace, because China is trying to
emerge as a third world power, rely-
ing on its military might. We stand
firm with full confidence in the Afro-
Asian nations, particularly the nations
who have gathered at Colombo, who
came to build a bridge of understand-
ing between India and China and
restore the former spirit of Bandung,
which was disturbed by Chinese
military action. We must give that
assurance to the Colombo powers that
every Member of this House woul.d
stand by the proposal There is
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nothing dishonourable in it. It is only
a way out of the present deadlock,
to take the two parties to a negotiat-
ing table. I know those who go for
negotiations will never forget what
happened at Panmunjom. I do not
want to quote Charles Turner Joy’s
reminiscences, who was conducting
negotiations there. Ultimately, he had
to give up that task, because it was
very difficult to negotiate with the
Chinese.
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wEavEl qeTa # 4g FEr AT R g
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AW &5 FLATA FL| TR aGF AL
A 2, ¥ awear § & wwer 747 A7
TEEdT &9 ZRn Ag wWa w
Tt faat | gwogad mgwa Yo
T, AT AT & ol a7 wRaE s
g fo oiffmrme zas1 @8 O
7HHA ¥ A nF faEaw @ iv srfee
ag ferfa s IaT 8 A f e e
% T AT FL ) A AT A AT W
g % agA FTeT TRl § O STEH
taferr 7 Fmr fr 3 Tw Avew
¥ am % Y aur AF0 § owwoaw fw
fograa: =mEaT 3@ oA &1 SHET
gt g gfF @ o foamT oA
AT AF G AT SR A% ZH0
fagraizr mare £, w'r Ax gmd
wafer FT 9w &, Tt A% zH fAum
#1 9w ¢ Wt fe wfagmz } fan,
T OImF g AL IET WEd |
W fad 0% & FEigv FAT 4red
g f& @t et wma g\
aA ¢ T qg oY fegfa d3r 7o
¢ g dz ax 9 F aw 77 ar
A F11 a9 ag fadw @€ wena
AEATE L AT W@ T FT A FadA
qEEll A Fgl, FL AT FH ASAH
Fgrmn 2 fF ww = fagwmt &
g F g W g AT & &
fRT g WY @wer gEr g av g
T H faw FT AT F FF P

WG aF WA & g,
& frag won wgan ¢ fF feamifes
¥z F WOIATT FT STAT Y g
7rer grar & o f wfee ot a1
T 9 U, @ & g a% fadw A
¥R 2, WA EHAT UF Weedfed
O A FT WA § WX IS FQAT §
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fs 3@ avg § fear srm, Fuar & f
UF Gg Werdied § §AT qg werAfed
2| FqE AW W WA AG F AL
F T F |y , W A A i,
ar a2 Tl Fz@ @ & fF g O
qar Jdf ar, ag® T4 A1, T maga
Faa & fr aY T A e AT
AT oY | E% UF qEAT TFRTE AT
¥ F gear & 1 w7l 9% fagrw & 9|
At & 7@t A T AR ¥ AT @
o gw & @ W 1 9 Fg frr ar ¥
dfeq oY wwT @ FwAlEr T AT |
o daq ¥ oY 98 a1 AT & RT 39
& T AR AT | 3T 43T § @3 gy %
g7 ¥ werw oW fFa qr A7 4y
oA W ¥4 § mfaa a1 afww
wH AR & K g A & @Ay gt
oYW 9 A # QO FWT A9 W
1L 3 § 41T IFFW 27 0F A9 § g
Far & gv A a1 2y & *% fzar 4,
T, 28%e, 28YY HWIT LRUR W T F7
famre ar 6 <1 &7 ArwaT 2 | FEY wEf
aY wefy sefass &1 Y iz frar amar @
fe wfa wofams ¥ w3 & 9@ gy ar
f& ¥ g7 9T gAET FOT | OHT &=l
qEATAT & AT X FT T AT Fgy &
fort & 9 FT g9 97 AW TE qwd &
N & WA F1 & W9 ¥ FgaT §
f& oF g fag wer wfgd fam famr
fadrdt &= ¥g Tifaed qwd AT AW &
gt AREA, qEA, dfaiem A
W A AT F AIFA AT A4 ¥
FT & &7 0F arfre /17 FFE qoiaT
F o1 T FHAT ¥ WeeAfeq W @,
IT &1 2 5 e, ga g4 oA
@Al FT F ¥ IT H guTT wAAS &, W
F1 g% wAT 91fgd” 1 faY o o
g & 5 7 gg 7EY Fa1 (% W7 A
TH 4 ¥ ¥ U aF #gHd § "I
gl % TR FEAA & | 7 § T §
T gg 9T § wTET Wwfgd ) AfeA
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Tgr At a8 & f& e W warT A
£) werd, g7 ST TA0 A4 & T,
wfam @2l FY g7 (T ™A, AT AT
arg dg AT & al T, ;T & T
FIAT § AT TAA, BT KT AT FIAT
g @ TEd | gRT FTAA TIEE F
A w97 gAT e F1 fEfarae
faar ar fF 77 aftT 2 &, qar 2w 2
HIT TET ATES | 34T G497 @s 2070 &,
#fea wa goAAT A1EE AT FEA & 7

Shri S. M. Banerjee (Kanpur): He
is not here in the House.

st w0 fo awim : fow Aww
ag 9 IT THT &1 AT Tg @1 E |

WO RERT : IT KT ATH A9
a | 78 ey fF won Arrfaez af
¥ #eT ¥ gg *gr 91 A1 W g7
Trrferez qrEt g g W

Shri Thirumala Rao (Kakinada):
Only today morning Shri Gopalan
quoted Shri Jai Prakash Narayan and
Acharya Vinoba. Bhave in support
of his argument. No exception was
taken to that.

Mr. Speaker: There is difference
between the two. :

An hon, Member: Quotation.

oo R : TR HE W AT E
There was a difference. 1 was wvery
carefully listening to Shri Gopalan. He
quoted them because he wanted their
support for his arguments. So, he
said he was also of the opinion held
by them. He did not say: “this is my
opinion but others hold a different
opinion”. So, in fhis case, I would
request him not to criticise one parti-
cular individual who is not among us.
He might say that a leader of the
Praja Socialist party held one view
earlier and how they hold a different
view.
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Shkri S. M. Banerjee: But he is not
the leader of the Praja Socialist Party.

t To fo qvm ¢ X WwT §
frdes &€ @ 91 5 & M9 FY w=v
Ferdrara s g, s & Ao @Y W
WA AT AAT A 927 AV e ATF fg
qeEf g |

g a% faQey =@ FT W &,
uF faa e & a3eq ¥ w71 v 91w
29 uF WEHT F &Y ¥ 94F ;A F
g "sT &Y | & o ¥ wgar g e
o A wA F G A AW g0
Yt 1 wq1E qAY A A FrE N )
gy §7 9T N famarq g, A wieT g,
st 39 ¥ gfq e wrEAr @ w6
Fifged 8, I F FOO & AU ]
37 ¥ oYy &eT &Y T | AT ¥ feey
fasret a@ & g g0 & gAr |
gagaefrdfeata gy | &
=T F g AT § £ 5 e Sy
&g T @ g a1 F gar 7 segfre
q@Et {7 T T T AT TEAE TR fRar
gz 787 %&l fF: China has committed
aggression sRaRI|WF T Iq & ‘fTC:;

qg | 3‘@? Fg1:You have 1o tell categori-
cally that “China has committed aggression””

HY T3 IgiA Wreq AT ar frar s
Fgr & =g 7 waww wfwe fear g,
Aa Il wwar fE gi, Fgfaee et
%3 3o AW Ay § o qgwfew § )
faegi qaT A8 Fr 7 T F4T G gAT
7 A FT ATAN § 1 WU AR Faden
ST & WA 9T #7 Fg9 {5 g afeq
ot F q1g A & T 9T F71 991 A9 A1
fr afeq Y & &9 T 17 ¥ |1 AW
FA e Ao ¥ Frrg T ag ara
Tgee g fF s AT 3 "% @ M@ av
37 F Afga, I7 F gheriam, 9T
J7O, I FT UL, IT F A,
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¥ reAEl ¥ A @y gar )
%o, 9o At #T Ifa@E & FAT T
I@H yo AW T wEa WE ¢
dfed St T TH T[T F At w0
fagm & & dfeq ot & gt &
BATO T, ¥[W F WAL, W &Y
el # o gfe g, 6
FW ST W 99T @Y g WO A A
TT FT GHA | U IZ ARGT WK
T WA, T WwEdT qun st &
FRW AT I|UF & FT &I
™

TZT TE FIAFAT FEATEL FY AT 2,
& o & Fe g e a8 3 s e 2
frgx Y 7= &1 W W &1 AR
foat saa=T arifq &1 @y & waA &
SaART HifA &7 WY 2T 2 ) dfew St F
T A OF qAOAT & g ¥ w4y T
T GT FL A GQGA FAA G 1 I A
e 5 gk 3T W 39 ATRNT & a1
sign fafaeer o o fosw g &
T ag g0 737, aE% A g,
S aF UF 0F 9 yfa e
F F A AT qE Aw AST, W
I o faamT 1 g Y g ?
fF gw a9 aF FnfaoT A w49
T gF 99 o foarat € aw 9%
g 7S AT AGT 1 T a9 afed o
TFE WA FE A FAREA T
o A & g € W ¢ fFogn
5 FY T FUT, TE EIT TIAY 13
F @Y AT Y =TI, AR TEIT g
gforar F=m Y a1 glagT oY ST
T g9 F 9 F 9m OF 2T
T@r &, M udArEAde &1 gAvT fagra
g, wf= &1 gara fagra § A W)
HTEFAT T aY W 43 #T /@ 0
FT | AfHT @ AT FGT 99 fF I
o fogarae Y a1 a% g2 I Wi
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T F1 et geE e e
forRnTT o S S| T AT, T S
AT ERN AT ZH AT Y AT qrasgswar
grlY &1 W A W FW |

Mr. Speaker: Giani Gurmukh Singh
Musafir. Absent. Shri Venkatasub-
biah. Absent. Shri Shiv Charan
Gupta. Absent, Shri Sham La] Saraf.
Absent. Shri Vidya Charan Shukla.
Absent. Shri Bhagwat Jha Azad.

Shri Bhagwat Jha Azad: Mr.
Speaker, Sir, this is one more occasion
for the representatives of the nation
10 take a vow to drive out the Chinese
aggressor which we have done on so
many occasions in the past.

Mr. Speaker: We had decided that
we shall sit late, if required. Today
we will sit upto half past six.

Some Hon. Members: Only upto Six
O’clock.

Shri Bhagwat Jha Azad: This is one
more occasion for this supreme body
of the nation to demonstrate its strong
will to defend the honour and
integrity of the nation. This is one
more occasion for us to thank our
countrymen for the united stand that
they have taken in this grim hour of
the nation. We stand by the oath that
we have taken in this House., We
enjoined upon fhe Government to
make all defence preparations which
are necessary to snatch back:-our land
from the Chinesc aggressor. We have
to see that this spontaneous will of
the nation that was expressed with
determinationl, courage and sacrifice 1s
not allowed to slacken.

It is a long-drawn-out battle and
therefore there are likely to be many
phases of this battle. Our friends in
the Opposition have asked why we
enter into negotiations and why we
do not go on fighting. They do not
understand what fighting is. Possibly,
they are not military experts. There-
fore they quote wrong parallels. A
fight is not carried on only by guns
and ammunition but it also consists of
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in such long-drawn-out battles, some-
times of negotiations and sometimes of
going to the front and at other times
to have other tactics also. Therefore
I take this Colombo proposal or this
initiative for negotiations as one phase
of that long-drawn-out battle which
we envisage in order to fight back the
Chinese aggression.

We have been pained to hear the
speeches of some of the hon. friends
in the Opposition. We have also been
enlightened to hear the speech of Shri
Yajnik who has given ‘his full support
to the Colombo proposals as com-
mended by our Prime Minister. But
there were speeches from hon. Mem-
bers, like, Professor Ranga and Shri
Anthony, the nominated Member of
this House with no electorate behind
him, who said that the country says
this. I have also moved in the coun-
try during the last 40 days. I remind-
ed my constituency of the election
campaign. I moved for 31 days from
village to village only to find out what
they tell me and to say that in this
House. I must say that the country
said that it is left to the Government
and to the hon. Prime Minister to
change his tactics and method as to
how to fight back the aggression.
Therefore, I think, the country is re-
presented not by my hon. friend, Shri
Anthony, or Shri Ranga, who is as
mobile as the Chinese frontier clain
in his views as we have seen in thg
past......

Mr. Speaker: Order, order. That
should not be said in these terms.

Shri Bhagwat Jha Azad: He has
spoken very badly. One of the hon.
Members said that the hon. Prime
Minister was like Chamberlain. I
think, you should hold him also in
check.

Mr. Speaker: He might say anything

about (his views.

Shri Bhagwat Jha Azad: I am
speaking about his views and am say-
ing that his views are as mobile as
the Chinese frontier claim.
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Mr. Speaker: No.

Shri Bhagwat Jha Azad: Anyway, I
am reminded of a couplet by Shakes-
peare, namely,—

“There is a tale told by an idiot

Full of sound and fury signifying
nothing.”

I will, therefore, say that those hon.
friends who compare the hon. Prime
Minister to Chamberlain do not
know history. They do not know
what happened during the Gallipoli
campaign when Churchill was sent
into oblivion by Lloyd George. They
do not know Woodrow Wilson who
was a messenger of peace but who
fought a war, They do not know
Franklin Roosevelt who would have
been famous for his economics but
who also fought g war. Similarly,
on this occasion also, when the friends
from the Jan Sangh, representing a
party in this country which does not,
1 suppose, believe in the righteousness
of democracy in this country, quoted
that parallel], 1 felt that they were set-
ting a very bad precedent in the de-
mocracy of this country.

When we speak of the Colombo pro-
posals, I would say that we speak of
a certain faith in our battle; there is
nobody who is against it; all of us are
unanimously agreed that our purpose,
and sole purpose, is to fight back the
Chinese aggression. Therefore, in re-
gard to the Colombo proposals, my
hon. friend should have a little
patience. (Interruptions). I would
request my hon. friends not to disturb
me; otherwise, if I wanted I could
have disturbed my hon. friends much
more than they are disturbing me just
now. I woud submit that if only they
had the patience to hear. they would
have found that the Colombo propo-
sals are not proposals to settle the
border dispute, but as our leader
Shri U. N. Dhebar has said, it is just
a way out, to bring back the two
nations to negotiate at the table. To
negotiate what? My Government
will go to the table to negotiate for
the vacation of the Chinese aggres-
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sion, That is all that we have %o de.
I think that those friends who are
afraid of going in for negotiations are
weak, and they are chicken-hearted.
They do not know what position
India will take at the negotiating
table at the present moment. That
position will be this. It is true that
India has suffered defeat in the early
stages, as any country which is wed-
ded to democracy and not shouting
for peace while actually preparing
for war can have these kinds of set-
backs. It is just like an aggressor
having the initial advantage that he
may have gained. But, today we feel
that we have been able to isolate inis
country, these Chinese bandits from
the whole world opinion. We have
won a war in the diplomatic field.
Therefore, barring the three great
countries like Albania etc.,, the entire
world is with us. Therefore, I would
enjoin on my Government. I would ask
my Government to have advantage of
the diplomatic victory, and I would
ask my Government to take advan-
tage of the diplomatic defeat and the
economic infirmity of the Chinese
which they are having at the present
hour, and due to which they were
forced to declare their unitlateral
withdrawal.

Coming back to the Colombo pro-
posals, what are those proposals? Let
us see how by accepting them we are
going to compromise our honour and
dignity. I could not find any reply
from my hon. freinds on this point
except the statement that it will com-
promise the dignity and honour of this
country, You can go on shouting, as
Hitler who said ‘If you repeat a lie
a hundred times, it will become truth’.

Some of my hon., friends in the
Opposition believe in the Hitlerian
dictum that if you go on repeating a
word, it will become truth. What is
it that they have been saying from
this morning? They have not quoted
any instance, and they could not prove
by any logic how our dignity and
honour will be compromised if we
accept to megotiate on the basis of the



6105 Motion re:

Colombo proposals. They only re-
peated this dictum. Sometime before 1
had consultations with them in the
Lobby, and there also they only went
on saying this, I would submit, Sir,
that this country and its people are
wide awake. Some of my hon. friends
have talked so unanimously in support
of the war efforts. But I have seen
them in the different States and in the
different districts. After uttering just
two sentences in all the meetings that
we had called for to promote the war
effort, to mobolise opinion, and to mo-
bilise men, material and munition,
they used to talk as if Government
was committing some crime. I find
that they are resorting to the same
tactics here also, when they say that
We shall be compromising  our
dignity and honour by accepting
these proposals. How are we compro-
mising? It was in this very House
and also outside that the Prime Minis-
ter had said that we shall not nego-
tiate with the aggressor unless he re-
verts back to the 8th September line.

My hon. friends challenge that we
have not committed ourselves to this.
They forget that in parliamentary de-
mocracy, committal does not always
necessarily mean a formal resolution
passed by the House. Many Govern-
ment statements are made here, and
when no adverse comment comes on
them, that means that those statements
are accepted.

Apart from that, as Shri A. P. Jain
and some others also have pointed
out already, an amendment had been
moved by the great and enthusiatic
socialist friend Shri Ram Sewak
Yadav sayin: that Covernment should
not negotiate even if the Chinese re-
verted back to the 8th September line.
But that amendment had been reject-
ed by the House. So, all those friends
who are shouting here that we had
not committed ourselves did commit
themselves by negativing that amend-
ment. Therefore this House is equally
committed. I put the question the
other way. This is a debate we are
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having here. There is no formal re-
solution being adopted, 1 would
like to know whether our friends
would support this thesis that if all
the Members or most of them speak
against the Colombo proposals, the
Government should say ‘yes’, because
there will be no formal resolutiom.
Do they mean to say that if the majo-
rity of Members speak against the
proposals, the Government should
take that into consideration?

Therefore, I would say it was the
commitment of the Government, of
this Parliament, of this nation, because
this is a nation believi.ng in peace and
prosperity. It will be a bad, thing for
us in this grim hour to give up those
very basic principles and that very
basic policy for which this country,
specially its Prime Minister, is rated
so high in the world. We have al-
ways advocated that we want peace-
ful means, but certainly we do not
compromise our dignity and honour.
In this case, we are not compromising
our dignity and honour.

The Colombo proposals only sug-
gest a way out. They cover substan-
tially our demand. Some friends
told me in the Lobby that they were
initiated by the Chinese. I do not
know. They may be having better
information. Others say these are
American proposals. I do not know
about it. I have no knowledge of
these things. They may have better
knovl-dge as they may be going very
regularly to these Embassies. But I
bank upon my party’s opinion, my
country’s opinion and the opinion of
my Government and that of the
Prime Minister. Therefore, I would
say that by and large, the Colombo
proposals very substantially meet our
point, as stated by the Prime Minis-
ter. Therefore, I would not ask my
Government to take up a negative at-
titude before the court of world
opinion. I say not to negotiate is the
law of the jungle, not to negotiate is
uncivilised, not to negotiate is nothing
but showing one’s weakness.
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[Shri Bhagwat Jha Azad]

Therefore, 1 regard the Colombo
proposals as forming a very strong
basis which substantially cover our
own stand in regard to the 8th Sep-
tember line. Hence I would enjoin
upon our Government to accept them.
If the Chinese do not accept these
proposals, it will once more show to
the world the intransigence and pur-
poseless attitude of the Chinese ex-
pansionists. Therefore, it will be
fruitful and worthwhile and in accord
with our dignity and honour for us to
accept the proposals, to speak a good
word for these Colombo Powers who
have tried their best and found out a
basis on which we can go to the table,
and for what? To convince the
Chinese that they are expansionist,
they have committed aggression and
they should vacate it. Failing that,
the other way is always opén to us,
namely, the military method. I am
sure the preparations that are being
made in this country since the last
many months will continue to be
made so that if the Chinese do not see
reason, we will be able to hurl them
back beyond our frontiers.

Mr. Speaker: Is any representative
of the Muslim League or Republican
Party present”?... No. As regards the
Hindu Mahasabha, the name of Shri
Bishanchander Seth is with me in the
list. As regards the DMK, there is no
one present. I call upon Shri K.
Pattnayak. After that, I will call
Shri Brajeshwar Prasad.

Shrimati Lakshikanthamma (Kham-
mam): In the 1ast six hours of
debate, we have got only ten minutes.

Shri S. M. Banerjee: We are discus-
sing the proportion of time for
women.

st femA qeATmw ;. weE wEEq,
gz & oF N A% F7 T AmwQr
iR cammIa i@
TR A CEF g Qo & & AT ag
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ag & fF =it TwaEs g &1 O e
a7 a8 T 9w ¥ fire w9t gdifan
ag 939 c fqawaw #Y argT F1 qar
2, a8 Ux o fagy o <@y & 1 HfEA
T UF HEAYO TF 2 FIF ) THEaw
=g ¥ I weE AT a1 39 R faw
Tg 78 91 f < faewae 1 geq faar s
afe 39 § §9 w7 A Ot off 57 fF
LY FIE Q¥ HT HET M7 | FHiAQ
St wAEHz fey a7 @7 wHede fer av
HIT FF 24 TET 98¢ FA AT AT ¥V
Fg e it o=9 & &fs3 39 &1 79w
7z F@ 7 e w oz, e aw
& w17 T fret 397 7 6 < faavat
F TS FT W A=A A AW femn 2
T gHA a% 39 FTeN & fwAvsE
F A W FW § I 39 7 | A8 faar
F=T =fgw

™ & arg & 9 & fev ggemr
Z fF waw w41 R SR g S
wmw fear aw fasge g €
FiTETATA R F Ok Frar ar . .

ot fEArmm (ai) e
T_IE, Hi§ U Eme fE wqET |
kX FrAT’ Oy wes SEOWTA HEAT
FEA SAEAT & A7 WAAE FRF H
a3 zreal &1 anfad & o7 =R |

T WE\EY © g W= AT TG 8
ANfF 39 d@ § TFw &7 oo
argw fafaee &1 a1 &1 Y JwaT @
IS qEd Tg weAT A oaw * ¥
7T 2, &% T & WOy ek fede H
g

st foww qevaw © ag TR WA-
qifemiey a1 T & 7

*Expunged as ordered by the Chair.
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e wEEw c A g g fR A
g wAmiEaTed § 1 e A e
% F Ay fafeer o
g freY Y Amx & fag ag e
fragamaa s * * T T
g | AE AEEr W9 3T weRl &
faggr #x &

st fFow qEAT@E g d9EE F
wfy maqe & o

waw wgRE A7 T AW R
Ffm qg  * X g’ wee W
fazgr &7 3 ar & ?

N e qeAws 0 ot @, &
It faggr Fm § )

Ao Q¥ qAAFLT R AT ATT
T 92T § gH &w ¥ o ff 7 o
T F AT F ARG AIN AT FET AT
ff q@ @/ 73 g IH ITR! wE 9
T&T A Hre fFar sar g QY |y s
& F1z fer srar & 97 5 omfed
ag e § o 2w A&7 o, afee 599
qTT AT A FT 0F a7 fge 2,
g fF da7 faogmar ot ey 7 #5357
g s famr smar @ 0 Wi 3A Had
&1 7 74  Fg ar ¢ faq & amg =
TS T FT 79 AT a9 Az s
T A fdar | 94 feAl g9 wA
3T el W oFE 8 —

ol & T AN AT AT ATRATEA §
faam 9% f5 T 33
g, S s et 99 9% fE
g = faeger sg 7@
& w1 fee 393 9™ WiE T
IgM T8 wer fw ag fam
¥ o agr g, a8 faw
W 9T F agEa 1 Wg
T} afeF woaT ¥ uE
TF A= F T X 1T
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W & UF, TF W, TH
T A AT TF, TF T
g

Ty R g1 ¥ fya amy &1
T FAY ST A FET AT T SR A
A TR o T 7 wfY g W
o 70 & 73 7 Faeeretar o o7 9Tl
% o7 ag S Frew angd 97 -
farear g0 ag A F=v 9T &Y gwy ?
o faedt o3 faaw A famfaoerg
F w1 AT FETe o HAY S A Y
aa & FifE T STEe g 3E g
o e WY S S Fey ar @y faar
7 qg A Tg & a1 fRe aaw w74,
IE7 W gF A Fgr 47 AR A7 437
32 Fer 41, 39 & faas o F=7
g &) afasm a1 gfogmee mas
T el A fely alm @ ouw
FAF FY a9 78 ¢ {7 | 9T AR
ag Y &3m fo gam A FF o
TFHe AW F, 09 dIwEd gl T
g fm g 4T AT 79T 0 FitE
g8 @@ A8 fv  sowew sl
¥ o39sr agr g g e
YT IAH IAAAT Ay Y &, I g
SaHT STedt 3¥T 9% WA@Y § | S R0
AT T Q1 I ATT FEl AT 8 AGER
F1 Fa 9 ¥ AW #7 fzar fF aw
e w371, a1 f&v = fagmv &Y
AR 9T W1 AT

o foqeaw #1 @ga &1 S A
a9 WY &, A R S FoA
aE 99 @ §, 99 NF 7 wei
a% fro o W@ E 1 R WS aF AH
& a1 f5 S FTH qT3 & 9
F s oY oAt # gfvan & aga s
fasor FW § | 4 99 TR WX
ag ot T T @

*Bxpunged as ordered by the Chair.
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st @t do WAt - FT AW W
fort a3 @ 7

st fema qeAEE - FF AT
azeqi 7 Fgr fF 9 T 9 faepw
mzdTafes g, gfaar W IEF WA
F15 AG |

GF WRAG OFEq ;. WEATAAT

2

w7t S5 g« Fearfaar #1 F1F
F7 R FE AL T T A A -
FI7 I F A9 g, § ITT &I ARY
st Afam K grar e amg % &4
I H AT ® AW AT & T E

wegm WgEG oAl AT W
foega awa fFa 417 %7 ea1 qgnfaa
771 2 1 Fev grgg 7 At fr o
foemart & %8 7 0¥

st feqy geams o *F

FeqR  WEIRd ¢ g AT dgd Ad
¥ AT AAAE qI T4 AGF FA,
AT AFT TATAT AR A&r AT AFAT
HAed A1 AAAE TSET &1 TF g0 &,
Fffr i @ 3z sHTT Y §,
7 garfag adf &

« femy q-m:ms :
mafr  *

T qAAT
a7z

quEps "Ag|Ea . AnAE qE
U Tl &1 FHAT A9 F7 AT A7
FTE T KL FY AN TH UT TE
za 2, &1 f5 aga s wAfaw @
g1
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o7 fewA wewww ST gy oA
Fgr g, # 7 a1 I F[ AW H AT
F aww @ faar g

WAN WEEA . WA AIET F
7 UF AT FT AAAT FT TIHAT THA1 7
1 g fomd ® s, @ 39 #61
T qU AMANG TG F AGAT @1
zET 7 .

TTo Hio Y WAW : AAAE Feeq
qo9gw wgi i Sl Y TH a &
aQ¥gT fzar & # 9T 9 99 ag gae
TF T Fg W E

WO WENEd g a1 97 ¥ Al
T 8 fF *

st fomA qemmw o & 7 oA Ay
FaT

KEOW WEEW . A4 a3e |
8 g FZ & ? 4g A9 fEE ¥
faer &1 WmET ) NF 9w AT
T 419 ®1 Al F49 fF § 3@ F1 7w
A 46 |

Y fFre g - ST TEd
F gft W FEr ArR-gSEA fwar
ar Tgr 21 afeT 3w a| F1 Wmag
oA A § fF owm Sa S 4,
aF S F7 gAAT g1 91, I FIAT
qEs § & #7165 g9 AW & /9 aganT
TR Ffau, gwat gl AR ™ &
fag, @rar =1 a4 98 | ¥ a &1
o9 gZ & f A fF 37§ ¥ fraa
o4 § | & g3 qeer Aifa w0 fewiadr
g, wfew & 38 #¢7 § faq it adf
fgagm & 9= = & fggEm &
FIT GHAT GHT, I aF ST A1, IW
gTq WY AT &g g fawer

*Expunged as ordered by the Chair.
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a1, @ AR T F 3T, AR FARTL
wdwr Y, fegeam w1 oAsAr AW
a9 FT AL 9T, FIAFET @S T 9T
Ffaq qevq T g @y 4 1 gafag
qg TN TE AFAr Gk § T
JTEFAA T E, T GAR [T F ART
§ o zafae & gt WAk FJ@H
HT T FAY gqQ gz.r%' TE AR 1

T W 3T 4@ 1 A A9
ar FI A g ?owar a1 F
FT AOF T A oqg a4 I &1 5 oag
Ux IERA AT §, qg 0F IOARY
& 2 T qg T {1 TG AW ATT
@ AL g, A1 gH WT gT AT, g
FET | AfFT ag A9 q@¥ gEm g
W R | S T 7 faead 9 wrwa
frar, @1 R F1 AT F Fgr mar
o gH fgsaa & @7 i, ar fam@-
a7 & I AW 3AfA0 gw £8 s@T
d | 9q 7@ A9 aqrE wE, av ag
gl T f& gw Smfacaes SwdT
o R Amfrerw ag wwan, qr
g g smm | e ae dw o
gl g &, 3IA AT ug T &
g ) afFT i aF o AT wo
% ¥ A &L F AT IHAT FT
A F fac w9 &y 0
g

9§ F1E % T8 & fr o uw
T ZA FT FIET TG FT AT
73 2 AR guAly a7 d99 W I3
o 2, a1 feT g < WY <7 §Y sty
o F¥ FENT H gwn, G " F
ar ¥ 9w & I &, 99 & faadr

ST AT ¥ 9@ @ o, 9@ IEr

F qrg | TN H/IT T o9 TIR"m,
fT gwaAr T 3w | WA qF JQA T
gwr 2 fF s 1w =rgar &, g
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a1 ], I A9 @A &, A ST I

g 9 9@ 9 "gar g a1 mfa o

g‘m R AR WA e
|

WX T AN FAT FT AL wA
g AR @ ag WA F Saw W
& T & A1 "R FW #r gAfawm
gfafaad g ST 1 AT gAsar
QI F A G, WiF FEE g7
FT T F O EHT | 3T F @A Tg
FEr fara F1 3f7 z@r @@, Afea i
# qZ T AANAAA 196FA @A @l
S, 43 F e seqft @ g T
AR A qTAT fEgadt T @ a9,
ag fpT I@7 aa

AT qgx & fF fameTr Tar @ ?
Fa U & faweT g @Far & A @
g ST AT | W FEL AT
& foad darc 787 8, e & fag 3w
@3 g T ar, 9w F fae g9 gew
a1 ), a1 IT F AGAT WTA
g [0 arfed | gg FE IFIQ G
g &F a am & g8 F47T 7T 1 I FT
FE AR FT I6T & | HIC IF T S
Ta@ F fac w79, sggfs o) famm
gl g, Q@ o 97 1 w3 & famer
§ ge ST =nfeq |

weqer Tt feum ot Ay
g ?

st frme qEAmw S o Ay
FATE 9T WY § AR o & q91T
R e ¥ fag, 9w F 9
A T WA FRO 2 | 9@ IR qg
¥ 5 R Zg F_TAT SS, WK S
FET o=, a1 i [ § faw e
FT A09T 9T @ &, a@R 7 5w
feem # Tea), wafesw w A9T-
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[+ frwm gzamT)

feow TiE 99 @, 39 qq B T@I"
W % fegwedt

F GH FEAT
I | 9% O T FE F (67 T
T AEL R, FOG F AR T TGN
glag 2o qae arw, fw &
TR 43 99T AG AT &, FfF
TR Ag qg Ty, @t fFeaaEry
*

Eal
I T TF FIAT 9T | THAT A=A
AgE TEed *
* * AT HYT AT
¥ 0 fagm

Shri Bhagwat Jha Azad: It is a
personal remark. I strongly object to
the hon. Member’'s behaviour. He
must be asked to withdraw these
remarks.

S| WgA @Eq (fAmia) @ 3
1 a@ v A

Y IEEE A1 WIS 39 a7

w1 waaa oo wwn fa ok *
fasga T

z (Interruptions)
oW WERA | WIET, WIS |

oY HIgA FT@ET ;WA G T
% ZAEe A

MY WTEE HUWEE a4 T S4-
TT G & | Unterruptions)

qOW WA . AET, WEL | G
T B @ T, AN ™ OH A
T OFC §FA g 7 O®T wwA
qEE 9 WY & FM-aiE A kA
T A ?
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mg;ﬁ«@mfmmﬁu
g AT F FBd A w9 1 *

=N fEsA qEATEE *

N Wgw ey M FT aaee
agT T AGT &1 awar |

L T o B D B i
LA

= fFm qewaw W

Fe 2

st qeiram (fzusta) o o gda
g 2 5 wex 1 oy "uw faAw €
TeE &1 AR AWAIT 380 &7 T
g ’

U WgRY A AWET §TEd
T SATIT FHAGT § | q¢ qF TG A
T F7 Fed § | 98 a9 o 8 fF T
quAd @ ¥ | g JEAIE A
g & §ra w4 g @ e

st o faro urely ok
™ I w=t w e ¥ oger famw
ST =gy o

wegw Agwd - § ey &1 AT

dfeq 7 g fF s 1w fF ** &
T AT G

*Bxpunged as ordered by the Chair.
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st Wo w0 fawrsiwre (FiferaTe-
Q) R Famw g
ﬁﬁag‘atﬁf;%|

Shri  Raghunath
anparliamentary.

Singh: Most

aafe-wrd sxrerm & IgEat (s
fadm fag) © ¥% @am #§ fosgeras
T 3 EEAT AMMET | F&@T AF 5 I
TR FT T 2, ¥ 07 § fF 39wy
Il 7% W65 ¥ ALY w37 A =fEd

STTqR WERE T AT FT qAAT
g E NF A9 Y ¥ I oW @
g fx =t samr 779 § @ 3y Ak
A2

ot fomw qrATEw Kk F7@ §

W wgERm § 3 FT swwa
& ZAT § 1 g8 w1 feay oA 2 W
T FT FE WT qF99 F | A AT
TR & F1e fear sram W) A T
Aada fesead! & awg w7 faey
M I ET & |

Nt foq g - A &9 awe
& et W Fgr 9T fF qqrT A F
I WA FT FAC  agEd & fog
= A/ T FT @A gar 21 faw
M FA & w0 F fA¥ qJoar
A qTE AT @=1 g1 96T 2, 7y 39
U7 A F7 feam W & e F
fau a1 93 7% & fau d@ § g%
2 | X 7w AT g1 a ag '
QH FIAT AN | FIE HA F{OAT
AT G ALY FCT FET &, gh-
fom S o & fom darv w@Y €

*f ARTAT /T AR © W g7
WG 7 qg FgT (% 98 w9 & f oy
U 9% TIST 71 THEA 39 gr99 A
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frc mar 1 fe o8 T 9w § wifs
g THEHT qX g ¥ §

|

Mr. Speaker: Mr. Tiwary. He is not
here. Mr. Manasen. He is also not
here.

Shri Brajeshwar Prasad rose—

Mr. Speaker: I am coming to him.
Let me strike out all those who can
be struck out. Shri Brajeshwar
Prasad.

-

Shri Brajeshwar Prasad (Gaya):
Sir, I would like to make a few
general observations before I come to
the main points of my speech. The
man whom I regard as the greatest
statesman of the age is being com-
pared to Mr. Chamberlain. 1 regard
Mr. Chamberlain as a greater States-
man than Mr. Churchill. Mr. Churchili
stood for an Anglo-American alliance.
Mr. Chamberlian, on the other hand,
stood for an Anglo-German alliance.
Both were defenders of British
imperial interests. The three great
achievements of Mr. Churchill are the
establishment of Russian hegemony
over eastern Europe, the establish-
ment of communism in China and the
liquidation of the British empire.

Mr. Speaker: It is very nice to hear
all these, but I may enquire whether
this is all relevant.

Shri D, C. Sharma: These are gene-
ral remarks.

Shri Brajeshwar Prasad: I have
said that before I come to the main
points of my speech, I would like to
make a few general observations.

" Mr. Speaker: Simply by saying that,
they do not become relevant.

Shri Brajeshwar Prasad: I will
explain to you within a moment how
it is relevant. None of these things

**Expunged as ordered by the Chair



6119 Motion re:

[Shri Brajeshwar Prasad]

would have happened if the foreign
policy of Mr. Chamberlain had been
approved. The essence of Mr.
Chamberlain’s proposal was that a
State must come to terms with a
potential aggressor. I hope what I
am driving at is now clear. His policy
is now being pursued. The concepts
of the European Market and of a
Union of Western Europe spring from
the idea of an Anglo-German alliance.
I plead for a political settlement with
China.

Mr. Speaker: Now he has come to
the point.

Shri Brajeshwar Prasad: This was
necessary, Sir. We are dealing here
with the Colombo powers and not
with China. The significance of this
has not been understood by all of
us.

Mr. Speaker: “All” includes the
hon. Member himself.

Shri Brajeshwar Prasad: This was
an observation made by the Prime
Minister in his opening speech. We
have to go through the motion of
negotiation for a pretty long time to
come. Friends say that China is a
menace. 1 do not agree with this
view. Russia has not been able to
take West Berlin. America has not
been able to take East Berlin. Expan-
sionism has become obsolete in the
thermo-nuclear age.

China cannot advance one step
further. The conflict between India
and China may lead either to a war
or to a political settlement or to a
stalemate. I am wholeheartedly in
favour of a political settlement with
China on the basis of a clear recogni-
tion by the Chinese that the Aksai
Chin Plateau and the Lingzi Tang
Plains were never a part of China
and are an integral part of India. All
facilities for civilian traffic on the
Tibet-Sinkiang Road should be
guaranteed to China.
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We should never come to terms with
China or any other power on the
basis of handing over any portion of
our territory in Kashmir.

Shri D. C. Sharma: Hear, hear.

Shri Brajeshwar Prasad: There are
two reasons why we should pursue a
policy of continuing the stalemate
vis-a-vis China, if the Chinese do not
withdraw from the Aksai Chin area.
China can never invade India as long
as Russia and America are on our
side. Russia and America will have
to remain on our side as long as China
remains hostile to India. We should
not try to undermine the foundations
of our security.

Shri D. C. Sharma: Hear, hear.

Mr. Speaker: Every time that is not
required. Inside the Parliament
“hear, hear” is not the form of appro-
bation that is given normally.

Shri Brajeshwar Prasad: We should
not try to undermine the foundations
of our security—the best defence
system in the world—by coming to
terms with China on the basis of
handing over Aksai Chin area to her.
The defence of India is the responsi-
bility of America and of Russia.
History has cast this responsibility
upon their shoulders. India is the
only country in the world which

_ enjoys the political and the military

support of both Russia and America.
It is only on the question of defend-
ing India that Russia and America
co-operate with each other. Why do
they doso? Is it because of friend-
ship with us or is it in their own
interest to do so? Russia will be
driven out of the Caucasus, Siberia
and Central Asia, if China is allowed
to swallow India. America will be
driven out of Asia, the SEATO and
the CENTO will be shattered to pieces
and Japan, nay, the whole of Asie
will be integrated with China if China
swallows India.
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It is neither possible, nor desirable,
to drive out the Chinese from the
Aksai Chin area even if we become
militarily stronger than China. The
Russians will ask us not to march one
step further,; the moment our troops
try to cross the Tibet-Sinkiang road.
America will leave us in the lurch
the moment Russia intervenes. What
Cuba is to America, probably that or
more is the Aksai Chin area to Russia.
America will be badly defeated by
Russia if a conventional war breaks
out between them in the Aksai Chin
area. The Chinesc army consists of
five million soldiers and Russia is the
largest, the greatest and the strongest
land power on the globe. The whole
world will be shattered to pieces if a
thermo-nuclear war breaks out bet-
ween them. The Aksai Chin area can
be liberated if both Russia and
America attack China of which there
is no possibility. There is a political
and moral obligation on Russia to
support China. If Russia permits India
to drive out China fiom the whole of
the Aksai Chin area, the result will
be disastrous for both India and
Russia.  Defeated by India and
betrayed by Russia, China will have
no alternative left open to her but to
join hands with the United States of
America. . ..

An Hon. Member: Wonderful logic.

Shri Brajeshwar Prasad:....like
Germany and Japan, who after being
defeated, joined hands “with the
United States of, A'merica. In 1939
Russia and Germany came to a politi-
cal settlement on the basis of the
division of Eastern Europe into two
spheres of influence, Russian and
German. If this comes to pass, Russia
will become vulnerable to attack by
America from Asia as well and the
whole of the continental and the
peninsular regions of Asia bordering
the Pacific will be divided into two
spheres of influence—American and
Chinese. To compensate for the loss
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sustained in the Pacific, Russia may
be permitted to establish her hege-
mony over the Middle East. Anything
may happen to India if she is sand
wiched between Russia in the Middle
East and America and China in South
East Asia.

The second reason why we should
pursue a policy of continuing the
stalemate wis-a-vis China if the
Chinese do not withdraw from the
Aksai Chin area is that China will

never agree to disarmament unless
she is ostracised, isolated, boycotted
and quarantined by all the nation

States of the world. Both Russia
and America have boycotted China.
The condition precedent to the recog-
nition of China by the USA, to the
induction of China into the UNO, to
the integration of Formosa with
China and to the restoration of
friendship between China and Russia
and between China and India is a
clear indication by China that along
with India, Russia and America she
also is pm'pa.redobo disarm  herself.

Before I conclude I would like to
pay my tribute to the hon. Prime
Minister for his wise handling of the
grave problems that oonfront us on
the stage of intemational politics.

There are two assumptions behind
our foreign policy which have now
been proved to be correct. I have
consistently and persistently opposed
the policy of non-alignment, but after
the Chinese aggression I have become
a votary of the policy of non-align-
ment. The first assumption is that
neither Russia nor America will
attack India. This is the first assump-
tion behind our foreign policy. The
second is that if any third country
attacks India, both Russia and
America will rally round India. Both
these assumptions have been proved
oorrect to the hilt.

The attack by China on India con-
notes the failure of the foreign policies
of both China and America. I have
gaid more than once on the floor of
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the House that the aim of China in
attacking India is to drive India into
the American camp so that the Sino-
Soviet Pact is resurrected. This
analysis of mine has now been endors-
ed by others as well. India has not
joined the American camp, The rift
‘between Russia and China has widen-
ed and both Russia and America have
become our defenders. The giving of
military aid to Pakistan was based
on the assumption that China will not
attack India. Now military aid is
being given to India without any
strings attached to it.

Shri Kappen (Muvattupuzha): Sir,
this House has been called upon to
make the most momentous decision
not only in its history but in the
“history of this nation also. If we make
a wrong decision, it will spell disaster
not only for this nation but also for
the whole world. If we make a cor-
rect or a right decision, not only
morally but also diplomatically and
tactically that will get the acclaim
of the whole world gnd the gratitude
of the generations to come in this
country. Therefore in  considening
the proposals before us I request that
we should not be led by emotion. We
should view the proposals in the light
of cold reason and decide whether
the proposals are to be accepted or
rejected.

As has been pointed out, the pro-
posals are not a formula for the
settlement of the dispute between
India and China. They are at best
only a modus vivendi for India and
China to sit beside a table and dis-
cuss the problems that confront them.
This fact has to be considered when
we consider the proposals before us.
it Is being said and considered as if
the proposals are a formula for the
settlement of the border dispute bet-
ween India and China. Let us exa-
mine the proposals. We have only
to consider whether the proposal
"before us estimates to the proposal
that we have made to China for
negotiations. I1f has clearly been
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pointéd out before this House that
not only it estimates or comes up to
the proposal that we have made to
China but in some places we get
more territory than we have asked
for in our proposals.

In these circumstances, are we to
reject this proposal or are we to
accept it? What is the harm or what
are we going to lose by accepting
this proposal? The unilateral cease-
fire by China has been there for the
last s0 many days when the Chinese
soldiers were vacating our land. Now
what has been urged by many people
is that we should not be prepared for
negotiations but we must fight. This
House has been sitting for the last
so many days and the cease-fire was
there and the withdrawal was going
on. Why did we not carry on the
fight? Why did we accept the cease-
fire proposal in a way and why did
we wait? Supposing during this
period there was a talk of negotiation,
and supposing China and India sat
together beside a table and discussed
the problems that confronted them,
what harm would have happened?

The Colombo proposals are only a
modus vivendi; they are only a basis
for sitting round a table and dis-
cussing the problems that confront
the two countries.

It may be asked: Will China come
to terms? Will China accept these
terms? These questions are irrelevant,
because supposing China does not
accept them, then India will in a vic-
tory; so far, India has won a political
and tactical victory in this war; so
many nations of the world including
the communist countries have come
forward and supported India’s cause,
and condemned Chinese policy; except-
ing a few, probably one or two na-
tions of the world, all the nations of
the world have come to the support
of India. Suppose we accept the pro-
posals and go to a table and discuss,
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and due to the intransigence and un-
reasonableness of China, the propo-
sals fall through and the discussions
fall through, we get the support of
the whole world. On the other hand,
supposing we reject this proposal,
what will be its effect? It means total
war, and fighting to the end.

Suppose A'merica and the Western
nationg are to supply us war materials,
and if necessary even goldiers, does
the House think that Russia will keep
quiet, that Russia will still stand with
us? In case there is a war, it is
bound to be a world war. In that case,
does this House think that Russia will
sit quiet and w..l not join witk Cl.na
and will still stand with India? 1f it
comes to a total war, what will be its
effect? India will become the theatre
of a world war Probably there may
be nations who desire that the war
might be waged in a theatre far away
from their countries. For instance,
they were not prepared to wage a war
in Cuba. But supposing India be-
comes the theatre for war, what will
happen? As Mr. Khruschev has point-
ed out. in this nuclear age when there
is nuclear warf-re, the first explosion
will destrey ana will kill 70 to 100
lakhs of pcople. If India becomes the
theatre of a wo.id war, what will be
left here after the war? Will not
India appear a desolate country? And
what are we going to gain by it?

A few nations interested in the
peace of the world and wishing that
there should be world peace met. Let
us not consider in what cirrcumstances
they met. Shri Frank Anthony has
pointed out that they met because
they feared China. The gix Afro-
Asian nations who assembled in Colo-
mbo met, according to my hon. friend
under the fear of the aggression by
China. Therefore, the argument was
that their propcsals were influen.ed
by that fear. Let us accept for the
sake of argument that that is correct.
Even then, if we accept the proposals
and go to a table and talk what do
we lose? We lose nothing. But it may
be argued, and .t may be pointed »ut

2535 (Ai) LSD—9.
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that we are sti!l arming ourselves as
we have to, because the military x-
perts have pointed out that it will
take at least three to five years for
India to militarily reach the point
which has been reached by China.
If that is so, suppose we go to war at
present. Are we prepared for a war?
Are we in a position to fight China
without outside help? We have to
admit that we are not. If we go to
the table for discussion, we get time,
we can get armed and prepared. It
may be pointed out that China will
then say, “India is arming. She is not
sincere’ and that Pakistan may point
out that India is not sincere, she
wants to fight Pakistan. Well, diffi-
culties are there. These problems
may arise. But even then, is it not
better for us to sit round the Table
and negotiate? If we succeed—I" am
sure that we are bound to succeed—
do we not achieve our objective? I
am sure that China canot go back on
that. Why did China declare a unila-
teral cease fire? Is it because she
loved India? Is it because she respect-
ed our Prime minister? It was be-
cause she found that internationally
she was a loser. Politically tactically
and diplomatically she had become a
loser. Therefore she withdrew unila-
térally. She declared a cease fire and
wanted to go back saying ‘We are
prepared for compromise; we have un-
jlaterally declared a cease fire; we
are withdrawing our armies; India is
the country which is not prepared for
peace.’ This allegation may not be
there if we sit round the table and
discuss the problem. Questions can
be settled peacefully.

People have been speaking about
war. They have been saying that
India ‘must wage a war I am really
surprised that some responsible peo-
ple should be talking about war
as if it is a very small thing.
In this nuclear age, war means
destruction, war means death. Do we
want that destruction for this country
which has been progressing for the
last 15 yez-:7 - -sk the House to
consider the question seriously. If
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there is one per cent chance of settling
this dispute by negotiation, we have to
attempt it for the sake of our coun-
try, for the sake of our millions, for
the sake of world peace. I thank you
for the opportunity given to me,

Shri S, M. Banerjee: I fully asso-
ciate myself with the noble sentiments
expressed by our beloved Prime Min-
ister this morning. I have heard with
rapt attention the speeches of those
hon. Members who opposec;/the con-
tention or the ideas put forward by
the hon. Prime Minister and gave an
idea to this House, and through this
House, wanted to convey these feelings
to the/country, that the Prime Minis-
ter hdd gone back and he was not
going to stick to the pledge taken by
this House in November 1962.

I have carefully gone through.’the
proposels of Colombo Conference.
I must thank those Colombo Powers,
specially the Prime Minister of Cey-
lon, not only for coming to the rescue
of our country—though we ar "strong
enoughy and capable of défending
ourselves—but for defending the
policy of non-alignment. These Afro-
Asian Powers today are more concer-
ned with the Chinese aggression
because they have/seen and they
know what this expansionism means,
and it is to defend the integrity so-
vereigntly, independence and demo-
cracy of their own countries that they
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want that some peaceful settlemesry 4

should be arrived at in this casel
It is no question of acceptance or
rejection of these proposals, The

question before us is what should be
done..

These proposals, according.to the
Prime Minister, are nearer’ the 8th
September line I have also cared
to see both the maps, and I find—I
speak subject to correction with my
limited ,[ knowledge—that in some
places it is better than the 8th Sep-
tember line. It is true, as pointed out
by the hon. Prime Minister, that
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in some places in th:/western sector
there are certain check-postss which
will not remain with us, but after
all, when we initiate discussion on
the basis pf these Colombo proposals,
it is ope-%o us to have further nego-
tiations and talk and see that we ad-
here to our 8th September line.

Let us face realities, the grim rea-
lity, China has been condemned by
the entire world, I should say, by the
communist countries themselves. What
happened in Berlin? Three days back,
the Chinese representative who spoke
was hooted down by the communist
countries,f Is it not enough condem-
nation? “They are condemned and
publicly condomned by all the other
communist countries including  the
Soviet Union. And who is sugporting
China today? The petty, Hi%flaster's
Voice Albania. Through Albania and
one or two other small countries.
China is putting forward its ideology
of world domination and expansio-
nism. Today China stands condom-
ned by the communi?/countries, and
I think that our foréign policy has
succeeded to this extent that the com-
munist countries have been forced to
support us and cendemn China, It is
the greatestfachievement of our foreign
policy, and must congratulate the
hon, Prime Minister who is an emblem
of domocracy and non-alignment in
this country.

Non-alignment today is an articleof
faith with us. We cannot tinker with
that, and it has been proved beyond
doubt after the Chinese aggression
that non-alignment is the need of
the hour, andfit is a message for the
entire world, especially for those who
believe that by adopting it they can
also save their independence.

Now I come to the proposals them-
selves./ China has not rejected them,
but aécepted them in principle, How-
ever, after getting the clarifications,
they are opposed to the clarification~
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Today, if we reject the whole thing,
what is our position before the Afro-
Asian countries? It is not a dream,
but I feel honestly that India today or
tomorrow or the day after is going to
lead the entire Afro-Asian countries,
provided we follow the correct ideo-
logy preached by our Prime Minister.
That is my conviction, based on right
or wrong politics, I do not know. That
is why we have to face the entire
Afro-Asian countries.

After all, we canmot follow China.
They can reject anything. They can
disown the other communist countries
who gave them weverything gave them
all help. They can reject their ideo-
logy, because, unfortunately, they are
following an ideclogy, a path of expan-
sionism which, to my mind, is no; the
correct path of Marxism.

So, I fee] that today these proposals
should be accepted in the sense that
there should be a positive response to
them,” I did not press my substitule
motion after hearing the Prime Minis-
ter, and I am glad that the substitution
tabled by me and my hon. friends
Shri Yajnik, Shri Tridib Kumar Chau-
dhuri and others says exactly the
same thing. What did we say? With
your permission, I should like to refer
to a few lines of it:

“This House authorities the Gov-
ermmment of India to make a posi-
tive response to the Colombo pro-
posals consistent with the pledge
taken by this House (o have the
aggression against India vacated
and with the declared policy of the
Government of India to secure the
withdrawal of the Chinese forces
to the line of Sevtember 8, 1962.”

There should be no sense of compla-
cency. I am happy that the ordnance
factory workers have produced so
much. We have seen so much enthu-
siasm in this country. There is no
other flag flying in the country except
the national flag under which we are
all united I have urged the Govern-
ment to continue iis measures to
mobilise men, money and ammunition
to increase the armed strength and
preparedness of the people to beat
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back any aggression against the
country, irrespective of the course that
may be taken by the discussions on
these proposals. I know we are also
discussing with Pakistan. I wish them
all success, But what is our slogan?
We are getting aid from the Anglo-
American bloc countries. We welcome
their aid. They have behaved in a
very friendly way. But after all we
cannot get aid at the cost of Kashmir.
Qur slogan must be not an inch of
Ladakh, NEFA or Kashmir. Many ja-
wans have shed their last drop of blood.
That is why I take this opportunity in
requesting my friends and these frien-
dly countries who gave us such a timely
aid not to attach political strings but
to allow the friendly aid to remain
friendly. That is why I also say that
we should move towards self-sufficiency
in Defence matters. The production in
ordance factories has been doubled in
three months. 63,000 ordnance factory
workers are working 12 hours a day
but are taking only 8 hours pay, refus-
ing to take any overtime allowance
and are prepared to work more. That
is the spirit shown by our workers,
jll-clad and ill-fed. They do not even
care to take their rations, In Kanpur I
kave seen their very young children
going to take the rations. When their
wives ask them to come an hour or
two earlier, which they used to do
before they say: no, the war is on.
That is the moving spirit behind the
Resolution which we passed here. My
hon. friends are afraid that we are
moving towanrds another direction. It
is not so. There is only one direction:
Chinese aggression should be vacated.
But we should not refuse to negotiate.
I remember our hon. Prime Minister
s3ving, when he wag attacked by all
people here: We shall negotiate and
nezotiate and negotiate till the bitber
end. That is diplomacy; that is states-
manship. I do not know what will
happen to this country if sometime——
God forbid that—Shri Ranga becomes
the Prime Minister of this country....
(Interruptions,) I have seen the letter
written by his leader, wanting us to
play into the hands of the Anglo-
American bloc and had I had more
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[Shri S. M. Banerjee]

time, I would have read it. The
reactionary forces have today united
to oppose the Colombo proposals and
negotiations. They criticise outside
about unpreparedness, When it is a
question of parting with their gold,
they do not come forward. But they
want the Prime Minister to fight back
the Chinese—how?—by playing into
the hands of the Anglo American bloc
and have talks on Kashmir to divide
India further. I have followed with
great interest the speeches given by
the leaders outside. I am happy that
in this House at least such speeches
have not been made. So, I request
the hon. Prime Minister not to be—I
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do not want to use the word “bullied
taken by them. The entire country is
with him: I can assure him of that on
behalf of the working classes whom
I represent. They will shed their last
drop of blood amd last ounce of energy
to defend the integrity of the country.
But we ghould negotiate and create
world opinion against China so that we -
could not only beat them in arms but
also in diplomacy and statesmanship.

18.31 hrs.

The Lok Sabha then adjourned till
January 24, 1963/Magha 4, 1884
(Saka).
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CoLumMNs WRITTEN ANSWERS TO CorLumMNs
ORAL ANSWERS TO QUES- QUESTIONS—contd.
TIONS . . . 5885—5923 S.Q. Subject
S.Q. Subject No.
30 Superannuatlon age of Go- 453 9;;3{;‘ ?u'ﬂ"" of I.IIVCSUT 5930-31
ernment employees . 5885—389 . . X
bi 88 2 454 Recruitmentjof technical and
431 Prohibition - 5889—9 non-technical personnel  5931-32
432 Fair Price Shops for kero-
sene . . $892—94 U.S.Q.
435 Reorientation of educunonnl No.
system due to emergency . 5894—98 Detai der Def
994 Detainees under Defence
436 Natinal Discipline :Ch°m§sga—5goo of IndiaRules. . . 5932
437 Oil and Natural Gas Com- 995 Civil Defence . 5932-33
mission. . . §900—03 996 Glsants for performance of
438 Fourth Oil rcﬁnery in pub- ramas. . . - 5933-34
lic sector . . $904—05 997 Women language dngeachcra
439 Russian experts at Sibugar :grcller Delhi Administra- s
project . . . 5905—O08 : . 934
140 Defence of India Act. . 5908—17 998 Gas fields in Gu)arat 5934-35
441¥Soviet oil projects for In- 999 Ga‘.‘hm University : 5935
dia . . . . 5918-19 1000 Urilons of Government emp- s
; . . ployees 5935-3
Ind ducati 19-20
443 Indian education service 5919-2 roor industry . . 5036
SNLQ. 1002 Barauni and Gauhati Oil
No. Refineries . . 5937
. . 1003 Bailadila iron ore pro)ect 5937-38
18 Organising Fovre i the to04 Miningand fuclpolicy . 593835
Bengal and Orissa . . §920—23 1005 Teaching of Punjabi in
Delhi Schools 5939-40
WRITTEN ANSWERS TO 1006 Kiriburu iron ore project . 5941
QUESTIONS . . 5923—69 1007 New underground coal
mines . . 5941-42
S.0. 1008 Arrest of Chmesc spies . 5942
No. 1009 Arrest of foreigners . 5942—44
433 Education of Minority lan- 1010 Arrest of kerosene profi-
guage puplis in Delhi 5923-24 teers in Delhi 5943-44
434 Khetri copper project 5924 1011 Primary education to Tri-
444 Singareni coulieries . . 5925 bal chflclrer? T 5944-45
445 Curbing of secessionist ten- torz Kayanitc mining in Bihar 5945
dencies . 5§925-26 1013 Retirement age of Govern-
446 Expansion of mstallcd ca- ment employjecs ' : 5946
pacity of Burmah Shell, 1014 Chinese nationals 5946-47
ESSO and Caltex. . . 5926 1015 Wind power . 5947-48

1016 Survey of Indian employees 5948
1017 Coal deposits in Kanchi-

puram taluk, Madras State  5948-49
1018 Superior grade coal . 5949
1019 Peking Broadcasts . 5949-50

1020 Educational tacilities to
students joining Army . 5950

1021 Oil refineries in India 5950-51
1022 Power package set for Sin-
gareni collicries . . 5951
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WRITTEN ANSWERS TO
QUESTIONS—contd.

U.S.Q. Subject
No.

1023 Amounts  sanctioned to
Singareni collieries .

1024 International year of the
quiet sun

1025 Central Fuel Research Ins-
titute, Jealgora

1026 Visit of Russian scientists

1027 Circulation of prohibited
Chinese Literature . .

1028 UNESCO aid for impro-
ving science teaching .

1029 Provision for educational
schemes during emergency

1030 .erest of persons in Del-

1031 Emergency and educanon
1032 Nunmati refinery

1033 Coal distribution

1034 Self-sufficiency in oil

1035 University Grants Com-
mission’s new building

1036 Ankleshwar oil

1037 Diamonds in Bangapalli
area in Andhra Pradesh .

1038 Output of engmcerss and
technicians .

1039 Special scienitfic centres
in universities

1040 Central Social Welfare
Board . r.

1041 Umvcmty Grants Oom-
mission .

1042 Naga hostiles

1043 Dead bodies recovered at
Delhi Railway Station

1044 Gas and pipe line in Gu)a-
rat oil fields .

1045 Educational facilities to
Cl'illdrcn of Army pcrson-
nel

1046 Ex-Inspector General of
Police’of J. & K. .

1047 Rural ],Unvcmucs and
mstltutcs

1048 Land acquisition in Delhi
1049 Delhi Fire Service .

1050 Publication of news pre-
judical to Defence .
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CoLumMns

CALLING ATTENTION TO
MATTER OF URGENT
CoLuMNs PUBLIC IMPORTANCE .  s969—72

Dr. L. M. Singhvi called the
attention of the Minister of

— Defence to the alleged iar-
5951-52 gularities in the TUSKER
PROJECT.
5952 The Minister of Defence (Shri
Y. B. Chanan) made a state-
5952-53 ment in regard thercto.
5953 PAPERS LAID ON THE
TABLE . . + 5972—76, 5977
5954 The following papers were laid
on the Table:—
595455 (1) A copy of White Paper
No. VIII containing Notes,
5955 Memoranda and Letters ex-

changed between the Go-
vernments of India and

5956 China  between October,
5956-57 1962 and January, 1963.

5957 (2) A copy each of the followng
5957-58 papers :i—
5958-59 (1) The Oil and Natural gas

Commission (Fourth A-
mendment) Rules, 1962

5959 published in Notification
No. G.S.R. 1706 dated
5960 the 15th December, 1962

under sub-section (3) of
section 31 of the Oil and

5960 Natural” Gas Commission
Act, 1959.
5961 (#%) (a) Annual Report of the

Neyveli Lignite Corpora-
tion Limited, Neyveli for
5961-62 the year 1961-62 along
with the Audited Accounts
and the comments of the

5962 Comptroller and Auditor
Gencral(tl)lert;on under suk

section (1) of section 619,
5962-63 of the Companies Act,1956.
5963 (b) Review by the Govern-

ment on the working of the
above Corporation.

(1) (@) Annual Report of the
National Coal Develop-
5964 ment Corporation Limited

Ranchi, for the year 1961-
1962 along with the Audit-
ed Accounts and the com-

596465 ments of the Comptroller

and Auditor General there-

on, under sub-scction (1)

5963-64

5956-66 of sectjon 619A of the
Companics Act, 1956.
5966-67 (b) Review by the Govern-
ment on the working of
5967-68 the above Corporation.
5968 (3) A copy of Report of the

Commission of Inquiry (Inqu-
iry on the administrationgof
5968-69 Dalmia-Jain_Companies).
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PAPERS LAID ON THE
TABLE—contd.

(4) A copy each of the follow-
ing Notifications under the
proviso to clause (3) of article
320 of the Constitution :(—

(#) The Union Public Service
Commission {Exemption
from Consultation) Second
Amendment Regulations,
1962 published in Notifica-
tion No. G.5.R. 1644 dated
the 8th December, 1962.

(i) The Union Public Service
Commission (Exemption
from consultation) Third
Amendment Regulations,
1962 published in Notifi-
cation No. G.S.R. 1689 dated
the 15th December, 1962.

(5) A copy each of the following
Rules under sub—scction (2)
of section 3 of 1he All India
Service Act, 1951:—

() The Indivn Police Service
(Probation) (Second Amend-
ment) Rules. 1962 pub-
lished in Notification No.
G.5.R. 1729 dated the 22nd
Dceember, 1962,

(i) The All India Services
(Conduect) Amendment
Rules, 1962  pulblished in
Notification No. G.S.R.
1730 dated the 22nd Decem-
ber, 1962.

(6) A copy cach of the (ullowing
Reports under sub-scetion (1)
of section 619A of the Com-
Panles Act, 1956 i—

(#) Annual Report of the Maza-
gon Dock Limited, Bom-
bay, for the year ended 31st
March, 1962 along with the
Audited Accounts and the
comments of the Comptrol-
ler and Auditor General
thereon,

(#7) Annual Report of the Gar-
den Reach Workshops Li-
mited, Calcutta for the year
ended 3r1st March, 1962
along with the Audited Ac-
counts and the comments of
the Comptroller and Auditor
General thereon,

(7) A copy of the Mineral Con-
cession (Fifth Amendment)
Rules, 1962 published in No-
tification No. G.S5.R. 1707
dated the 15th December,
1962, und :r sub-section (1) of
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PAPERS LAID ON THE
TABLE—contd.

section 28 of the Mines and
Minerals  (Regulation and
Development) Act, 1957.

(8) The following Bills, as pass-
ed by Rajya Sabha were laid
on the Table :(—

(1) The Special Marriag
(Amendment) Bill, 1963.

(2) The Limitation Bill, 1963.

(3) The Delhi Rent Control
(Amendment) Bill, 1963.

REPORTS OF ESTIMATES
CgMMITTEE PRESENT-
ED— . . .
Sixth and Seventh Reports
wer presented.

MESSAGES FROM
SABHA— . .

Secretary reported the follow-
ing messages from Rajya
Sabha :(—

(i) That at its sitting held on
the 21st January, 1963, Raj-
ya Sabha had passed the Spe-
cial Marriage (Amendment)
Bill, 1963.

(#5) That at its sitting held on
the 21st Jaary, 1963, Raj-
ya Sabha had passed the Li-
mitation Bill, 1963.

(##1) Thart at its sitting held on
the 22nd January 1963
Rajya Sabha had passed
the Delhi  Rent  Co. tol
(Amendment) Bill, 1963.

RAJYA

MOTION RE: COLOMBO
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CoLumMNs

5976

5977

CONFERENCE PROPOSALS35978—6132

The Prime Minister (Shri Ja-

waharlal Nehru) moved the
motion re: the six non-aligned
nations Colombo Conference
proposals regarding India-
China border conflict, laid
on the Table on 21-1-63.
On2 substiiute movon hereto
was moved by Shri Ram Se-
vak Yadav, The discussion
was not concluded.

AGENLA FOR THURSDAY
TANUARY 24, 1963/ MAGHA
4, 1884 (SAKA).

M -
Further dis:ussion an ti¢ mo-
tjon re: Colombo Conference
proposals.
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